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LOK SABHA We have depots at  several places.
Therefore, we have 1o collect the
Thursday, July 8, 1971/ information from several depots and sub-
Asadha 17, 1893 (Saka) depots. However, I have some information

The Lok Sabha met at Eleven
of the Clock.

| MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Food Supplies for Bangla Desh Refugees

by Centre
+
*J0], SHRI S. C. SAMANTA :
SHRI TRIDIB CHAUDHURI ;
Will the Minster of LABOUR AND

REHABILITATION be pleased to state :

(a) what quantities of rice and wheat
have been supplied from the Central Store for
relief work among the cvacuecs from Bangla
Desh ; and

(b) whether the demand made by the
Government of West Bengal in this behalf
has been entirely met 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA):
(a) and (b). Necessary information is being
collected and will be laid on the Table of the
Sabha.

SHRI § C. SAMANTA : If this is the
state of affairs, 1 wonder how the Government
is running. Food is to be supplied to the
refugees, Some quantily has been sent. May
we at least know the approximate quantity
that has been supplied ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): May I inform the hon, member
that this information is available with the
Food Corporation, that is the Food Ministry ?

and if the hon. membe: is interested, | would
like to share it with the House.

For West Bengal, thc total requirement
of rice, as reported by the West Bengal
Government, for the current crop year
commencing Ist Nov. 1970 is as follows :
5,25,000 metric tonnes for normal requirement,
3,00,000 metric tonnes for refugees—total
requirement 8,25,000 metric tonnes. Against
this, an allocation of 8,07,000 metric tonnes
has so far been made. But as I said, this
is not up-to-date information,

According to the information received
from the Government of West Bengal, upto
the 26 June 1971, a quantity of 47,233 metric
tonnes was issued from the FCI depots for
some of the rcfugees, Wheat is issued, as
usual, to millers and fair price shops. These
are not up to date,

Regarding Assam, Meghalaya and Tripura,
the total requiremant of rice from the central
pool for 1971, as estimated by the Govern-
ment of Assam, was a little more than 75,000
metric tonnes. So far an allotment of 27,000
metric tonnes of rice has been made to the
Government of Assam, in addition to 1,000
tonnes of basumati rice. About Meghalaya
also [ have some information......

MR. SPEAKER :
the Table.

It may be laid on

SHRI R. K, KHADILKAR : As I said,
we will collect it from the various depots and
then lay it on the Table.

SHRI BHAGWAT JHA AZAD: To
the original question asking for Information,
the reply is that it is not readily available,
But in feply to a supplementsry, so much
information has been given. How do we
reconcile the original reply with this 7 You
may kindly order Government to give us the
full information,
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MR. SPEAKER :
say that,

I was also sbout to

SHRI R. K. KHADILKAR : As I said,
the entire information is available with the
Food Ministry We will collect it, But I
am not in a position to give the correct infor-
roation up to date just now. I will lay it on
the Table.

MR. SPEAKER : If that is the position,
this sort of piecemeal supply of information
should have been avoided.

SHRI S, C. SAMANTA : 1 would like
to know whether the Central Government had
consultations with the various State Govern-
ments about the surplus of food that may be
available with them for West Bengal, and
whether Government is going to import food
also for the refugees ?

SHRI R. K. KHADILKAR : The
question of import at the present juncture does
not arise because we are drawing from our
food stocks, The State Governments are in
day to day contact with us about the require-
ments of refugees and others. Orders are
there and financial arrangements have been
made with the Food Corporation, and what-
gver is required is issued by the Food

Corporation
Price of Wheat in Delhl

#5092, SHRI N. S, BISHT: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware that
the wheat procurement price which has been
fixed by Government at Rs. 70/- per quintal
is being sold in Delhi in the retail market at
Rs. 98 to Rs. 100/- per quintal ; and

(b) if so, the steps proposed to be taken
by Government in this respect to ensure that
middiemen do not cause an increase in the
prices 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (&) The facts stated are
not correct. A statement giving the correct
position is laid on the Table of the Sabha.

(b) Does not arise,
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Statement

The procurement price of all varieties of
wheat excepting the indigenous red variety is
Rs. 76 per quintal throughout the country.
The issue price fixed by Government for all
imported and indigenous varieties of wheat
including amber coloured varieties of indi-
genous wheat is Rs. 78 per quintal. The
retail price of wheat sold through fair price
shops in Delhi is Rs. 81 per quintal. There
is no statutory control on open market prices
of wheat. The open market prices are held
in check by adequate distribution of wheat
through the fair price shops. Open market
prices of wheat during the current marketing
season (April—June 1971) ranged between
Rs. 80.00 and Rs. 90.00 per quintal for dara
variety, and Rs. 90.00 and Rs. 100 per
quintal for farm variety. The prices for
these two varieties of wheat in the corres-
ponding period of the previous season ranged
between Rs. 8500 and Rs, 107.00, and
Rs. 100.(0 and Rs, 12000 per quintal res-
pectively.

oft A¥em fag fse @ eeife & ogr
g .

“There is no statutory control of open
market prices of wheat.”

& g ¥ arr wgan g
Froe wr & frafa s@ &
el w31 oy TR T § ?
at 77 a5 M afs Ff @ = ;

oft R T : 531 F@ o avft Wi
e Afl &1 Y 1 Aw WA ¥
foq gark ora T[T €T §, TEA TFX 9T
T IqNT AT FLARXE |

ey At Ty fesz : goe R w91 fw
ITEH W w1@ w ¥ foq grd i @
wrew § 1 & oAy W f s A€ faedt
¥ feaeft & ofre geeft faedht & et §
e T ¥ feady gt § 7

&
foq
af%

43

ot fie fog : @ /A7 1663 9T TIEW
wrew § s oy ww e § fr Sere anE
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uTew ¥ agw ¥ O gA @ § 1 oy
fae® gre oF 71y & S 15,000 2 swror
W Uagraros afA § 300027 ¥
g

st uwma Wt . wEr wERw A
¥ 5 AT Amz H AF 90 ¥ 100 ®o &
wrr ¥ faw g &1 & s wrg f fw
BT 15w grew # fradt S g ?

st icfag: $390% 100 go aw
wid e Y AT F1 qF q@eTar §, 97
I H 90 ¥ 100 %o av fas w@r @,
80 & 90 %o & fTH zIr few & =T 7
wix Y 99 WiT 9T ST A § | R AEH
urg H Ay A B Ag 8l ToF wia W
g

SHRI INDER J. MALHOTRA : May I
know whether the Government have made
any kind of arrangement to watch from time
to time the prices which fluctuate in the open
market, and if so, what are the arrange-
ments?

SHRI SHER SINGH : We get informa-
tion from the Delhi Administration every now
and then about the prices in the market.

SHRI INDER J. MALHOTRA : That
is mo arrangement.

SHRI SHER SINGH: And whenever
we feel that there is an abnormal rise in prices,
we supply more foodgrains to the fair price
shops, and people who are prepared cam buy
from them at Rs. 81/-.

SHRI INDER J. MALHOTRA : My
question is entirely different. Here is the
Ministry of Food and Agriculture which is
responsible to control and see that the prices
of foodgrains do not fluctuate unduly in the
country. I would like to know what perma-
neat arrangements, if any, the Government
have made to watch the fuctuations in
foodgrains prices from time to time in the
open market.

SHRI SHER SINGH : We have a
marketing department ; we have the marketing
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inspectors, They have a watch over these
price fluctuations and we recelve reports.

SHRI BHAGWAT JHA AZAD: This
statement does not give & straight-forward
reply to part () of the gquestion. To our
knowledge, the prices, especially of foodgrains,
not only the wholesale prices but the retail
prices are also going up, Even from this
morning’s papers, and also from our own
personal experience, we have seen that they
arc going up. We would like to know why
and which prices are going up. Are there
two prices, some for somebody and others for
others, because the prices are not decreasing,
and to our knowledge they have been in-
creasing. What is the matter ?

SHRI SHER SINGH : There are diffe-
rent varieties of wheat available in the market,
There is the farm wheat and special farm
wheat also. The price of special farm
wheat......

SHRI1 INDER J. MALHOTRA : There
is no special farm wheat ; he does not know
what kind of wheat is there.

SHRI BHAGWAT JHA AZAD: For
the same variety, there are two different
prices.

SHRI SHER SINGH : How could there
be ? (Interruption)

MR. SPEAKER: He has given the
price of various varieties. The names of
common varieties are not common,

SHRI SHER SINGH: We supply amber
coloured ‘kalyan’ generally here in Delhi to the
fair price shops. The price of that variety
is Rs, 81 per quintal. That can be had in as
much quantity as people need. We are
prepared 1o supply any amount. The diffi-
culty is that people are not lifting it. We
supplied 15,000 tonnes per month last year.
This year, they are taking only 3,000 tonnes.
There is no scarcity, Those who want to take
cheaper grain can have it at Rs. 81, There
is no difficulty about that,

St gTR WREBIW . WY FATT W
weelt gore & wgt oY orvror frwar § IEwY
TgFAf M E AT AN W gw wrOr
7z § wre wer Tl far § 1 IT T AT



7 Oral Answers

grzr W fromr & forar gam ) fre wifes
T ¥ wOa g @dEa § o IuFr e
AT FT A9T § | 78 ov@T WArer fAas @
o EeaT WY AT FRA W @ E......

AeqW THG ; 7 G HE FIEfAT
FaH 1o N wfedt wAd E

ot gOR Wy wewq : gIF 7 A
Tl FT F7 A gew atyr § ag 75w
fagzs atar § 1 FfeT dar T g fv sad
wga 7 T 9T A wlwr arw g &
YT T FT A FIHE TG AN F S0
¥ gary f& wime & 8 120, 125
#re 130 wudr feaes fawar § 1 @& "7EEw
A oY awey frar @, 3 e @ & areAn
wigar g e ga & 5 F fon arT A
FWATRR?

WEUR WA ¢ {1T IAF A19 FWY AE
X ATAT

SHRI NATVARLAL PATEL: s it
true that the present price in the open market,
as far as wheat is concerncd, is very, very
low, in comparison with last year's price 7

SHRI SHER SINGH :
fast year, the prices are low.

As compared to

Rehabilitation of Displaced Persons settled
in West Bengal after Partition

*993 SHRI B, K. DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government are aware that
a large number of displaced persons settied
in the border districts of West Bengal after
the partition of India, have not received any
substantial help, or no help in most cases,
from Government and are living in most
precarious conditions of life ;

(b) if so, whether Government propose
to start industries under Rehabilitation In-
dustries Corporation to help the displaced
persons ;

JULY 8, 1971
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(c) whether Government are considering
to give aid to establish refugees colonies with
better road communications, sanitation, water
works or drinking water facilities ; and

(d) whether Government propose to offer
any special incentive for rehabilitation of
old and new displaced persons and if so,
in what form ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) to (d). A statement is laid
on the Table of the Sabha.

Statement

The problem of rehabilitation of old
migrants who migranted from East Pakistan
upto  31.3.1958 had, by and large been
completed by 1960-61 except some residuary
problem, for which a sum of Rs. 21,88
crores was assessed 1n 1961-62 in consultation
with the West Bengal Government,

2. As saturation point had already been
reached in West Bengal, a policy decision
was taken in 1964 in consultation with the
West Bengal Government that new migrants
(i e. those who came from East Pakistan
from 1.1.1964 onwards) who sought admis-
sion in relief camps and were sponsored
by the West Bengal Government, would be
given 1chabilitation assistance outside West
Bengal,

3. The Government of India appointed
a Committee of Review for Rehabilitation
Work in West Bengal in January 1967 (a)
to evaluate the work of residuary problem
and to recommend financial assistance for—

(i) development of colonies ;

(ii) acquisition of land for resettlement of
Permanent Liability Home families ;

(ii)) rehabilitation loans to those covered

in the assessment of the Residuary

Problem ; and

(iv) technical training and

schemes ; and

(b) to assess the nature and size
of the problem created by
the new | migrants and to

industrial
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recommend to the extent necessary,
financial assistance for their technical
training, employment, educational
and medical facilities.

4, The Committec has so far submitted
7 Reports, The Government of India have
accepted, by and large, recommendations
in respect of 4 Reports and have sanctioned
a sum of Rs. 545.20 lakhs for the imple-
mentation of the various schemes. The re-
maining 3 Reports are under consideration.

5. The Rchabilitation Industries Cor-
poration which was set up in 1959 provides
a certain measure of employment opportu-
nities for displaced persons in West Hengal
through—

(i) industrial units of its own ;

tiij) private Scctor ladustrial units set up
with the loan assistance from the
Corporation ; and

(iiiy private Sector Industrial Unmits ac-

commodated in Industrial Estates

established by the Corporation. The

current figure of employment of

displaced persons is 5700,

SHRI B. K. DASCHOWDHURY : In
view of the statement, I would like to know
from the hon. Minister, out of the total
npumber of displaced persons from East
Pakistan who stayed in West Bengal, up to
31st March, 1958, how many of them were
camp dwellers, how many of them are under
the category “permanent liability", and
how many of those persons have been pro-
perly rehabilitated 7 I would like to know
the figures.

SHRI BALGOVIND VERMA : These
evacuees from East Pakistan came not only
at the time of partition but on many other
occasions also, They have been divided
into two categories, One is, those who
have come from 1947 up to 31st March, 1958 ;
such people are numbering 41,17,000. Those
who have stayed on in West Bengal number
over 31 Jakhs, This is the number of
people that has come to West Bengal, Out
of these, 21.75 lakhs displaced persons have
been rchabilitated in some form or the other.
They were provided assistance. The re-
remaining 8.57 lakhs persons cither did not
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apply for rehabilitation assistance or were
in camps and awaiting rchabilitation, as
indicated below :—

(i) Displaced persons who did not apply
for rchabilitation assistance number
6.44 lakhs ;

(ii) displaced persons in
homes 1.28 lakhs ; and

camps and

(iii) displaced persons to be covered by
resicuary assistance is 0.85 lakhs.

This is the break up. Government have
expended about Rs. 166 crores for the rehabi-
litation of the migrants in West Bengal.

SHRI B. K. DASCHOWDHURY : I
would like to contradict the statement given
by the hon. Minister because 1 have got
a paper supplied by the Government of West
Bengal. [ know that the samc paper has
been supplied to the Ministry of Rehabili-
tation also I would like to know whether
it is a fact that of the 21 lakhs of displaced
persons those who did not receive any
rchabilitation benefit, all those perions are
living in rehabilitation camps or colonies
which grew up or were formed by their
own effort ? May I know whether it is also
a fact that there are about 1,100 such colonies
that have been set up privately and the
Government of India has been approached
by the West Bengal Government to regularise
them because under the existing rules
camps made after Dccember 1950 are not
so easily regularisable ? Will the Government
regularise thesc camps ?

SHRI BALGOVIND VERMA : [ think
the information furnished by the hon. Member
is not correct. So far as we know, most of
them have been rehabilitated and in the case
of those who remain the work is on hand,
As he already knows, a committee was
appointed and it has submitted as many as
seven reports, four of which have been accepted.
A sum of Rs. 545.20 Jakhs has been sanctioned,
It is the responsibility of the Government of
Woest Bengal to implement the schemes. If he
50 desires, I can give the names of the main
schemes which have been sanctioned. Work
is in progress in the case of all schemes and
we are doing our very best,

SHRI B. K. DASCHOWDHURY : What
about the regularisation of the colonies 7
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SHRI BALGOVIND VERMA: What-
ever amount the Government of West Bengal
bave demanded, wc have placed at their
disposal so that they can do the needful.

DR. RANEN SEN: In the statement
it is mentioned that a Rehabilitation
Industries Corporation was set up to provide
a certain measuie of employment. Is the
Minister aware that most of the units of this
Rehabilitation Industries Corporation ae
being closed, or have already been closcd
down, as in Asoka Nagar, Howrah and
Rupnarainpur ? If so, has any attempt been
made to revive those units of the Rehabili-
tation Industries Corporation so that instead
of creating unemployment, more people can
be employed ?

SHRI BALGOVIND VERMA : As the
hon. Member has stated, no doubt there is
sume trouble regarding some industries. It is
due to the fact that the times produced by the
Corporation are costly in comparison with the
times available in the market, and, therefore,
there is a glut and the things ar¢ being sold
and as a result the Corporation is not in a
position to pay the amount. That is why the
trouble is there but the Government is finding
ways and means as to how to dispose of these
things and see that the units work efficiently,

SHRI PRIYA RANJAN DAS MUNSI :
May I know from the Minister whether there
is any specific programme to consider the
whole rehabilitation programme and whether
the amenities and facilities per family provided
for refugees in Delhi and Punjab are actually
equal to West Bengal refugees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : As the hon'ble Member
knows this refugee problem has been referred
to the Review Committec. Every report of
the Review Committee is taken into con-
sideration and just now as my colleague said
out of seven reports four reports have been
implemented and three are under consideration.
All these matters are left to the Review Com-
mittee.

SHRI SAMAR MUKHERJEE : Whether
the Minister is aware or not that two united
front governments of West Bengal challenged
the formulation of the Central Government
that the bulk of the rehabilitation problem has
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been solved. They said it has not been solved,
The bulk of the rehabilitation problem remains
unsolved, That is why they wanted entire
review of the whole policy of the Central
Government.

SHRI R. K. KHADILKAR : The united
front governments have challenged many
things of the Central Government but so far
as refugee problem is concerned whatever
refugee matters are there they have been left
to the Review Committee. So far as old
refugees are concerned it is a residuary
problem.

SHRI JAGANATH RAO : In the
statement it is said 5070 persons have been
employed in West Bengal. May I know the
total number of refugees in West Bengal and
who are not employed in industrial units and
are they still without any shelter ?

SHRI R.K KHADILKAR The
Rehabulitation Corporation  has  given
employment in their units to the tune of 5700
persons. New Migrants who sought assistance
between 1964 and 1970 have been now dispersed
—some in Maharashtra, some in Andhra, etc,
I must confess it takes little longer for them to
acclimatise in that area. That is an experience
of our Department. So they are slowly getting
acclimatised in these places and either in
agriculture or ancillary industires or small
trade they are engaging themselves,

SHRI SAMAR GUHA .: Whether it is a
fact that most of the Members, almost 95%,
belong neither to the last Lok Sabha nor to
the present Lok Sabha. Whether the Govern-
ment consider that they will go into the
matter of re-organising the Review
Committee 7 Is the Government going to sec
that the review committee is re-organised ?
Secondly, I would like to know whether it is
not a fact that in most of thess squatters’
colonies in and around Calcutta which are
the breeding ground of extremism and violence
in Calcutta, in most of the cases, the wrpan
patra, the authority letter, has not been
given to them and that the dcvelopmeat
programme in these squatters’ colonies is
completely left uncared for. Is it & fact or
not 7

SHRIR. K. KHADILKAR : The first
is a suggestion that the review committee
should be reorganised. That will be given some
thought because some of the Members who
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are no more Members of this House or the

SHRI SAMAR GUHA : Most of the
Members, 95 per cent of them are no more
members of this House or the other House.

SHRIR. K, KHADILKAR : That is a
suggestion, Regarding the other thing, this is
{00 general a statement, I do not think this is
the state of affairs,

wfe fawre & fiog fugre @ et

g
994, oft vwraave qwee : wr Wi
waY g qary A v FO e

(%) 7 fagre gea 3 Ffy fasre
# faq Fedra gTwrT ¥ Agraar A1AY @

(w) afz e, & o e sgraar
auft 7€ & ; R

(M) == 9T FTE AT ¥ wfafwa
g?

wi sawa § o w3 (st v fag):
(%) o, &1

(@) sk (7). ¥FwH A afas
oyl & wreor @t w1 wwSl #1 wg @fa
¥ wrow fagre g A Wt iy Sy afgs
wife ot wwifea @af & sawl &Y wwr
gfgard yarT #37 & foq oF 0w
T O FTOIT WY AT § | 9 WYL F
femr mar § 1

st v wrelt o g g A 1
yorg w1 fagre # sramafes aut & wror
glafd goe o ogw g€ 1 @
farem o fagre woee Y ¥y geTO R
#iw fiom g &t T § ) =T TR
wgaTe Tyt 9T 20 ¥ 25 Wt aw wfy gf
3, wafs fogre & v Wl wg § f
80 ¥ 90 et avefa gl 1§ =g
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T wigar ¢ fe fagre e R @
T ¥ oft & fwrg & fou o sgraaT
atfy §, sa% greg # wud efy e W
savar far 2, fora® ammare o¢ Bty AXET
¥ 1 wqw AT 2 FF A v R

ot it fog : X qrw @ Y gAww
TE & | g w1 W Y 7@ I
#1 1€ Efede Tredaa g orf §

ot vRTwATe e : Qg T
Fgr & fr agr ox aga wfas afr gl &
g A 7 9 sy sET {Ar FM)
fagre qea1T ok dgw AR ¥ A1y ag
agT a3r faarz 95 @ gAT R 1 AT
frge g d fif a&Rraf fear g, @
= g A 4= few strae o faan
g

# g ot s T1gaT ¢ s fagre
TR A FA N AT & o o #1f
atw € § | waew gfw ¥ fawm § ogadew
FTaP AR & WMrew A F fagre
FTHIT A I gIHC § 2 faggw frar
t; s gt @Y Tad At ¥ %y @oeTe
%t wfafwar wr g ?

o i fog TR e & foy
w1 flw wiv afiwr & BT fre¥
g fagie & gy 7Y 3 ow ow far ar,
fore# I fag ) giteea< ¥ gaeamsi
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Sl THTEATT Wl Aeae Wy,
¥rqer g fF @ a1t ¥ fagre e #
war =y faar &, wfe qT 9w
s A8 fear @, & #Aw IR A d@
frmr ammere q faar )

o AR fagre awIc A oY WK
T T8 8, ¥ o T Afed |

ot §ie fag . fro® ame fagre a@
& g mra & fou gfafos srfas wgraar
¥ owim &Y § ;'@ wgRwe Qe
¥EfaT FTgRen, gT9e FAAEAA, few-
A7) wasr Fgar B fe e & e
R FAegdz Al ¥ foq o ok
qEee SR faar s sER ATSAe
wHF T oiiFeaTs Haxd ¥ foguw
/W At g 1 AR fag w 7w A
S a1y & foq wgr 8 dR mw @
SYEEMA T ehm Wt 93 @ 1 IF A /iy
G il

sl Qo dto WY . & ag SrAAT
qEar g o ag s &= #t aw A fagr
#1 qgraar & @t ag g ar &fy ofF F@
Fforfimiaogls & fasa & fom ?
feg am & fou agoar &y o 7.,
(swweama) .....0F FAT TwAr @ foar
gy & fom g ar,.....

ot we fag - 78, g9z & fou Ad &
R FATEF g d

ot go dto wat : Y gr9T  gorm FAST
wia Y oft & foq amedr NE sfgeds
fa ?

weaw AR : 78 @y w7 T ALY

g

ot viwe qure fog . oeqw =g, &
#1q ¥ wreqw ¥ HAY wdma ¥ g ovAAv
wigrr g fe mrag aw afr § e fagre
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W 7 aroey g7 four § fe o 7 =@t
am 7f o 7zt @Y & for wEnr Fdd
o T § Tofey qed e Am
w ot e afs &1 geaigw w<d o fe
fraet arfey g€ & ot e # agraaT amw
2 aFd &, O |1 A9 gEh 2l A v
wy?

W AgEy 3y & v 71 qEe
TR WA N IEA wM FASTRE
% fou, 7z ux fefae ww &)

ot v fog - & AR ¥ 77 orAAr
arzar 3 i qar fagre aewR & dilaews
&N S FrAaiEg GEdT & wqregw {
faar srmar &, 4 @ A Y @ & &
adt afafagt o wwmfea i oA
QA 7 A7 2 frag fad v a qmr &
w4, afeu fagre avae & F@r dav
$fee 7 FgE F3 ¥ fou 49 Tz
yaqarwmr g ?...... (vaema) ... L
=t a#rT A qrd @t 3, 7@ Oiftwewe
fraqifem e O g gz ilweAT & A
fawre & dqw @A R...... AT gL
I ¥ ag wafug § 1 20-22 0T s9a7 A9OY
fagre & sengifed & qreaw ¥ ITwew
foar orar a1 @ ) agd A I ¥
firamy & foq ag Suwew &1 § feaga 2)
@t &, wafoq & wmar wEm g o o
fifee § geFTx wFgT FAT qEEr !

Neuw WEYEq © UF ATG THA & TEY
frrerar |

ot T¥ex s grEw : ot HeY
wara A v R o wfa w1 & fagre
ORI § TE AT &Y 9TaT § &y W Wiy
F A FAN & fon FOER AT §EW
ISTAAY ?

o e foy : ok foR @@ AW W
¢ ua s fn frdt afr g€ 8 1 Bfer
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wfr g€ 81 wifeqag v o w3
far g o

oft go o wmi: wsqw wEwg, W
%% qut fr og afa S qug ¥ P
Magawmam Al wgrfe og wia ¥
foy g afew sfa % frsre & fog 2
it IR w77 fr afy g€ & 77 vour o
forg femt mar &1

ot gee wwiggmA - WA sEEg
ag TA W FO KGO FET eI
¥ Nt gFuT gar 9AE foq ft ¥© wwar
@ g

st siv fag : o@er AT, ™
HDFAT A S T AE AT AIIAT gl &
IEH SWTH YT AV oTF | fagr |rAr
£ | 97 39H oy VT GTHTCH TIOT A
are §, ag e o 7 T AR O
g & )

Industrial Relations in Durgapur Steel Plant

*906 SHRIS. M. BANERJEE: Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) whether Industrial relations in
Durgapur Steel Plant have improved ;

(b) if so, whether some sort of Joint
Consultation Machinery have been formed ;
and

(¢) if so, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir,

(b) and (c). Except the Works Committee
constituted according to the provisions of the
Industrial Disputes Act, no other Joint
Consultative Committes is functioning due
to non-participation by the recognised Union.

SHRI S M. BANERJEE : It ks very
dishegrtening to note that industris! relstion in
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Durgapur steel plant has not improved. I would
like to know whether it is a fact that afer
the recent agreement with various trade
unions in Durgapur Steel Plant, there were
certain demands made by the employers
representative about the joint consultative
machinery for lasting industrial peace and
since the existing machminery has been
found to be ineflective, I would like to know
whether they would evolve some joint consul-
tative machinery on this.

SHRI SHAHNAWAZ KHAN : The
management is very keen to associate the
workers and we have been trying to form
various committees, but the difficulty is
that the biggest union which is the recognised
union has not responded to our efforts so
far. But the efforts are still continuing,

SHRI S. M. BANERJEE. I am happy,
the management has decided to associate
workers in the various commiltees including
2 men on the Board of Directors. But,
what will be the method ? How do you
sclect or elect those candidates ? I want to
know whether in the absence of unanimity
among trade unions they will resort to
secret ballot so that true respresentative comes
as representative of the workers,

SHRI SHAHNAWAZ KHAN : I think
at this stage itis too early to give any
definite procedure for selection of workers
representative. As he knows there is & joint
Negotiating Committee  which negotiated
for wages of workers and they have done
extremely good work. We have requestad
that committee to continue its good work and
suggest the best method of selecting represen-
tative,

ot ux wgm ofd : i, iR e
e gRATFT g @ g g § 500
FAT w947 g7 7 2@ w7 AR fegr § A
731 fifefedts e & gide fole &
ared & % ag A wgan g e 37 qude
NAT FT AN FGAT G W &, IWWN
™ ¥ fog anfred o vy wx @ §
ofe 3w ®t stewwt a§ iy o) &
nafedt g W
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MR. SPEAKER : This question is about
improvement of industrial relations, Your
question does not arise.

SHRI DAMODAR PANDEY : He said
that the majority union is not responding
to the appeal of management to improve
relations. It is for politica] reasons that they
have not responded ?

SHRI SHAHNAWAZ KHAN:
say anything about it

I can’t

SHRI DINEN BHATTACHARYYA: Is
it a fact that the recognised union a long
time back has submitted 8 memorandum with
positive suggestion regarding certain workiog
conditions in Durgapur steel plant ? If so,
has Government given any thought 1o it,
especially the point they raised about unneces-
sary interference of the industrial security
force which is creating much disturbance in
the steel plant ?

MR. SPEAKER :
it the question only.

Please try to make

SHRI DINEN BHATTACHARYYA :
They have submitted memorandum with
positive suggestions.

SHRI SHAHNAWAZ KHAN : Al
positive suggestions by the recognised as well
as unrecognised unions are given very careful
consideration. The industrial security force
may be acting as an irritant, but the hon.
Member knows the working conditions there,
and Iam afraid the management cannot do
much in the matter.

SHRI DINEN BHATTACHARYYA :
Why does he not withdraw it ?

SHRI INDRAJIT GUPTA :
irritants there 7

Why keep

SHRI SAMAR MUKHERJEE :
ask a question ?...

May 1

MR. SPEAKER : One Member from
his party has already asked a question,

SHRI SAMAR MUKHERJEE : Durgapur
is4 very serious problem., In wview of the
importance of Durgapur, I may be permitted
to ask a question.
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SHRI DINEN BHATTCHARYYA : We
do not agree to this that during the Question
Hour, only ome Member from one party
will ask a supplementary question, That has
never been the practice here. That should
not be the practice here.

MR, SPEAKER : Thisis the practice
that we bhave been following. Unless there
is none to ask supplementary questions from
the other side, we do not permit more than
one Member from a parly to ask supple-
mentary questions If there is none to ask
questions from the other side, then we may
allow the next immediate supplementary
question to be put by a Member from the
same party. We have spent a lot of time on
this already.

Mobile Soll Testing Laboratories

+

SHRI A. K. GOPALAN :

SHRIMATI BHARGAVI THAN-
KAPPAN :

*997.

Will the Minister of AGRICULTURE be
pleased to statc :

(a) whether Government are considering
a scheme for the establishment of Mobile
Soil Testing Laboratories as a centraily-spon-
sored scheme and propose to approve the
scheme for implementation during 1971-72 ;
and

(b) if so, the pattern of assistance for
the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY DF AGRICULTURE (SHRI
SHER SINGH) : (a) The Government of
India initiated a scheme of Mobile Soil Test-
ing Laboratories as a Centrally Sponsored
Scheme in 1968. The scheme is being imple-
mented in 1971-72.

(b) The Government of India are
meeting 1009, cost of the Mobile Soil Testing
Laboratories to be supplied to the State
Goveroments, The operational cost including
the expenditure on staff, necessary chemicals,
reagents, repairs and maintenance etc. of
the laboratories will, however, bs borne by the
State Governments.

SHRI A.K, GOPALAN: Is Ita fact
that the Government of India informned the
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Stats Government on 24th Junme, 1961 that
a schome for the establishment of a mobile
testing laboratory had been approved by
them, that ia, a Ceatrally Sponsored Scheme
and that the mobile soil testing laboratories
at Trivandrum. Alleppey and Pattambi would
be allotted to the State, andif so, may I
know what the position is today ?

SHRI SHER SINGH : So far, we have
been able to supply these mobile soil testing
laboratories or units to ten States, namely
UP, Haryana, Punjab, Rajasthan, Gujarat,
Bihar, West Bengal, Andhra Pradesh, Tamil
Nadu and Mysore, and two more vans are
now ready for the States of Assam and
Mahaiashtra, 11 more will be ready soon
and they will be supplied to the other States.

SHRI A. K. GOPALAN: My question
was whether in 1968 the Central Government
wrote to the State Government that they
had approved the scheme so far as three
places m the State were concerned.

SHRI SHER SINGH : We approved of
the scheme in 1969 and we arc implementing
it in 1971.72, The fabrication of the vans
and getting all the equipment etc. took unneces-
sarily long time in the DGS&D because
of certain proccdural delays. It is only now
that we have bcen able to get thesc vans
and we are supplying these vans to those
States which are doing a lot of work in agri-
culture. We shall be slowly supplying them
to the other States also, In all, we shall
have about 34, 10 have already been supplied ;
two will be supplied very soon; 11 are
under fabrication. More will be fabricated
in 1971-72, and I think we shall be supplying
all these 34 units.

SHRI A. K. GOPALAN : What is the
form of assistance for the scheme ?

SHRI SHER SINGH : 100 per cent of
the cost of the equipment and vans will be
given by the Central Government. This
will be Rs. 1,25 lakhs per unit, and this
will be given by the Union Government. The
cost of maintenance, operational costs etc,
which will be aboat Rs. 30,000 per year will
be met by the State Governments.

SHRI D. BASUMATARI : In
course of the reply, Assam was left out.

the
Has

ASADHA 17, 1893 (SAK4)

Oral Answers 22

the Assam Government made a demand for a
testing van ?

SHRI SHER SINGH : Yes. We supplied
one van to Assam.

SHRI MD. JAMILURRAHMAN : How
many soil testing units are there in Bihar ?

SHRI SHER SINGH :
supplied one van to Bihar.

We have already

SHRI LAKSHMINARAYANAN : As
soil testing is closely connected with the
supply of fertiliser, will Government insist
on the Fertiliser Corporation and fertiliser
dealers taking up this work of soil testing so
that after that the correct dosage of the
correct fertiliser could be given to the
agriculturists ?

SHRI SHER SINGH : Soil testing is
done by these laboratories. They will also
recommend the type of fertilisers to be used
for the type of soil tested by them.

Soviet Assistance to Kerala for production
of Trawlers for Deep-Sea Fishing

*999 SHRI C, K. CHANDRAPPAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Soviet Union had
offered to Kerala big financial assistance for
the setting up of factories to produce trawlers
and other equipments for deep-sea fishing
with a view to promote the fisheries industry
there in 1966 ;

(b) If so,
proposal ; and

the main features of the

(c) whether the Kerala Government is
allowed now to receive the aid from the
USSR 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) No offer of assistance
for construction of & boat building yard in
Kerala has been received either in 1966 or
subsequeatly.

(b) and (¢). Do not arise.

SHRI C. K. CHANDRAPPAN :
your protection first,

1 seck
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MR. SPEAKER : There is nothing yet.

SHRI C.K. CHANDRAPPAN : The
answer given is totally incorrect and mislead-
ing. The State Government has officially
stated that there was proposal from the
Soviet Union and at that time it was opposed
by the Defence Ministry on the ground that
there were some defence problems involved.
So I would like to know from Government
whether they have {aken some decision now,
af er knowing that there are similar agree-
m'ents between the Soviet Union and the USA
and no danger to defence is involved in it,
to accept the proposal.

SHRI SHER SINGH : We did not have
any such offer. We came to a certain agreement
about fishing with the USSR in 1966, but
that was a general agreement, not with
regard to boat-building or anything else of
this type.

SHRI C, K. CHANDRAPPAN : In the
answer, the Minister has made reference to
a port, In the question, 1 did not ask for
any such thing. The question was whether
the Soviet Union had offered big financial
assistance for setting up a factory to produce
trawlers and other deep-sea fishing equipment.
It is not a dockyard or something like that.

MR. SPEAKER : He has very categori-
cally said that in 1966 there was a general
agreement about fishing.

SHRI INDRAJIT GUPTA : The Minister
has replied twice saying that he did not
receive any proposal to set up a port. This
is about a factory for producing trawlers. Why
is he giving irrelevant answers ?

SHRI SHER SINGH : It is about some
factory to be set up for building boats. There
was no proposal for setting up a factory
for trawlers. 1 said there was a general
agresment about fishing.

SHRI C.K. CHANDRAPPAN :
not satisfied with the answer.

I am

He has already strted that there was an
offer from the Soviet Union.

MR. SPEAKER : He says no.
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SHRI C. K. CHANDRAPPAN : That is
about port. I do not ask about port.

SOME HON. MEMBERS : Boat,

SHRI C. K. CHANDRAPPAN : [ have
asked about financial assistance for the setting
up of a factory to produce trawlers.

MR. SPEAKER :
also a boat.

You can call a trawler
SHRI C. K. CHANDRAPPAN : Actually
what is the answer, I would like to know,

MR. SPEAKER :
in hair-splitting so much.

Please do not indulge

SHRI SHER SINGH : For the setting up
of a factory, there was no offer.

SHRI A.K GOPALAN : May [ know
whether it 1s a fact that some of the
indigenous trawleis that have been bought are
lying idle because they cannot be used, and
that there is a ban that unless the indigenous
trawlers are bought, no trawlers can be
imported, Because the statement says that
suitable trawlers to suit local conditions
will be bwit later, will the Government
consider removing the ban till then ?

MR. SPEAKER : The question is about
a Soviet offer. He asks that if there is no
offer from the Soviets, there are others, could
they be availed of ?

SHRI SHER SINGH :
an offer, it will be considered.

When there is

SHRI VARKEY GBORGE : The
Minister bas said that the Government has
not received an offer from the USSR to
build deep-sea fishing trawlers. Will he kindly
tell us whether the Government has received
an offer from the USSR to promote deep-sea
fishing.

SHRI SHER SINGH: 1T said thatan
agreement was signed with the USSR in 1966.
It was of a general nature.

MR. SPEAKER : Does it cover deep-
sea fishing also 7 .

SHRI SHER SINGH: Yes.
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Settieg wp of Farm Cooperative Federations
in States

*1002. SHRI N. K. SINHA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government propose to
set up Farm Co-operative Federations in the
States ; and

(b) if so, the main features of the
proposal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) and (b).
During 1966-67, the Statc Governments were
advised to consider setting up of State and
District level Federations of Cooperative Farm
ing Societies, to provide technical assistance
and guidance to, and generally to coordinate
and facilitate the functioning of, Coopcrative
Farming Societies. The main features of the
Schemc, which was & part of the Centrally
Sponsored Schemc on Cooperative Farming
during 1966-67 to 1968-69 arc laid on the
Table of the House [Placed in Library.
See No. LT—627/71)

In response to the advice of the Central
Government, State and/or District level
Cooperative Farming Federations have been
set up in a few States, Since April 1969,
the cooperative farming programme is entirely
in the State Sector. The Central Government
have no new proposal on the subject.

SHRI N. K. SINHA : MayI know the
minimum number of farm societigs which
is required for constituting a State Farm
Co-operative Federation ? For instance, you
have kept 50 as the minimum for a district
federation. What is the minimum number
for a State federation 7 That is the first
question,

Secondly, considering the state of affairs
of the apex co-operative organisations in
most of the States, may I know whether
the Government propose to give some definite
guide-lines so that the work of these newly-
formed co-operative federations may proceed
more smoothly than the other apex bedies ?

BHRI JAGANNATH PAHADIA : The
number required to form a State Farm
Co-operative Federation is 250, It is 50
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for a district federation and 250 for the State
federation.

So far as the guide-lines are concerned,
we have from time to time been sonding
instructions and circular from the Central
Government, The State Governments are
looking after the scheme ; not the Central
Government now, It is in the State sector.

SHRI N. K. SINHA : Considering the
materials which have been provided to us
in the statement made before the House,
do the Government also propose to set up
agro service centres and also take up the
direct financing and marketing of the produce
of these societies ?

SHRI JAGANNATH PAHADIA: VYes,
Sir. The proposal is already there. Govern-
ment have decided to sct up 500 such agro
service centres throughout the country on a
pilot basis.

N aifeiT ow Aear : A=l A
g oraar srgar ¢ fr frax gy aeerd
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Violation of Mines Regulations Act
‘West Bengal and Bihar Cnlliel‘luhr

%1003, SHRI SAMAR MUKHERIJEE :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a number of collieries
in West Bengal and Bihar have violated
Mines Regulations Act, during 1970-71 and
during January to May, 1971 ;

(b) if so, the total number and names
of collieries which have violated Mines
Regulations Act in West Bengal and Bihar ;
and

{c) the action taken against the con-
cerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND VER-
MA) : (a) to (c). The information is being
collected and will be laid on the Table of
the House after it is received.

SHRI SAMAR MUKHERIJEE : By which
time you arc expecting to get this in-
formation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : He has asked for information
regarding the total number and names of
mines. There are hundreds of mines. That
is one point, °

Then, there is a mistake in this question.
There is no “Mines Regulations Act.”
There is only the Mines Act of 1952. Under
the Directorate General of Mines Safety, these
inspections are carried out from time to time.
I think I can give some information but
it is not exhaustive covering all the mines.
If he is interested, I can give him the number
of inspections carried out between 1969
and 1970, from quarter to quarier. That
information is there. What is more relevant
is how many people were prosecuted, The
relevant figures are as follows :

19635 155 prosecutions
1966 . 173 -
1967 238 "
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1968 168 prosecutions

1969 259 "

1970 243 (provisional)

SHRI SAMAR MUKHERIJEE : What
arc the nature of the violations ?

SHRI R. K. KHADILKAR : So many
violations under the regulations ftake
place. 1 cannot say off hand  what
those wviolations are. I will give a

comprehensive statement regarding the names
and the categories of violations because the
regulations are very rigid.

Employment to Bangla Desh Refugees

*1004. SHRI SAMAR GUHA : Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether for construction, manage-
ment and administration of various Decpait-
ments of the refugees camps, big and small,
large number of persons will be required
for various worhs there ;

(b) if so, whether first priority will be
given for recruiting such persons from among
the ablc-bodies refugces ;

(c) if so, the number of refugees re-
cruited so far for the purpose ; and

(d) whether the rest of the persons will
be rerecruited from among the unemployed
educated youths of the eastern region of
India.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) Yes, Sir.

(b) and (c). No, Sir. The refugees from
Fast Bengal are foreign nationals and they
are being provided with improvised relief
facllities on humanitarian grounds., They
cannot, therefore, be recruited for construc-
tion, management and administration of
camps on regular basis. Some are, however,
being employed on voluntary/daily remune-
ration basis to the extent work befitting their
aptitude is available,
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(d) Regular posts in various Departments
of refuges camps are being filled up from
amongst ex-servicemen as well as others, who
have necessary qualifications satisfying job
requirements,

SHRI SAMAR GUHA : May I know how
many of them have been employed on a
voluntary basis ? Since they can manage their
own affairs of rehabilitation, may 1 know
how many of them have been given self-
management in these different schemes 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : So far as the internal management
of the camp is concerned, if somebody volun-
teers for the sake of sanitation and other
things, certainly such voluntary service is
taken from him. But the question asks
about employment in construction, management
and administration. Only doctors, nurses
and para medical staff get employment on
daily basis and they are paid something.
As the main reply ha. made clear, they are
foreigners in that sensc and, therefore, regular
employment is not pos«uble.

SHR1 SAMAR GUHA : There are thou-

sands and thousands of able-bodied youngmen. -

Could they not be given self-employment on a
voluntary basis ?

SHRIR. K. KHADILKAR : The camps
are constructed at distant places and once the
camps are ready the refugees arc shifted to
that camp. So, at the time of construction
we are not in a position to avail of their
services. This is the position, As T said,
for medical and similar services they are
taken on an ad hoc basis, wherever they
are available.

WRITTEN ANSWERS TO QUESTIONS

Plan for Deep Sea Fishiag in Public Sector
and sultability of Trawlers therefor

%995, SHRID. K. PANDA : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government have any plan
to start deep-sea fishing in the public sector
and if so, the sailent features thereof ; and

(b) the kind of trawlers considered proper
for large scale operations in deep-sca fishing ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b). The State Gove-
rnments of Kerala and Mysore have established
public sector undertakings for commercial
exploitation of marine fisheries including
deep sea fisheries. The Central Government
has a deep sca fishing organisation which
conducts exploratory surveys for location
of fishing grounds and experimental fishing
in located grounds. Twenty-three vessels are
being acquired, mostly from indigenous
ship-building yards, for strengthening this
organisation. The Indo-Norwegian Project
at Cochin also has some vesse's engaged
in survey of deep sea resources,

There is a wide variety of designs for
decp sea fishing vessels, These include traw-
lers for fishing of sea-bnttom dwelling spices
like shrimp, pursciners for surface shoaling
species like sardines and mackeral, gillnetters
for pomfrets, long-liners for tume, etc.
Vessels may also b2 designed for more than
one technique of fishing. In, India, the
concentration of effort at present is on traw-
ling. Various designes of trawlers have been
used in other countries. Of these, stern
trawlers and out-rigger trawlers are considered

suitable. A design of a 57-ft. trawlers has
been developed in the country. Under a
scheme of limited import, Jlarger trawlers

upto about 108-ft. in length are expected
to be acquired for comme-cial fish-
ing, and these will provide proto types
on the basis of which designs specially suit-
able for use under local conditions can be
developed.

Expansion of the Scope of Agreement with
G. D, R. Government for retarn of RS-09
Tractors

*998, SHRI N. K. SANGHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether negotiations have been held
with the Government of German Democratic
Republic to expand the scope of the Protocol
signed with German Democratic Republic
Suppliers on the 2Ist February, 1971 about
RS-09 Tractors to cover all the 2,000 tractors
supplied by them and found defective ;.“d

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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SHER SINGH) : (a) and (b). Negotiations are
being conducted with the G. D. R. Suppliers to
expand the scopc of the Protocol and the
outcome thereof is awaited.

Report of Expert Committee to enquire
into testing of RS~09 Tractors at Bu 'ni

*1000. SHRI BUTA SINGH: Wil the
Minister of AGRICULTURE be pleased to
refer to the repiy given to Unstarred Question
No. 570 on the 2Tth May, 1971 and state :

(a) whether the report of the Committee
of Experts set up 1o enquire into the testing
of RS-09 tractors at Budni has since been
examined ;

(b) if so, the main findings of this
Committee and its recommendations ; and

fc) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

SHER SINGH) : (a) The Report is under
examination.

(b) A copy of the Report of the Com-
mittee of Experts will be placed on the Table
of the Sabha shortly,

(c) Necessary action will be taken in the
matter after the examination of the report is
completed.

Inclusion of Workers* Nominee in Board
of Hindustan Steel Ltd,

*1001. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Government's decision to
include workers’ nominee in the Board of
Hindustan Steel Ltd. has created any favour-
able change in Labour-Management relations
in the Steel Plants under the Hindustan Steel
Limited ;

(b) whether the criteria for the represen-
tation of workers’ nominee has been settled;
t and

{c) if so, the main features thepeof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) The decision
of Government to appoint two representatives
of the workers on the Board of Directors of
Hindustan Steel Ltd. was announced by the
Minister of Steel and Mines in a statement
made in Parliament on the 14th June, 1971.
An assessment of its impact on the labour-
management relations in the Steel Plants under
Hindustan Steel Ltd. can be made only after
the decision has been implemented.

(b) and (c). The workers’ representatives
on the Joint Negotiating Committee for the
Steel Industry have been requested to send
their suggestions for the implementation of
the decision. These are awaited.
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Setting up of Nickel Smelter and Lead
Smelter in Orlssa

*1006. SHRI P, K. DEO : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether the Orissa Government have
submitted its proposal to set up a nickel
smelter and a lead smelter in Orissa ; and

(b) il so, the time by which licence will
be given for starting these two plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINLS (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir.

{b) Does not aris¢

Alr-Conditioned Rall Transport for
Despatch of Fish

*1007, SHRI M. KATHAMUTHU :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether his Ministry has taken up
the question of providing air-conditioned rail
transport to facllitate transport of fish without
spoilage to interior places ;

(b) whether there is any arrangement to
transport fish landed in Kerala coast to
interior places in Tamil WNadu, Andhra
Pradesh, Mysore and Madhya Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Introduction of
refrigerated rail transport was taken up by
this Ministry in 1959, 9 vans are now
operating betwean Palasa and Howrah, Calicut
and Madras and Veraval and Delhi. 3 vans
are now uader construction and are expected
to be delivered during 1971-72. Orders have
beent placed for 6 more vans,

(b) There is a bi-weekly refrigerated
rajl van service between Calicut and Madras,
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but rail transport of fish from Kerala is
mostly in the form of parcel traffic. The
fish is iced for preservation. In addition,
substantial qualities of iced fish are transported
by road vans to various internal areas such as
Coorg, Bangalore and Niligiris,

Gratuoity for Employees Provident Fund
[a] tion Employees

*1008, SHRIR P. YADAV : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether in other autonomous bodies,
there is provision for contributory Provident
Fuod-cum-Giatuity and Family Pension-cum-
Gratuity benefits to their employees whereas in
the Employees Provident Fund Organisation,
there is family pension-cum-gratuity or con-
tributory Provident Fund benefits to the
employees ;

(b) if so, the reasons for discrimination
to the employees of the Employees Provident
Fund Organisation in so far as the employees,
who have opted for Contributory Provident
Fund, are not being given benefit of Gratuity
as well ; and

(c) the steps
this disparity ?

contemplated to remove

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The administration of the Employees’
Provident Fund Organisation is the concern
of the Central Board of Trustees set up under
the Employees’ Provident Funds and Family
Pension Fund Act and is not the direct
concern of the Government. The Provident
Fund authorities have reported as under :—

(a) Other autonomous bodies have their
own rules not all of which are on any single
pattern. The employees of the Employees'
Provident Fund Organisation who joined
service prior to 1-4-1960 were extended the
benefit of Contributory Provideat Fund but
they were given an option to be covered by
the Pension-cum-gratuity benefits instead of
the Contributory Provident Fund benefit.
Those appointed from 1-4-1960 onwards are
compulsorily covered by the Liberalised
Pension-cum-Gratuity Scheme and the Family
Pension Scheme as admissible to the corres-
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ponding Central Government employees from
time to time,

(b) and (¢). In the cirumstances stated
above, the question of discrimination or dis-
parity does not arise,

Scheme for Nationalisation of Sugar Indos
in Tamil Nadu il i

*1009. SHRI BHUVARAHAN : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether the Tamil Nadu Government
have sent any concrete scheme for nationali-
sation of sugar industry in Tamil Nadu ;

(b) il so, the steps taken by Central
Government in this regard ; and

(¢) the percentage of the total production
of sugar in Tamil Nadu, both in private and
public (co-operative sugar mills) sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) No, Sir.

(b) Does not arise,

(c) Private sugar mills have contributed
69.1 per cent, and the co-operative sugar mills
30.9 per cent in the total sugar production
of 2.69 lakh tonnes of Tamil Nadu sugar mills
during 1970-71 upto 22nd June, 1971,

Price of Vanaspati

*1010. SHRI C. CHITTIBABU : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether there has been a downward
tendency in edible oils ; and

(b) if so, whether the controllsd rates of
vanaspati will also be reduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) Reduction in oil prices in any zone is
reflected in an appropriate reduction either in
vanaspati prices in that zone, or in the level
of incorporation of soybean oil by the factories
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in that zone, or both. Consequent on the
recent fall in oil prices, incerporation of
soybean oil has been discontinued in all zones
and, in addition, vanaspati prices in the
South zone were reduced by 20 paise per kg.
on the 23rd June 1971.

Integrated Regional Development Corporation
for Exploitation of Water and Forest Resources
for Agricultural Development

*1011. SHRI RAJDEO SINGH : Wil
the Minister of AGRICULTURE be pleased
to state :

(8) whether Government propose to
establish an Integrated Regional Development
Corporation for areas like the Western Ghats,
Himalayan region, Brahmaputra, and other
regions to exploit all their water and forest
resources for agricultural development and
allied industry ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No Sir.

(b) Question does not arise.

Accumulation of structural Steel Cuttings
in Alloy Steel Plant, Durgapur

*10J2, SHRI INDRAJIT GUPTA :
Will the Minister of STEEL AND MINES
be pleased to state :

(8) whether the Alloy Steel Plant,
Durgapur has accumulated a huge stock of
structural Steel cuttings of different sizes ;

(b) whether these cuttings are being used
as melting scrap at the plan ;

(c) whether these structural cuttings are
much costlier than melting sharp obtainable
from the market or from other plants ; and

(d) if so, the steps taken to avoid un-
necessary expenditure being incurred on this
account ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (s) Abour 1500
tonnes of structural steel cuttings of different
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sisos had bsen returned to the plant by the
structural steel fabricators and contractors
who comstructed the shops of the plant. This
material has since been disposed of by the
plant,

(b) No, Sir,

(¢) Not mnecessarily. However, where
such cuttings are of such sizes as can be used
as re-rollable or industrial scrap, they would
be costlier than melting scrap obtainable from
the market.

(d) The cuttings have been sold by the
plant through open tender at the best avail-
able price. Thus no unnecessary expenditure
was incurred by the plant,

Rise in Price of Sugar after Decontrol

*1013. SHRI SAMINATHAN: Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether the sugar price has not come
down after decontrol Bnd unpiecedented
release of 405 thousand tonnes of sugar ;

(b) the ruling price of sugar ; and

() the steps proposed to be taken by
Government to check the rise in price of
sugar ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) The sugar prices after
decontrol are generally lower than the open
market prices prior to decontrol, The
quantity of sugar released in May 1971 after
decontrol was 450 thousand tonnes.

(b) A statement indicating the latest
wholesale and retail prices of sugar in some
imporfant markets is laid on the Table of the
Sabha.

(c) Releases for sale of sugar by factories
are being regulated in order to maintain
reasonable and stable prices in the market,
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Sratement
(As on 30.6.71)
Place Wholessle price  Retail
(Rs. per quintal) Price
1 - 2 3
Hyderabad (Andhra
Pradesh) 180 1.85
Gathatl (Al?u@ N 188 2.00

1 2 3
Patna (Bihar) 183 1.95
Ahmedabad (Gujarat) 184 (29.6.71) 1.90
Trivandrum (Kerala) 181 1.90
Indore (Madhya

Pradesh) 175 1.78
Madras (Tamil Nadu) 17§ 1.80
Bombay (Maharashtra) 184 1.95
Bangalore (Mysore) 182 1.90
Cuttack (Orissa) 190 2.00
Jaipur (Rajasthan) 183 1.95
Kanpur/Lucknow

(Uttar Pradesh) 180 1.90
Asansol (West Bengal) 195 2.00
Calcutta (West Bengal) 196 2.10
Delhi 193 195

Closure of Central Fisheries Corporation

*1014, SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE be
pleased to state ;

(a) whether a decision to close the
Central Fisheries Corporation immediately has
been taken ; and

(b) if so, the reason therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). The gquestion
of the future of the Corporation is under
consideration, but a decision in the matter has
not yet been taken by Government.
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Girdih collieries under National Coal Develop-
ment Corporation

*]1016. SHRI CHAPAL BHATTA-
CHARYYA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the Giridih collieries produc-
ing the finest metallurgical coal in India and
manufacturing premium coke were operated by
National Coal Development Corporation under
Presidential Directive between 1959 to 1968 ;

(b) whether Government have decided to
reimburse the losses suffered by N,C.D.C. for
carrying out the Presidential Directive ;

(c) if not, the time by which Government
propose to decide the same ;

(d) whether enquiries from foreign coun-
tries for Giridih Coal have quoted a price up
to Rs. 150/—per tonne ; and

(¢) if so, the outcome of the negotia-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) The Giridih
Collieries are being oprated by National Coal
Development Corporation under Presidential
Directive issued in September, 1960,

(b) and (). The question of reimburse-
ment of losses is under consideration of the
Government aud a decision is expected to be
taken shortly.

(d) No, Sir.

(e) Does not arise.

Report of Manganese ore (India) Ltd.

*1017. SHRI VIKRAM CHAND MAHA-
JAN : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the report of Mangasese Ore
(India) Ltd. which was to be piaced before
the Lok Sabha (1971) has been stolen ; and
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(b) if so, the action tuken so far against
those responsible, for its safe keeping ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES (SHRI
SHAHNAWAZ KHAN) : () No, Sir,

(b)

Fraud in Purchase of Aute parts in Delhi
Milk Scheme

Does not arise.

*10/8. SHRI A. N. CHAWLA :
SHRI SHASHI BHUSHAN :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Delhi Milk Scheme had
ordered auto parts worth 4 lakhs of rupees
during 1970-71 from a Jamshedpur firm ;

(b) whether the parts bad never been
received in the stores of the Delhi Milk Scheme
and the discrepancy was discovered by the
Auditors ;

(c) whether & report in this respect had
also not been made with the police ;

(d) whether the parts had been despat-
ched by the suppliers but were disposed of in
the way by the Store personnel in connivance
with the senior officials of DMS ; and

(¢) the action taken by Government
against the defaulting officials of the Delhi
milk Scheme and whether an enquiry has been
ordered in the case ; if so, when the enquiry
in likely to be compileted ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) During 1970-71, supply
orders for transport of spare parts of the value
of Rs. 5,76,000 (approx.) were placed by Delhi
Milk Scheme on M/s. Tata Engineering and
Locomotives Co., Jamshedpur.

(b) Against the above Supply Orders,
spare parts worth Rs. 4,18,32401 were des-
patched upto 30th of Jume, 1971 by M/s.
TELCO through their Transport Contractor
M/s, Economic Tramport Organisation. The
Delhi Milk Scheme, however, credited to their
stores spare parts of the valoe of Ra. 3,67,555.04
by the eand of June, 1971. As regurds
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the balance spare parts of the value of Rs.
50,768.97 the position is as under :~—

(i) Spare parts yet to be
delivered by the Eco-
nomic Transport
Organisation,

Spare parts which are
stated to have been
delivered in the D.M.S.
but not yet credited to
Stores.

Rs 38.965.72
(i)

Rs. 7,643.42

Spare parts invoiced by
M/s. TELCO but which
do not appear to have
been received by Delhi
Milk Scheme.

(i)

Rs, 4,159.83

Rs. 50,768.97

Total :

The above position has emerged after the
visit of the Transport Engincer to Jamshedpur
and after the matter was taken up by the
Internal Audit Wing of Delhi Milk Scheme.

(c) No.

(d) There has been no evidence of the
disposal of .he spare parts not credited to
Stores by the Stores personnel in connivance
with the Senior officials of Delhi Milk Scheme.
Spare parts of the value of Rs. 7,643.42 which
are reported to have been delivered but not
credit to the Stores of Delhi Milk Scheme, are
however yet to be accounted for.

(¢) The Government have taken serious
notice of the discrepancies and have asked the
Chairman, D.M.S. to make a thorough enquiry
and submit his report. Meanwhile, Chairman,
D.M.S, has served a ‘show cause’ nolice on
the Store Keeper who was incharge of the
Stores Receipt Section at a time the spare
parts are reported to have been received. This
Store Keeper is already under suspension in
connection with another case of default.

Entitiement for Bonus uader the Conl Mines
Bonus Scheme

*1019, SHRI R. N, SHARMA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the facilities for entitlemment
for bonus to the coal mine workers under the
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Coal Mines Boaus Scheme was extended upto
a basic earning of Rs. 730f —per month vide
Government Notification No. G.S.R. 191,
dated 22nd January, 1968 ;

(b) whether by a Notification the said
provision was amended and those facilities
were withdrawn keeping elegibilily for bonus
limited to basic earning not exceeding Rs.
500/ — per month ;

(¢) whether persons drawing salary upto
Rs. 500/—per month but functioning in a
managerial or administrative capacity and also
persons entering into such job after 15th
March, 1967 were kept out of the purview of
the Coal Mines Bonus Scheme ; and

(d) if so, what necessitated the Govern-
ment to unilaterally amend the Coal Mines
Bonus Scheme much to the prejudice of the
interests of the coal minc workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KHADIL-
KAR) : (a) Yes, Sir.

(b) to (d). The Coal Mines Bonus Scheme
were amended in  March, 1971 to exclude an
employee—

(i) who is employed mainly in manageriat
or administrative capacily ; or

(ii) who, being employed in a supervisory
capacity, draws wages exceeding Rs.
500/—p.m. or exercise either by the
nature of the duties attached to his
office or by reason of powers vested
in him, functions mainly of a mana-
gerial nature ;

because the recommendations of the Cen-
tral Wage Board on the Coal Mining Industry
did not cover such employees. However, a
specific provision has been made that this
amendment will not disentitle any employee
who was eligible to reccive bohus before the
implementation of the recommendations of the
Central Wage Board for the Coal Mining
Industry from receiving such bonus.

Non-Despatch of wheat to Assam

*1020. SHRIMATI JYOTSNA CHANDA :
Will the Minister of AGRICULTURE be
pleased to state :
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(a) whether Food Corporation of India
has not despatched wheat to Assam since
November, 1970 though they have allotted
Assam’s quota on paper ; and

(b) if so,
this ?

the factors respomsible for

THE MINISTER OF STATE IN THE Ml
NISTRY OF AGRICULTURE (SHRI SHER
SINGH) : (a) No, Sir. During the period
November, 1970 to June, 1971 about 1.5 lakh
tonnes of wheat was moved to Assam, out of
which supplies to allottees in Assam including
State Government, flour mills etc., where about
1.3 lakh tonnes’

(b) Does not arise.

Dry Farming Scheme in Gujarat

4226. SHRI JADEJA : Will the Minis-
ter of AGRICULTURE be pleased to state :

(a) the name and the number of pilot
projects selected under Dry Farming Scheme
in Gujarat ; and

(b) the area covered under the scheme in
the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). Two Pilot
Projects under Dryland Farming Scheme, one
each in districts of Rajkot and Amreli have
been sanctioned during 1970-71 and 1971-72
respectively, in Gujarat. During the first year
of its implementation, the area of each project
will be 2,000 acres, which will increase by
2,000 acres each year till 1973-74,

Per Acre yield of Paddy Wheat and Pulses

4227, SHRI ESWARA REDDY : Will
the Minister of AGRICULTURE be pleased
to state the per acre yield of paddy, wheat
and pulses, Statewise ; during the last three
years, year-wisc ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH)) : A statement showing per
hectare yield of rice. wheat and pulses in
different States for the three years 1967-68 to
1969-70 is laid on the Table of the House.
[Placed in Library. See No. LT—427A/71]
Similar data for 1970-71 are not yet avaiable.
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Hunger Strike by Employees of FCI working
at Gaya Mokamah and Jamshedpur

4230. SHRI BHOGENDRA JHA : Will
the Minister of AGRICULTURE be pleased
to state ;

(a) whether the employees of the Food
Corporation of India, working at Gaya,
Mokamah and Jamshedpur resorted to hunger
strike before the Office of the Regional Mana-
ger. Patna ; and

(b) 1f so, their demands and the steps
being tahen to meet the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) There was no hunger
strike by the employees of the Food Corpora-
tion of India. Only the Union of the labour
working with the Handling and Transport
contractors at these depots organised a hunger
strike in front of the Regional Mannager's
Office, Patna between 9.6.71 and 30671, The
strike has since been called off.

(b) The iabour Union is pressing for
departmentalisation of workers and their
demand is under consideration of the Corpora-
tion.

Reallisation of loans advanc d to East Bengal
displaced persons settled in Dandakaranya

4231, SHRI K. PRADHANI : Will the
Minister of LABOUR AND REHABILITA.
TIONS be pleased to state whether the loans
advanced to the displaced persons of East
Bengal who have settled in Dandakaranya
Project area haye been realised 7

THE MINISTER OF LABOUR AND
REHABILITATIONS (SHRIR, K. KHADIL-
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KAR): The information is being collected
and will be laid on the Table of the Sabha.

Functions of Food Coorporation of Indla and
Department of Food

4232, SHRI CHELLACHAMI : Will the
Minister of AGRICULTURE be pleased to
state @

(a) whether the functions of Food Cor-
poration of India and Department of Food are
more or less the same ;

(b) whether the Food Corporation of
India instead of serving the public interest in
an economical way incurs very heavy overhead
expenditure and thus incurs heavy loss ; and

(c)} if so, whether Government propose
to appoint a Committee to inquire into the
functioning of Food Corporation of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No, Sir. While the
Department of Food has the overall responsi-
bility for formulating food policy of the
Government and promulgating regulatory
measures and ensuring their implementation,
the Food Corporation of India functions as
the sole executive agency of the Central Govern-
ment in the ficlds of foodgrains and other
foodstuffis. In addition to thes: the Food
Corporation of India has underteken some
other responsibilities such as handling and
sale of fertilisers imported on Government
account and setling up of food processing
units,

{b) No, Sir. The Corporation secks to
serve both the farmer and the consumer—the
former by extending massive price support
at fixed procurement prices and the latter by
holding the price lines through distribution of
foodgrains at fixed issue prices. The Central
Government is reimbursing the losses incurred
in Central transanctions as the Central issue
prices do not cover the entire economic cost
of the grain and contain an element of subsidy
to the comsumer, The overhead expenditure
much of which is by way of interest on Govern-
ment loans and bank overdrafts, railway freight,
taxes, mandi charges and othes statutory levies
is constantly reviewed by the Government and
kept at the minimum possible level. The
Corporation has not incurred any loss since
it started regular operations.
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() No, Sir.

Devclopment of a New Wheat Seed by
Punjab Agriculture University

4233, SHRI DEVINDER SINGH
GARCHA : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Punjab Agricultural
University has developed a new wheat seed
which is better than the best including Mexican
variety ;

(b) if so, the name of the new variety
of seed ; and

(c) in what way the new seed is better
than the other high-yielding varieties of wheat ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (8) A number of new
varieties coming out of the wheat breeding
programmes of Punjab Agricultural University
and other centres are undergoing comparison
for yield and other characters in the All India
Coordinated trials. It is too early to consider
the results of these trials as sufficiently final
to claim suveriority of particular varieties over
the present dwarf wheats.

(b) Among the promising varieties from
Punjab Agricultural University were WL 212,
WG 357 and WG 377 in the trial last year
(1970-71), and this year the varlety WG 461
has been added, Their superiority can be
confirmed only after further trials,

{c) Does not arise.

Central Amistance for Boosting Agricultural
Production in Tamil Nadu

4234, SHRI DEVINDER
GARCHA :
SHRI BHUYARAHAN :

SINGH

Will the Minister of AGRICULTURE be
pleased to refer to the reply given to Starred
Question No. 260 on the 3rd Jume, 1971,
regarding World Baok loan for Special Land
Development Scheme in Tamil Nadu and
state ;

(@) whether Central Government will
also provide simlar assistance to Tamil Nadu

to boost up agricyltural produgtion ; and
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(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (2) and (b). All assistance
including loans provided for projects, (whether
for Tamil Nadu or for any other State), that
are based upon agreements with the World
Bank, is assistance from sources obtained by
the Government of India, Therefore, the
Tamil Nadu project agreed to by the LD.A.
is as much as Centrally assisted project as
any other, and it is to be hoped that it would
lead to higher agricultural production in that
State.

Setting up of Vigilance Enquiry Re :
complaints of corruption in
istribution of Steel

4235, SHRIS. N. MISRA : Will the
Minister of STEEL AND MINES be pleased

to state

(a) whether any Vigilance Enquiry has
been set up in respect of certain employees of
his Department regarding their unaccounted
means and wealth ; and

(b) if so, the names of officers against
whom such Vigilance Enquires have been set
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) :

(a) No, Sir. No such enquiry has been
ordered against any employees of Steel,

(b) Does not arise.
Ingtallation of Tube-Wells in Bibar

4236. SHRI R, P. YADAV: WiIll the
Minister of AGRICULTURE be pleased to
state :

(a) the number of Tube-wells installed
during the Third Plan and in the Fourth Plan
so far in the State of Bihar ;

(b) whetber large fracks of land stilt
depend solely on rain water ; and

~ (e) the steps being contemplated to
mstal large number of Tube-Wells in the State
of Bibwr 7
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) 2046 number of tube-
wells were installed during the Third Plan and
12,729 numbers have been installed by
the end of April, 1971 of which 3,805 tube-
wells were installed in the first two years of
the Fourth Plan (1969-70 and 1970-71).

(b) According to the latest statistics
avajlable for the year 1967-68. about 8.0 m,
hectares of cultivated land In Bihar depend
solely on rain water,

() The steps being contemplated to
instal a large number of tubewells include (a)
giving maximum priority to State tubewells in
the allocation of public sector funds available
for minor irrigation under the State Plan ; (b)
Mobilising financial resources from Land
Development Banks, Agriculturel Refinance
Corporation and Central Cooperative Banks
for private tubewells ; (c) Setting up adequate
groundwater organisation in the State for
looking aft:r e¢xpanded programme of Tube-
wells ; and (d) strengthening arrangements
for groundwater surveys and investigations In
the State,

Setting up of Credit Institutlons to provide
Credit to Borrowers from Rural and
Agrarian Sectors

4237, SHRI C. K CHANDRAPPAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government propose o set
up credit institutions of a different pattern
then the commercial banks to give credit to
borrowers from rural and agrarian sectors :

(b) if s0, the salient features of the scheme
proposed in this regard ;

(c) whether an Expert Committee ap-
pointed by the Agricoltural Commission
headed by Shri T. A, Pai had gone into this
matter ; and

(d) if so, the recommendations made by
that Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) No Sir,

(b) Does not arise,
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(¢) The Study Team under the Chairman-
ship of Shri T.A. Pai, has been set up by the
National Commission on Agriculture to exa-
mine the problems of agricultural credit and
to make recommendations, The Team has not
yet submitted its final report.

(d) Does not arise.
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Watershed Management Board for River
Valley Projects in Orissa

4239, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether a watershed Management
Board for river valley projects has been con-
stituted in Orissa by now ;

(b) if so, the main features of the pro-
grammes drawn up by the Board for Orissa ;
and

(c) the amount of assistance given by
Government for this purpose so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes Sir.

(b) According to reports of the State
Government the Board will coordinate water-
shed planning and management activities of
the different Departments of the State Govern-
ment, draw up coordinated programmes and
review their implementation. Board in its
first meeting has selected several waterzheds
for initiating such programmes in the State.

(c) The Government of India have given
an assistance of Rs. 255.25 lakhs comprising
of Rs, 172.17 lakhs as grant and Rs. 83 08
lakhs as loan upto March, 1971 under the
Centrally Sponsored Programme of Soil Con-
servation in the catchments of Hirakud and
Machkund River Valley Projects.

Taral Development Corporation

4240. SHRI JITENDRA PRASAD :

Will the Minister of AGRICULTURE be
pleased to state :
(a) whether the Taral Development

Corporation in Uttar Pradesh is controlled
by big Farmers and Industrialists apart from
the shares of the Pant Nagar University and
the National Seeds Corporation ; and

(b) if so, the number of farmers who
own shares in the Taral Development Cor-
poration and who have holdings upto ten
acres ?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE {(SHRI
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SHER SINGH) : (a8) The shares of the
Tarai Development Corporation have been
purchased by 1022 farmers of Tarai area,
from the National Seed Corporation and
Uttar Pradesh Agricultural University, There
are 6 farmers, who are on the Board of
Directors of the Tarai Development Corpora-
tion, one of the farmers is also an industria«
list. Two of them have holdings less than
100 acres, another two between 100-200 acres,
fifth holding 200 acres and the sixth holding
700 acres.

(b) There is no farmer, participating
in the Tarai/Seed Development Project, who
has holding upto ten acres.

Exploration by National Coal Development
Corporation in Hazaribagh District

4241, SHRI DAMODAR PANDEY :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) the area explored by National Coal
Development Corporation in  Kedla and
Taping B'ock of Hazavibagh Distiict which
has been rcleased to the Receiver of Bokaro
& Ramgarh Ltd for further exploitation ;

(b) whether that Receiver on their
behalf has distributed to private entrepreneurs
in the name of Managing Agency ;

(c¢) if so, how many private entrepreneurs
have been allotted in those blocks ;

(d) whether this is in accordance with
Industrial Policy Resolution of having
mineral industry in Public Sector ; and

(¢) whether similar efforts are being
made by private parties to get other areas

explored by N.CD.C, released from
Government.
THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (¢). The
National Cool Development Corporation
prospocted 3000 acres and 2160 acres in
Kedla and Taping blocks respectively. The
area is under notification under Coal Bearing
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Areas (Acquisition & Development) Act, 1957
for exploitation by N.C.D.C. The entire
property is, however, in dispute between
State Government of Bihar and M/s. Bokaro
& Ramgarh Ltd. in the Court of sub-ordinate
Judge, Hazaribagh in Title Suit No. 16 of
1961, The Court has appointed an officer
of Bihar Government as Recciver for the
property. As the matter is sub-fudice, it
will not be appropriate to furnish the other
information asked for.

Scarcity Areas in Various States

4242, SHRI PHOOL CHAND VERMA :
Will the Minister of AGRICULTURE be
pleased to state :

of various areas which
declared as

(a) the names
the State Governments have
scarcity areas this year also ; and

(b) the steps taken by Government
to remove such shortage of food-grains ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) In Bihar State, an
area covering 20 blocks in 8 districts has
been declared famine affected area. Scarcity
conditions have been reported by the Govern-
ments of Andhra Pradesh, Assam, Bihar,
Jammu & Kashmir, Madhya Pradesh,
Maharashtra, Mysore and Rajasthan. A
statement showing the details of prevalence
of famine and scarcity conditions in the
country is attached.

(b) 1t is the responsibility of the
Government of the State concerned to meet
the shortages of foodgrains in particular
arcas of the State, The distribution of food-
grains procured within the State as well as
those received from the Central Pool and
determination of the meeds for such distri-
bution in different areas of the State is the
concern of the State Government, So far
as the Central Government arc concerped,
allotment and supplics of foodgrains to
different States from the Central Pool are
made after taking into consideration the
requirements of all the States requiring assis-
tance and the over-all availability in the
Central Pool.
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Details of prevalence of famine and scarcity conditions in States,

FAMINE

I

Name of the Dustrict

No. of blocks declared

Area in Sqr. Kilo Population in

as Famine affected Metre lakh
BIHAR
1, Patna 1 185.6 115
2. Gaya 3 2056 2.74
3. Monghyr 9 32164 797
4, Darbbanga 1 2350 0.62
5. Champaran 1 1203 0.67
6. Saharsa 2 452.1 1.64
7. Santhal Pargana — — —_
8. Hazaribagh 2 1186.9 1.50
9. Dhanbad - — —
10. Shahabad — —_ -_—
11, Mouzaffarpur 1 2330 1.54
12. Bhagalpur —-— -— —_
Total— 20 6434.9 1783 -
SCARCITY
State No. of affected No. of affected Affected population
districts villages (lakhs)
1. Andhra Pradesh N. A, N. A, N. A.
2, Assam 2 N. A, N. A,
3, Bihar 12 100 blocks 94.34
4. Jammu and Kashmir 3 N. A, N. A,
§. Maharashtra 21 31,126 N, A,
6. Madhya Pradesh 2 280 N. A.
7. Mysore 12 6,625 43,60
8, Orisia 6 320* N. A,
9. Rajasthan 8 503 3.03

N. A, == Not available,
¥ Gram Panchayats,
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Management of

Workers' in
te Undertakings

Public and

4243, SHRI SAT PAL KAPUR: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether there is any proposal under
consideration of Government to include the
workers' represcntatives in the management
or Board of Directors of factories/under-
takings both in the public sector or private
sector ; and

(b) if so, what is the method of selecting
such representatives ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K.
KHADILKAR) : (a) and (b). Government
have decided to introduce a scheme for the
appointment of a workers' representative on
the Boards of Management of some appro-
priate  public  scctor undertakings. The
recognised union n the undertaking would
be asked to submit a panel of three persons,
from whom the Government would select
one for nomination as Dircctor. The person
should have attained the age of 25 years
and should have a minimum of five years
service in the undertaking and would not
attain the age of superanuation during the
terms of appointment as Director.

A Fishing Harbour at Mattancherry,
Cochin, Kerala State

4244, SHRIM. K KRISHNAN : Wil
the Minister of AGRICULTURE be pleased
to refer to the reply given to Starred Question
No. 110 on the 30th July, 1970 and state ;

starting a
Cochin,

(a) the progress made in
fishing harbour at Mattancherry,
Kerala State ;

(b) whether the Project Report has
been examined ;
has been

() whether the Project

sanctioned ; and
(d) If not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

SHER SINGH) : (a) to (d). Tho approval of
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the Government of India to the construction
of & fishing harbour at Mattancherry, Cochin,
at an estimated cost of Rs. 27240 lakhs
has been issued om 15th June, 1971. The
cost of the harbour will be met by the
Government of India under the Fourth
Plan Central Scheme for provision of fishing
harbours at major ports.

Assistance to West Bengal for East Bengal
Refugees

4245, SHRI SHYAMNANDAN
MISHRA : Will the Minis'er of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government of West Bengal
have urged the Centre to sanction Rs. 2.5
crores for relief to refugees from East Bengal ;
and

(b) if so, the estimate of refugees forming
the bacis of this financial assistance ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) A sum of Rs. 14 82 crores has
already been made available to the Govern-
ment of West Bengal as ‘on account' advance
for relief operation to refugees from East
Bengal,

(b) As on Ist July, 1971, about 5020
lakhs refugees had entered West Bengal of
whom 33.26 lakhs were in camps.

Crash ramme for Rural Employment
in Tamil Nadu, Kerala, Orlssa and
Haryana

4246, SHRI R. V, SWAMINATHAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether State Governments of Tamil
Nadu, Kerala, Orissa and Haryana have ¢x-
pressed to the Central Government that the
allocation of Rs. 50 crores for the Centrally
financed crash programme for rural employ-
ment Is insufficient ;

(b) ifso, the reaction of the Central
Government thereto ; and

(c) the reasons put forward by the State
Government in this connection ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to (c). No State Govern-
ment has expressed that the allocation of Rs.
50 crores for the Centrally financed crash pro-
gramme for rural employment is insufficient,
Some of the State Covernments, including
those of Tamil Nadu, Kerala, Orissa and
Haryana, have, however, suggested that allo-
cations to the State Gowvernments and Union
Territories bc made with reference to the
number of blocks or 1n proportion to the rural
population in the districts rather than on the
basis of Rs. 12.50 lakhs per district, It is felt
by these State Governments that the allocation
of funds in proportion to the rural population
or with reference to the number of blocks will
be more equitable. The Central Government
are of the opinion that the allocation of funds
to those States which have a larger 1ural
population compared to others should be
suitably cnhanced. Action 15 being taken
accordingly.
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Demand for Sheet Metal.

4249, SHR1 JYOTIRMOY BOSU : Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) the State-wise domand for the shect
metal in the country in 1969-70 and 1970-71 ;

(b) the Stateswise actual supply during
the same period ;



61 Written Answers

(c) the controlled price of sheet metal at
present ;

(d) the price at which it was sold to the
consumers in each State during 1969-70 and
1970-71 ;

(¢) whether in a number of States, the
consumers have to pay in some cases, more
than double the controlled price ; and

(f) if so, the steps, being taken in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF STET'L AND MINES (SHRI
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SHAH NAWAZ KHAN): (a) By *‘shect
metal”, it is presumed that the Honourable
Member is referring to  *“steel sheets”., The
demand for sheets is not available statewise.

(b) Information is being collected and
will be laid on the Table of the House, to
the extent available

(c) and (d) . There is no statutory price
control on sheets ; however, the bulk of the
production of the main steel plants is sold
at prices fixed by Joint Plant Committee,
which is given below ;-

Joint Plant Committee Prices

H R. Sheets Tested (14 G & thicker)
C. R, Sheets Tested (14 G & thicker)
Galvanised Plain Sheets,

Note : 1) The above are base prices
F. O. R. Rail head station.

2) There will be an extra of Rs.
175 per tonne mn respect of
QGalvanised sheets made out
of Cold Rolled base metal.

(e) and (f) . Government is aware that
open market prices are higher than Joint
Plant Committee’s prices, due to acute shor«
tage of stecl. In order to ensure that consu-
mers get steel at reasonable prices, the distri-
bution procedure has been streamlined and
tightened up. Sustained efforts are also
being made to increase production from the
main Stec! Plants and import of steel has been
liberalised,

Codification and Simplification of Labour
Laws to Safeguard the Interests
of Labour

4250. SHRI BIREN DUTTA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased lo state :

{n) whether labour laws in Indix are
oumerous and confusing to be of utility in
safeguarding the interews of labour ; and

(Rs. per tonne)
1.4.69 to
311269 1.1.1970 onwards
1074 77
1324 1427
1804 1866

— e ——

(b) whether Government are contempla-
ting any plan for proper codification and
simplification of labour laws ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Government do not accept the
view that the existing labour laws are too
coafusing to be utility in safeguarding the
interests of labour.

(b) Government do not consider it prac-
ticable to integrate all the labour laws into
8 uniform code. However, the integration of
a number of labour laws covering allied
subjects is under contemplation,
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Non-Implementation of Coal Mines
Wage Board Recommendatiors by
Coal Mines Selling Coal to
Railways

4252, SHRI N, E. HORO : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether a large number of Coal
Mines which are selling coal to the Railways
are not at all implementing the recommenda-
tion of the Coal Mines Wage Board ; and

(b) if so, the reaction of Gowernment
there to ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADI-
LKAR) :(a) and (b). Railways purchase
coal from those collierics which have secured
Certificates of implementing the Wage Board's
recommendations, from the concerned Region-
al Labour Commissioners, This excludes
the A.R. T. & Co, Assam with which the
Railways have a long term agreement,

Food Target by 1981

4253, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of Agricul-
ture be pleased to state :

(a) whether India’s food needs by 1981
will reach 160 million tonnes ;
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(b) whether Government  will have
. assessed the additional revenue that will be

required for creating more irrigation facilities
for achieving the 160 million food produc-
tion ; and

(c) if so, the additional amount to achieve
the irrigation target and the different project
which will be speeded up ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGIH): (a) Yes Sir. The Fourth
Five Year plan gives a provisional projection
of 167 million tonnes of food grain produc-
tion by 1980-81

(b) It is provisionally estimated that in
order to realise the target of agricultural
production the gross irrigated area will need
to increase to 58 m. hectares by 1980-81.
The detailed programme for increasing the
irrigated area in the above measure, the cost
of the programnk and thc manner in which
the resources will be mobilised have yet 10
be worked out in detail.

(c) Does not arise.

Violation of Labour Laws as Reported by
Rallway Employees and Organisatisns

4254, SHRI M. KATHAMUTHU : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Railway employees and
their organisations in Jaipur Division of
Western Railway have reported any cases of
violation of Labour Acts to the Chief Labour
Commissioner (Central) in respect of Indus-
trial Disputes Act. Payment of Wages Act
and Minimum Wages Act ;

(b) if s0, the number of such cases
reported during 1969-70 and 1970-71 ; and

(c) the action taken in regard to these

complaiats ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR): (8) to (¢). The informadon is
being collected and will be placed on the
Table of the House after it ls received,
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Erection of Tube-Wells In States by
Contral Ground Water Board

4255. SHRI MADHURYYA HALDAR :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the total number of tube-wells erected
by the Central Ground-Water Board in
different States, State-wise ;

(b) the expenses incurred on erecting
these tube-wells ; State-wise ; and
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(c) water resources available due to this
erection ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): () and (b). As per
statements ‘A’ and ‘B’ attached.

(c) The total area likely to be benefited
by these tubewells for irrigation is approxima-
tely 7 lakh acres.

Statement ‘A’

Details of Exploratory Deposit wells Drilled from 1955 to March, 1971

S, No. Name of State Exploratory Deposit Total
1. And‘hn Pradesh 68 — 68
2. Assam 19 2 21
3. Bihar 27 429 456
4, Gujarat 106 175 281
5. Haryana 107 9 116
6. Punjab 18 - 18
7. Kerala 5 - s
8, Madhya Pradesh 67 2 89
9. Tamil Nadu 85 4 89
10. Mabarashtra 2 23 55
11. Mysore 4 —_ 4
12. Rajasthan 192 36 308
13. U, P, 78 326 404
14, Orissa 33 - 33
15, West Bengal 61 65 126
16, Jammu & Kasamir 9 -— 9
17. Delhi —_ 61 61
Total 11 1432 2343
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Statement ‘B’

Expenditure on wells From 1954-55 1o 1970-71. Constructed by Central Ground Water Board.

Name of State Expenditure on Expenditure on Total
Exploratory wells. Deposit wells

Andhra Pradesh 24,35,016 _ 24,35,016
Haryana 29,09,356 14,72,150 43,18,506
Jammu & Kashmir 11,31,617 6,03,838 17,35,455
Kerala 1,19,850 - 1,19,850
Uttar Pradesh 11,43,432 61,18,925 72,62,357
Delhi — 44,697 44,697
Madhya Pradesh 4,69,675 20,102 4,89,777
Tamil Nadu 23,78,492 76,604 24,585,096
Mahaiashtra 6,60,800 5,67,889 12,21,689
Tripura 2,405 —_ 2,405
Orissa 15,14,700 - 15,14,700
Punjab 14,15,671 6,97,637 21,13,308
Gujarat 17,56,072 64,09,921 81,65,993
Bihar 5,817,978 61,69,454 67,57,432
West Bengal 7,28,787 37,74,473 45,03,260
Rajasthan 35,31,490 97,22,149 1,32,53,639
Mysore 81,300 - 81,300
Assam 3,77,493 87,845 4,65,338
2,12,44,134 3,57,65,684 5,70,09,818
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Workers Laid off in Ganesh Flour Mills Ltd.,
Delhi

4257, SHRI A. N. CHAWLA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to statc :

(a) whether the workers of Ganesh
Flour Mills Ltd. Sabzi Mandi, Delhi had been
laid off by its management since the 23rd
March, 1971 and regular paymenis are not
being made to the employees numbering about
600 ;

(b) whether the workers are sitting idle
inside the Mill and waiting for the Mill to
Te-start |

(c) whether Government have received
and represeatation from the Mazdoor Union
of the said Mill and whether the Management
bas also written to the Government of their
intention to close down the Mill ; and

(d) whether Government propose to
take over the said Mill and if so, when ?

THE MINISTER OF LABOQUR AND
REHABILITATION  (SHRI R. K.
KHADILKAR) : (a) According to he
information made available by the Delhi
Administration, who arc congerned, 250
workers were laid off by the managemen! of
Ganesh Flour Mill from March 22 to May 5,
1971. The workers ate reported since to have
been paid wages up to April 30, 1971, Wages
for May 1971 are yet to be paid.
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(a) -Yes.

() The Ganesh Flour Mill Mazdoor
Sangh is reported t0 have démanded take over
of the Mill by Goveroment, the Delhi
Administration has, however, not had any
communication from the management indica-
ting their intention to close down the Mill.

(d) There is no such present proposal.

Requirement of Insccticides for Agrlculmal
and Horticultural Purposes in
Uttar Pradesh

4258. SHRI B. R. SHUKLA : Will the
Minister of AGRICULTURE be plcased to
state the amount of insecticides estimated to
be used on an average annually for
agricultural and horticultural purposes in
Uttar Pradesh 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : It is estimated by the
State Government that about 3000 metric
tonnes of pesticides in dust form and 90,000
litres in the form of liquid would be consumed
annually for agricultural and horticultural
purposes.

Reguirement ¢f Chemical Fertilisers In Uttar-
Pradesh for Agricultural Purpose

4259, SHRI B. R. SHUKLA ;: Wil the
Minister of AGRICULTURE be pleased to
state the quantity of chemical fertilizers, on
an average, annually needed . for agricultural
purposes in Uttar Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) The average annual
requirement of fertilisers (in terms of nutrients)
by Uttar Pradesh, during the past three years
has been 270000 tonnes of N, 82000 tonnes
of P and about 47000 tonnes of K.

Investment in National Coal Development
Corporation

4261. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of STEBEL
AND MINES be pleased to state :

(a) the total investment made in
National Coal Development Corporation Ltd.,
so far ;
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(b) the total number of employees
working in the said Corporation ; and

(c) the total profit or loss during the
last three years and the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) The accounts
for the year 1970-71 have mot yet been
finalised The total invetment up 31-3-1970 was
about Rs. 189 crores.

(b) About 68,000 on 31-3.1791.

(c) The profit or loss during the last
three years was as follows :

JULY 8, 1971

Year Profit/Loss

(Rupees in lakhs)

1968-69 (+) 121,70

1969-70 (+) 106.42

1970-71 {(—) 420
(Provisional
estimate)

The main reasons for the likely loss in
1970.71 are :

(i) Increase in variable dearness allowance
to workers, power tariff and cost of
machinery and equpment without
corresponding increase in the selling
price of coal ;

(li) Inadequate demand for coal in the

first half of the year ; and

(iii) Unsatisfactory transport position.

Labour Welfare Rights for Handloom Workers

4262, SHR1 K. GOPAL : Will the
Minister of LABOUR AND REHABILITA-~
TION be pleased to state :

(a) whether Government are aware of
handlioom workers plight in the country ;
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(b) whether Government propose to
introduce Labour Wellare Rights for these
workers ;

(c) if so,
introduced : and

the rights proposed to be

(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a)to(d). The conditions
of work of such handloom weavers as are
employed in  establishments governed by the
Factories Act, 1948, are regulated by the
provisions of that Act. The object of the Act
15 to provide for the safety, health and
welfare of the workers in factories and to
regulate their hours of work Similarly the
Mimmum Wages Act, 1948, regulates the
payment of wages, hours of work, and grant
of paid weekly holiday to workers governed
by that Act It s open to the state Govern-
ments to extend the coverage of the Act to
Handloom industry, The State Governments
of Kerala and Onssa have already done so

Central Allll:nﬂ for Dry Fﬂl;l':lﬂﬂ" by Tribals

Madhya Piade
4263, SHRI BHARAT SINGH
CHAUHAN Will  the Minister of

AGRICULTURE be pleased to :tate ,

(a) the extent of financial help given by
the Central Government to the Madhya
Pradesh Government for dry farming by
tribals ;

(b) whether the Members of Parliament
from Madhya Pradesh will be on the Advisory
Board on Dry farming ; and

(c) the names of areas selected for dry
farming ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : Central assistance has
been provided to the State Government of
Madhya Pradesh for implementing two Pilot
Projects under Dry Farming. All participating
farmers irrespective of tribals or non-tribals
under thes¢ projects will be benefited. There
is no scheme of dry farming for tribals
specially.
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() No, Sir. There is no advisory board
with Members of Parliament as board
members,

(c) The districts of Indore and Rewa
have been selected for the implementation of
the Pilot Projects under dry farming,
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Fraud Unearthed by C. B. L. in Central Arid
Zone Rescarch Institute ¢t Jodhpur

4266. SHRI N. K SANGHI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether 3-4 months back, investi-
gation was conducted by the Central Bureau
of Investigation on certain irregularitier and
fraud committed by some of the officials of the
Central Arid Zone Rescarch Institute, Jodhpur
and that as a result they could unearth a
racket of false payments as wages to some
persons enrolling them as regular employees
of the Institute and loss of some valueable
stores ; and

(b) if so, the findings thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) The Cenvral Bureau
of Investigation conducted a preliminary fact
finding enquiry at the Central Arid Zone
Rescarch Iastitute, Jodhpur, The allegations
are subject matter of further enquiry.

(b) The findings will be known only
after the investigation referred to above has
been concluded.
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Dispersal of Bangla Desh Refugecs
4267. SHRI S. C. SAMANTA :
SHRI BISHWANATH

JHUNJHUNWALA :
SHRI RAM SHEKHAR

PRASAD SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether any decision has been taken
aboat sending the evacuees from Bangla Desh
pouring into the border States of West Bengal,
Assam and Tripura to other States ;

(b) if so, which States have been selected
for the purpose ;

(c) whether these States have agreed to
take them in ; and

(d) whether any batch will shortly be
transferred from West Bengal ?

THE MINISFER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a)and (b). Yes, Sir. It has been
decided that to relieve pressure in West Bengal
and Tripura, some refugees should be moved
to other States. Refugees [rom West Bengal
would be moved to the adjoining States,
namely, Bihar, Orissa, Madhya Pradesh and
Uttar Pradesh and those from Tripura to
Assam.

(c) Yes, Sir.

(d) 75,639 refugees have already been
moved to Mana Camp in Madhya Pradesh till
4th July, 1971. One tram load of refugees,
carrying 1656 persons, has also moved from
West Bengal to Panchanpur Camp near Gaya
in Bihar on the 1st July, 1971. Programme
for movement of further batches to these sites
has also been drawn up.

Request from Andhra Pradesh for Aid from
F.A.O for Deep-Sea Fishing Industry

4268. SHRI K SURYANARAYANA :
Will the Minis'er of AGRICULTURE be
pleased 1o state :

{(a) whether Government have received
any proposals from the Government of

JULY 8, 1971
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Andhra Pradesh for the development of the
deep-sea Fishing Industry and also some
proposals to get the assistance from the Food
and Agriculture Organisation of the United
Nations ; and

(b) if so, the proposal made by them
and the action takem by the Government
there on ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). The Government
of Andhra Pradesh have drawn attention
to the need for development of deop sea
fishing in the State and have asked the
Central Government to expedite survey of
fishing harbours in Andhra Pradesh by
obtaining foreign and international assistance,
and to conduct exploratory surveys of deep
sca fishery resources. The Government of
Andhra Pradesh have also proposed that a
project on the Lines of the Indo-Norwegian
Project al piesent functioning m Kerala,
Tamil Nadu and Mysore should be established
in the State with Norwegian assistance.

The Government of India have sanctioned
funds for preparation of a project for a
fishing bharbour at Visakhapatnam. The
Project Report 1s under preparation On
receipt of the project report from the Port
Trust. Visakhapatnam, the question of
sanctioning 1 fishing harbour at Visakha-
patnam will be examined. The questionof
providing additional fishing haibours in
Andhra Pradesh has also been taken up for
considerations. The UNDP assisted project
for Pre-Investment Survey of Fishing Harbours
has completed a survey of fishing harbour
sites in Andhra Pradesh and thice sites have
bern taken up for detailed consideration.
In regard to the proposal for establishment
of an Indo-Norwegian Project in Andhra
Pradesh the position is that the resent agree-
ment, the currency of which expires in March,
1972, does not prowvide for expansion of the
project’s activities. The furthe programme of
Indo-Norwégin cooperation is, however, under
consideration and the requirements of Andhra
Pradesh are being kept in view in this
context. The unit of the Central Deep Sea
fishing Organisation at Visakhapatnam is
being strengthened by addition of mew vessels
to take up more extensive charting of flahing
grounds using modern techniques. The
feasibility of establishing a survey project
with assistance from the UNDP for survey
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of pelagi¢ fisherics resources on the East Const
is also under examination,

Setting up of Mechanised Large Scale Seed
Farms in States

4269, SHRI H. H. MAHARAJA
NARENDRA SINGH : Will the Minister
of AGRICULTURE be pleased to state :

(a) whether the first mechanised large
scale Seed Farm is to be set up in Tamil
Nadu by the Centre ;

®)

(¢) whether this kind of farms are to
be set up in other States ; and

if so, its capacity:

(d) the States which have requested for
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) A proposal is under
consideration to set up a Central State Farm
m Tamil Nadu but no final decision has yet
been taken,

(b) The farm is proposed to have an
area of 10,000 acres.

(c) and (d). Such Central State Farm
already exist in Rajasthan, Haryana, Orissa,
Mysore, Kerala and Mizo Hills district of
Assam, A farm is also being set up at
Jullundur in Punjab,

There are proposal to set up such farms
in Bihar and plains of Assam also. No final
decision has yet been taken with regard to
these proposals as well,

Review of Small Farmers’ Development
Agencles

4270, SHRI B. V. NAIK : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the working of the Small

Farmers® Development Agencies in  the
country has been roviewed since their
inception ;

(d) if o, the broad findings thereof ;
and
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(¢) if not, whether the review will be
undertaken in the near future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (&) No sir;

(b) does not arise ;

() A review is likely to be undertaken
sometime towards the end of the year. How-
ever, the progress of the work is being
continuously watched.

Hunger Strike by Employees of VS.T.
Group of Companies in Bangalore

4271. SHRI B. V. NAIK : Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the employees of the VS T.
group of Compaznies in Bangalore have resor-
ted to hunger strike ; and

(b) if so, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) According to informa-
tion made available by the Government of
Mysore, there is no hunger strike by the
employces at present.

(b) Does not arise.

Plan for Supply of Foodstuff to Evacuecs
of Bangla Desh by Central State

Government
4272. SHRI PRIYA RANJAN DAS
MUNSHI : Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether the rice consumed by
evacuces of Bangla Desh was entirely supplied
by Central Government or partly by Central
and partly by State Government ;

(b) the latest figure of total consumption ;

(¢) whether other specific things for
food, specially for he babies, were supplied
by the Central Government ; and

(4) whether any uniferm plan in regard
to sopply and consumption of food has beem
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proposed by Central Government to the State
Government of West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Rice is supplied from
the Central pool to the State Government
both for their normal requirement of public
distribution and for East Bengal evacuees,
Some rice is also supplied from the Central
Pool to the Union Department of Rehabilita-
tion for the East Bengal evacuses The rice
reccived by the State Government from the
Central pool as also that procured by them
within the State is utilised both for public
distribution (which also covers the evacuees
staying In the State outside the camps) and
for the evacues camps.

(b) The figures are being collected and
will be placed on the Table of the Sabha

(c) Apart from rice, wheat, mustared
oil, pulses, sugar and salt, for babies in
particular, milk powder and baby food is
being supplied through voluntary organizations
like Indian Red cross Society etc.

(b) Yes, Sir, The Central Government
have intimated to West Bengal Government
the scale of rations to be supplied to the
evacuecs in relief camps.

Research on Fisheries in Universities

4273. SHRI C JANARDHANAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have allotted
any subjects in Fisheries for proper research
in any of the Indian Universities ; and

(b) the reai contribution of the Indian
Universities in the matter of developing fresh
water or marine fisheries in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes. Five rescarch
schemes in fisheries are already in operation
at various Indian Universities.

(b) Many of the Indian Universities offer
fish and fisheries as a special subject in M.Sc.
and some of the universities in maritime
States bave M.Sc. courses in Marine Biology
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and Oceanography. These universities also
offer facilities for doing research leading to
doctorate in the subject. In addition, Uni-
versity of Agricultural Sciences, Bangalore,
and the Calicut University have started under-
graduate level courses in fisheries. This helps
in building up a band of qualified fishery
scientists,

Fishing Co-operatives and Use of Fishing
Boats and Gears Supplied to them

4274, SHRI C. JANARDHANAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware that
in most of the maritine States in India,
Fishing Co-operatives are often controlled by
Fish Merchants ;

(b) whether Government are also aware
that subsidised boats and fishing gear supplied
to Co-operatives are often used for the profits
of fishing middlemen and traders ; and

(c) if so,
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) to (c). A Study
Group in Fishermen's Co-operatives set up by
this Ministry in 1962 had analysed the factors
contributing to the unsatisfactory progress in
the co-operative movement among fishermen.
One of the reasons mentioned was “infiltra-
tion of vested interests into co-operatives and
diversion of funds only to selected influential
members”, The report was communicated
to all the State Governments for suitable
action,

the steps proposed in this

Problems of co-operatives were discussed
in a Conference of Chief Ministers and State
Ministers of Cooperation in June 1968 and a
number of measures for curbing the growth of
vested interest was suggested, These recom-
mendations were communicated to the States
by the Ministry in July 1968 One important
measure was to make suilable amendments in
co=operative legislation to the effect that persons
who carry on business of the type carried on
by the society should not be permitted to
become members of such co-operatives. Action
in regard to this has already been taken by the
States of Andhra Pradesh, Rajasthan, Jammu
and Kashmir, Madhya Pradesh, Orissa and
Maharashtra.
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Data on Fishing in Vessels of Merchant Navy
and Tndian Navy

4275. SHRI C. JANARDHANAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any work is done in the
matter of collecting necessary data for fishing
in the vessels of the Merchant Navy and of
the Indian Navy ; and

(b) if so, whether Government will give
details of such work done so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Data for fishing is
not collected by the vessels of the Merchant
Navy and the Indian Navy.

(b) The question does nat arise,

E.S.1. Benefits

4276. SHRI C. JANARDHANAN : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the criticism made by the
Indian Engineering Association aboul the
benefits of Employces State Insurance being
abused has been brought to the notice of the
Government ;

(b) il so, whether it had been examined ;
and

(c) the reaction of Government thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) Yes.

(b) Yes.

{c) The Indian Engineering Association
had highlighted high incidence of absentceism
especially during the periods of strikes, lock-
outs, etc, as the workers obtained medical
icave from the Employees State Insurance
Dootors. A special study of high incidence of
sickness during such. periods was conducied
by the Corporation which has adop'ed all
possible admipistrative romedial mgasures,
Ouhpr legiglative measures are under considera-
tion of the Corporation,
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Plan tohclp Agriculturists of Backward
Areas of West Bengal

4278. SHRI B. K. DASCHOWDHURY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have any pro-
gramme and immediate plan to help agricul-
turists of backward areas ol West Bengal :

(b) whether Government have submitted
any sclieme to the Ministry of Irrigation and
Power 1o arrange for Power Generation in o1der
to encrgise tube-wells or pumps for piomotion
of agricultural irrigation in the distiicts of
Coochbehar, Jalpaiguri, Maldah, West Dinaj-
pur and Darjceling ; and

(c) il so, the bioad features of such

plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Government have no
special programmes to assist backward areas

of West Bengal. Government huve, however,
two schemes, viz. Small Faimers Develop-
ment Agency and  Marginal farmers and

Agricultural Labourers.

In West Bengal the Districts covered
under the scheme Small Faimers Develop-
ment Agency are (i) Darjeeling (i) West
Dinajpur and (iii) Hoogly. About 6,500 to
7,000 small farmers having holdings between
2.5 to 5 acres in Darjeeling and 50,000 such
farmers, each in Hoogly and Dinajpur, would
be assisted with credit and other facilities
during the Fourth Plan period to develop their
minor irrigation sources and pouliry and
animal husbandry activities.

The second scheme vie. MFAL. is to
help marginal farmers having generally holdings
below 25 acres and agricultural labourers to
take up animal husbandry, poultry and fishery
activities atc. alongside agriculture to improve
therr income and 1o provide fuller employment,
The scheme also provides for giving wage
employment during the off season to agricul-
tural luboures. This scheme covers two
districts v/z. Bankura and Purellia. A sum of
Rs 16 lakh has been set apart for rural works
programme in each of these projects to help
provide additional wage employment.
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(b) and (). The Government of West
Bengal have submitted a feasibility report for
setling up a 240 MW Thermal Power Station
in North Bengal at an estimated cost of about
Rs. 45. crores, at any one of the alternate
sites of Khejuriaghat old Maida.

The power station will comprise of 1ns-
tallation of two sets of 120 MW each, annual
sal:able energy being of the oider of 1033
million kwh

The station 1s intended to cater 1o the load
demands arising from general, industrial and
agricultural consumers in the districts of
Jalpaiguri, Darjeeling, Cooch Behar, Malda,
West Dinajpur and Murshidabad ; and to
North Bihar with which grid it will be intee-
connecied Among other things, this will
cater to the needs of the tubewells and pumps
ulso,

Scnding of Bangla Desh Displaced Persons
to Andaman and Nicobar Islands

4279. SHRI B. K, DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have come toa
final decision to send 50,000 Bangla Desh
displaced persons to Andaman and Nicobar
group of islands as proposed earlier ; and

(b) if so, how soon thc same will be
implemented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) It is presumed that the question
refers to the new migrants from East Pakistan
who came during the period prior to 25.3.
1971, 1t is estimated that in all about 6,000
families (about 30,000 persons) of East Pakis-
tan migrants and repatriates from other coun-
tries can be settled in the Andaman and
Nicobar Islands initially as the requisite land
can be cleared,

(b) As soon as the requisite land is cleared
and the infra-structure of the {islands is
strengthened the estimated number of families
wil] be settled. No time schedule as such has
been laid down for this purpose,
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Complaints regardiag supply of Bad
Quality of Rice to Coochbehar

4280. SHRI B. K DASCHOWDHURY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware that
the Food Corporation of India supplied rice
to the people of Coochbehar in the month
of March and Apnl last, which were regarded
as unfit for human consumption and serjous
complaints were lodged against Officers of
the Food Corporation at Coochbehar ;

(b) what steps have been taken against
those Officers in this regard and if not, the
reasons therefor ; and

(c) whether there is any proposal to cons-
truct large siz2 F C 1. godowns at Cooch-
behar and whether the office personnel will be
increased to meet the local demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to(¢). The informa-
tion is being collected from the West Bengal
Government and the Food Corporation of
India and will be laid on the Table of the
Sabha.

Rate of Interest on Employces Provident
Fund

4281. SHRI RAMAVATAR SHASIRI :
SHRIR P YADAY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a very low rate of interest
(i.e. 5.8. per cent) has been allowed by the
Employees Provident Fund Organisation on
the Provident Funds accumulations of the
subscribers ;

(b) if so, the reasons thereof ; and

(c) the steps Government propose to take
in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): The administration of the Employees’
Provident Fund is the cohcern of the Central
Board of Trustees set up under the Employees®
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Provident Funds and Family Pension Fund
Act, 1952 and is not the direct concern of
the Government of India The Provident
Fund authorities have intimated as under:-

(a) to (c). The rate of interest declared
for credit to the accounts of the members of
the Fund in unexempted establishments for
the year 1971-72, is 5.8%. This rate cannot
be regarded as a very low rate. The declara-
tion of this raic has been made possible by
the progressive liberalisation in the investment
of Provident Fund accumulations over the
past several years. It is proposed to keep the
pattern of investment under continuous review
with a view to its further liberalisation.
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Accumulation of Rock Phosphate at Jhamar
Kotra Mines In Udaipur, Rajasthan

4285. SHRI D. K. PANDA : Will the Minis-
ter of STEEL AND MINES be pleased to
state ¢

(a) whether shortage of  Railway
wagons bas affected the production of rock
phosphate at the Jhamar Kotra mines in
Udaipur District in Rajasthan,

(b) whether large stocks of rock phos-
phate have accumulated at the railway stations
as a result of the shortage of wagoas ; and

(c) if so, the steps taken to clear ithe
accumulated stocks at the railway stations ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) and (b)
1t is reported by the State Government of
Rajasthan, who are working the Jhamar
Kotra rock phosphate mines, that owing to
the shortage of railway wagons production in
the mines has been affected and that about
20,000 tonnes of rock phosphate has accum-
ulated ax Udaipur.

(c) The Railway authorities have been
approached for increasing the supply of wagons
to a daily level of 50-60 as against the average
daily supply of about 20 at present. The
Railway authorities are also taking action to
have transhipment of ore wagons from metre
to broad gauge at Ratlam along the longer
route with the approval of the consignor
owing to limitation of haulage capacity on the
Ghat Section in following the shorter route via
Sabarmat: In addition, the State Government.
are also arranging to transport parth of the
production by road to factories which are
situated nearer Udaipur like those in Gujarat.

Development of Dcep-sea Filshing

4286, SHRI D. K. PANDA : Will the
Minisier of AGRICULTURE be pleassd to
state :

(a) whether Government have any schomes
for developing deep-sea fishing ; and
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{(b) the annual catches, if any, of deep-sea
fishing at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes Sir. Government have
been implementing schemes for development
of fishing harbours, survey of fishery resources,
introduction of medium and large fishing
vessels and provision of subsidy for construc-
tion of indigenous vessels,

Harbours : Under the Fourth Five-Year
Plan, a provision of Rs. 13 50 crores for fishing
harbours at major ports and Rs. 6.00 crores
for fishing harbours at minor ports has been
made. Under the first scheme, fishing har-
bours have been sanctioned at Madras (Rs. 388.
50 lacs), Bombay (Rs 474 00 lacs), Roychowk
(Rs 152 lacs) and Cochin (Rs, 272,40
lacs). Some of the fishing haibours at minor
ports, ’p,g. tlie harbours sanctioned at Tuti-
corin (Rs. 208 lacs), Yizhinjhom (Rs 173 lacs)
and Karwar (Rs.23.82 lacs) will also be capa-
ble of handling deep sea
Facilitics for decp sea fishing vecssels arc
alrcady availuble at Kandla and a scheme for
deepening the channel al  Veiaval to facilitate
operation of larger vesscls has recently been
sanctioned.

Sutvcy : Survey of deep sea fisheries
resources is being conducted by the Deep Sea
Fishing Organisation at Bombay with branches
at Cochin, Tuticorin and Visakhapatnam.
Additional centres at Kandla, Veraval, Goa,
Mangalore, Madras, Paradeep, Calcutta and
Port Blair will bz set up during the Fourth
Five Year Plan. The fleet of survey vessels,
many of which have become old, is being
supplemented/replaced by 20 indigenous vessels
of 57-ft. length, and three larger vessels of
which one ha: already been imported. In
addition, 18 indigcnous vessels of 57-ft. length
being acquired by the State Gowvernments will
operate for survey and commercial fishing.
The Indo Norwcglan Project which operates
four large vessels is aclivcly engaged in survey
of deep waters. All these vessels will cover
decp sea arcas ranging from about 26 fathoms
to 200 fathoms

Import of vesscls . In order to accelera-
te the pace of exploitation of deep sea fisheries
Government are implementing 8 scheme for
impert of 30 large wvessels ranging from 67
ft. to 108 ft, As a condition of the scheme,
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one wesstl is required to be constructed
indigenously for every two vessels is imported.
Two vessels imported under the scheme have
arrived in India, and orders have been placed
by participants in the scheme for 11 vessels in
indigsnous ship building yards,

Proposals for establishment of deep sea
fishing projects, using imported and indigenous
vessels, in collaboration with foreign parties
are also under consideration,

Subsidy for indigenous fi-hing traw-
lers : 1In order to promote the development
of deep sea fishing with indigenously manu-
factured vessels, the Government of India
have introduced a scheme for subsidizing the
cost of indigenously manufactured steel deep
sea fishing wvessels upto a limit of 27}9% of
the c.i [, cost of equivalent imported vessels.

(b) The landings by dcep sca fishing
vessels in the public and private sectors from
1968 to 1970 are as follows :

Year Landings by d.ep sca
JSishing vessels

1968 3645 tonnes

1969 4030 tonnes

1970 4300 tonnes (estimated)

Progress of Inland Fisheries

4287. SHRI D, K. PANDA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the progress the inland Fisheries in
India have made since the end of the Second
Plan ; and

(b) how much progress as reflected in
terms of increase in annual catches in this
sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). In the Becond
Plan, the cxpenditure on inland fisheries was
of the order of Rs 3.27 crores. In the Third
Plan, an amount of Rs, 8.09 crores was spent
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on scheme for development of inland fisheries,
The amount earmarked for the development
of inland fisheries in the Fourth Plan is
Rs. 17.05 crores. The Scheme include deve-
lopment and exploitation of reservoirs, intensi-
fica'ion of fish culture, reclamation of fallow
waters, devclopment of riverine fisheries,
increase in fish sced production, construction
of nursery farms etc. The target of annual
inland fish production at the end of the
Fourth Plan is 8 lakh tonnes.

The annual catches in the inland fisheries
Secior have increased from 2.80 lakh tonnes
in 1960 to 6 93 lakh tonnes in 1969, In 1970,
it is estimated that the inland fish produciion
will have reached a level of about 7 lakh
tonnes.

The trend of annual inland fish production
from 1960 to 1970 is as indicated below :

Year Production
(in lakh tonnes)
1960 2.80
1961 277
1962 3.30
1963 3.90
1964 4.60
1965 5.07
1966 477
1967 537
1968 6.22
1969 6.93
1970 (Estimated) 7.00
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4288, SHRI D. K. PANDA : Will the
Minister of AGRICULTURE pleased to
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slale ;
(a) whether Government have any
scheme under consideration to introduce

pisciculture in irrigation tanks and wells
throughout the country ; and

{b) if so, the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). There is no
Central scheme under consideration for intro-
duction of fish cultuie in irrigation tanks and
wells. The programme of increasing inland
fish production in the State plans includes
pisciculture in irrigation tanks and wells,
Most of the State Governments have for-
mulated separate schemes for development of
fish culture 1n irrigation tanks and reservoirs,
the scale of operations depending on resources
available. The main activity under the pro-
gramme is, in essence, stocking of the irrigation
tanks and reservoirs with quick growing fish
seed In some States laige irrigation wells arc
similarly stocked Special Nursery Centres to
rear fish Seed are established for the purpose.

Non-Payment of Workers® Wages by
okaro Colliery, Bihar

4289, SHRI MADHURYYA HALDAR :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the management of Bokare
Colliery, (Bihar) are refusing to pay workers'
wages for the last so many weeks from the
month of May ;

(b) if so, the reasons therefor ; and

(c) the steps taken by Government to
force the management of the Bokaro colliery
to pay workers' wage dues ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) There are no such complaints.

(b) and (¢c). Do not arise.

Supply of Raw Materials by local petty
:on&lclbra to HEE.C., Ra

4290. SHRI MADHURYYA HALDAR:
Will the Minister of STEEL. AND MINES be
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pleased to siate :

(a) whether at present raw materials are
being supplied to the Moulding Shop of
Heavy Enginecring Corporation, Ranchi by
local petty contractors ; and

(b) if so, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES (SHRI
SHAH NAWAZ KHAN): (a) and (b). Raw
materials for Moulding Shop are being
procured from twelve firms including two
local ones. Orders for supplics have been
given to the firms based on their capacity,
suitability of dclivery dates and competitive
quolations.

Implementation of Employees Family
Pension Scheme, 197

4291, SHRI 5 M. BANERIJEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Employees Family
Pension Scheme 1971 has been implemented
in all States ;

(b) if not, the reasons therefor ;

(c) the names of the States who have
not implemented the Scheme ; and

(d) the names of the Industries which
have implemented the scheme ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. XHADIL-
KAR) : (a) to (d). The Employees’ Family
Pension Scheme, 1971 has been framed under
Soction 6 (A) of the Employees' Piovident
Funds and Famlly Pension Fund Act, 1952
which extends to the whole of India except
the State of Jammu and Kashmir, This
Scheme has been brought into force from
1-3-71 and it is applicable to the employees
of factories and other establishments to which
the said Act applies, provided they are
members of the Employees’ Provident Fund
or of Provident Funds exempted under Section
17 of the Act.
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Transporting of Foodgrains by Road

4293. SHRI N. X. SANGHI: Wil
the Minister of AGRICULTURE be pleased
o state :

(a) whether in view of the continued
shortage of railway wagons for the last three
yedrs, the Government have considered the
desirability of its own road transport arrange-
ment  for transporting foodgrains from
Haryana and Punjab to U.P., Rajasthan and
West Bengal ; and

(b) whether at present the road trans-
port is being utilized for transporting food-
grains and if so, the total expenditure in-
curred on this account for the last three years,
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year-wise, and the agency through which the
transportation is effected ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Movement of food-
grains by road is being done to supplement
movement by rail during the peak procurement
period to achieve maximum possible clearance.
The Food Corporation of India, after examin-
ing the feasibility of having its own transport
organisation has found that such an arrange-
ment would not be financially viable. How-
ever, transporting of grains using the trucks
of the Central Road Transport Corporation
and the private operators from Haryana to
Dethi in the first instance and to Uttar
Pradesh and Rajasthan later, 18 under consi-
deration. Movement of foodgrains by road
to West Bengal does not appcar feasible
because of the long distance involved and the
possible road hazards.

{(b) Privatc road transport is being
utilised for transporting foodgrains from
Haryana to Delhi.

The trucks are being arranged by the
Government of Haryana through the local
truck unions, The total quanuty transporied
and expenditure incurred year-wise is as
under :—

Total road trans-

Year Qnty. in MT port charges
(in Rs )
1968-69 23,881 2,46,896.00
1969-70 39,684 7,57,448.00
197071 57,225 10,50,680 00

Deposits of Sulphur Pyrites in Kerala

4294, SHRIC. K CHANDRAPPAN:
Will the Minister of STEEL AND MINES be
plzased to state :

(a) whether the deposits of sulphur
Pyrites occur in Yayanad area of Kerala ;
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(b) if so, whether Government have
made any attempt to recover sulphur from
this mineral ; and

(c) the estimated extent of such mineral
in the area ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) During
investigations conducted by the Geological
Survey of India mn the Wyanad area for gold,
occurrence of pyrite (iron sulphide) was
noticed mostly as disseminations and less
commonly as veinlets and stringers in the
Harewood and Alpha-Victoria Mines.

(b) Further investigations for pyrite were
not undertaken in the Wvanad area as the
sulphide mineralisation was sporadic and
patchy in nature

(¢) Does not arise.

Appointment of Consultancy Firms for the
New Steel Plants

4295, SHRI INDRAJIT GUPTA:
Will the Minister of STEFL AND MINES
be pleased to state :

(a) whether consultancy firms have been
appointed for (i) the proposed new steel plants at
Visakhapatnam, Hospet and Salem ; (u) Bhilai
and Bokaro expansion projects, and (iii) Durga-~
pur Alloy Stecl Plant expansion project ;

(b) if s0, the names of the firms con-
cerned ; and

(c) what proportion of the conmsultancy
work involved is going to be dome by the
Central Engineering and Design Bureau ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN): (a) to (¢) The
Central Engineering and Design  Bureay
{CEDB) of Hindustan Steel Limited have been
appointed as Consultants for the prepaiation
of the Techno-economic Feasibility Report on
the Hospet Steel Project.  For the other two
new steel projects at Visakhapatnam and
Salem, M/S. M. N Dastur & Co. (P) Ltd.
(Dasturco) have been appointed as Censultants
for preparation of the Techno-economic
Feasibility Reports.
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While the Central Enginecring and Design
Bureau of Hindustan Steel Ltd. have been
appointed as Principal Consultants for the
second stage of Bokaro, it is proposed to
continue the association of M/S, Dastur and
Co. in the second stage in regard to areas and
responsibilities similar to those entrusted to
them in the first stage.

For tbe expansion programmes of HSL
Plants, viz., Bhilai Steel Plant and the Alloy
Steels Plant at Durgapur, the CEDB are the
Consultants.

Churting and Mapping of Sea Bed Inwadge
Bank and Pedro Bank

4276, SHRI INDRAJIT GUPTA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have completed
the charting and mapping of sea bottoms in
the Wadge Bank and Pedro Bank ;

{b) whether in recent years any prawn
rich fishing banks have been located in the

Bay of Bengal off the Coast of Andhra
Pradesh ; and
(c) the estimated landings from the

Wadge and Pedro Banks during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Exploratory surveys
of Wadge Bank and Pedro Bank have been
conducted by several agencies, The earliest
surveys were by the Gowvernment of Madras
(1908, 1916, 1926, and 1927) and University
of Travancore (1949-50). The Offshore
Vigshing Station of the Government of India
and the Indo-Norwegian Project have con-
ducted some surveys in recent years, It has
ot been possible to complete the charting of
the entire banks so far.

(b) Prawn catches from the Andhra
Coast have increased from 3871 tonnet in
1965 to 6881 tonnes in 1970, but grounds with
a high percentage of prawn as on the South
West Coast have not so far been located off
the coast of Aridhra Pradesh,

(c) Separate records of the landings from
‘::QMW and Wadge Babks are mot avail-
able,
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Construction of Godowns in Manipur

4297 SHRI N. TOMBI SINGH : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether the entire procured paddy
in Manipur during the last harvest has been
kept in Government godowns ;

(b) if so, whether the stocking < 'piciues
of the godowns are being excecded o1 already
exceeded ;

{c) the location of the godowns with
their capacities and the dates of construction ;

(d) whether the Government of Manipur
is considering construct.on of more godowns ;
and

(¢) ifso, where and when such cons-
tructions are taking place ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) A statement showing the location of

the godowns with their capacities and year
of construction is altached.

(d) and (¢). Two godowns with a capacity
of 500 M. T. and 5000 M. T. are alrcady
under construction by the Government of
Manipur and Food Corporation of India at
Tamenglong Headquariers and Sangaiprou
(Imphal) respectively. Construction of more
godowns with a total capacity of 4,600 M. T.
at different places in the hill districts is under
consideration of the Government of Manipur.

Statememt

Location, capacity and year of construction
of godowns in the Union Territory of

Muanipur
Location of Capacity Year of
Godowns (wn M. Tonnes) construction
. _l. o - .._3._............
Koirengel 7,500 1958
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- 1 -t 2 - 3 have opened Branches of the Employment
Exchange in all the District Headquarters of
Manipur ;
Sangaiprou 6,000 1967-68
(b) if so, when and the additional staff
Bishenpur 1,000 1970-71 required as a result of the new step ;
Thoubal 1,000 197071 (c) whether the opening of the new
branches have shown better results in the ficld
Churchandpur 500 1970 of employment ; and
Jiribam 1,000 1971

Experiments in High Yielding Variety of
Paddy In Manlpur

4298, SHRIN TOMBI SINGH : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the high-yielding varietics of paddy
esperimented in Manipur and the names of
such varieties found suitable in Manipur ;

(b) whether Government have taken up
steps to produce the suitable varieties in large
quantities ; and

(c) 1f so, the steps taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Both IR. 8 and ‘Jaya’
which were tried have been found suitable.

{b) Yes, Sir.

(c) Against the anticipated coverage of
8,090 hectares under high-yielding varicties of
rico during 1970-71, a target of 12,140 hectares
has been fixed for 1971-72. Besides, arrange-
ments have been made for seed multiplication
and ftrials of newly released varieties like
‘Pankaj’. ‘Jagannath’, ‘Bala’, ‘Jamuna' and
Sabarmati at departmental farms/stations at
different altitudes under different agro-climatic
conditions,

QOpening of Branches of Employment
m in District Headquarters
of Manipur

4299, SHRI N. TOMBI SINGH : Will
the Minister of LABOUR AND REHABILI-
fATION be pleased to state ;

(a) whether Government of Manipur

(d) if not, whether Government are
considering steps for extension of registration
facilities to the tribal areas of Manipur ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIT R K. KHADIL-
KAR): (a) to (d). The information is
being collected and will be placed on the Table
of the House.

Fish recelved from Norwegian Red Cross
for Bangla Desh Refugees

4300, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether nearly 100 tonnes of cod
fish has been received from the Norwegian
Red Cross Society for Bangla Desh refugees ;

(b) whether Government have not been
able to distribute this fish to the refugees in
view of the prevailing cholera ;

() whether Government have intimated
all foreign countries the nature of assistance
that will be required ; and

(d) bow Government have disposed of
the 100 tonnes of cod fish ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHAD]L-
KAR): (a) Yes, Sir. The entire quantity
was consigned to Indian Red Cross Society,
West Bengal Branch, Calcutta.

(b) The entire consignment has been
distributed in the States of Assam (except
Cachar District), Meghalaya, Tripura and in
the Cooch Behar District of West Bengal
where thete was no out-break of cholera or
where there was no approhemsion of cholers
out-break.
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{c) Yes, Sir.
(d) Asin (b) above.

Scheme for break through in Cotton Production
as evolved by Indian Agriculture
Research Institute

4301. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of AGRI-
CULTURE bc pleased to state :

(a) the progress made in implement a
scheme evolved by the Ditector General,
Indian Agriculture Research Institute to
achieve a break-through in cotton production
in the country ;

(b) whether plans for 1971-72 have becn
finalised under the above scheme ; and

(c) if so, the details thereof and if no
scheme has been finalised so far, the reasons
for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to ().

1. The S:.falegy :

The strategy for increasing cotton pro-
duction evolved by the Director, Indian Agri-
culture Research Institute, New Delhi consists
of three parts ; (i) taking up of pilot studies,
similar to the national demonstrations which
were organised for the food crops, based on
new findings in cotton, (ii) an intensive agri-
cultural district programme to be taken up
in important and selected districts in each of
the principal cotton growing Stales as was
done in the case of foodgrains, (iii) further
strengthening of cotton research for working
out agro and crop protection techniques for
realising high yields from the newly developed
varieties.

2. Action taken :

1. Piot Studies :—Pilot Studies with
promising high yielding, high spinning varie-
ties of cot'on have been taken up at twenty-
six centres in the Northern, Central and
Southern cotton growing zones of the country
during the yea 1971-72 under the All-India

C oordinated Cotton Improvement Project,
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2, Intensive Cotion District Pro-
gramme :

The Union Department ol Agriculture
has sanctioned a new scheme for intcasive
cotton district programme on the lines of the
IADP programme with a total outlay of
Rs. 1474 crores during the Fourth Plan
period. This programme would extend to 6
districts in the irrigated cotton beit in five
States having compact and sizeable area, In
these Districts every effort will be made to
popularise package of practices already found
useful for increasing cotton. A ramfed cotton
area of 20,000 hectares will be taken up on a
pilot basis in each of the seven districts selec-
ted under this programme. Suitable incen-
tives like subsidy on certified seeds, pesticides
and fertilizers have already been provided in
this pruject.

3 Strergthening of cotton research:

Proposals for further strengthening the
already existing All-India Coordinated Cotton
Improvement Project which have been drawn
up at a cost of Rs. 1875 lakhy during the
periods from 1971-72 to 1973-74 are under
consideration of the Council.

Authorisation by F.A O to obtain Food
Supplies for Refugees of East Bengal

4302 SHRIS. M KRISHNA :
SHRI NIHAR LASKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Food and Agriculture
Organisation has authorised India to obtain
food supplies for distribution to the East
Bengal refugees ;

(b) if so, the total quantity of food
supplied by them ; and

(c) how far it will be sufficient ? ,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) The Director General, Food and
Agriculture Organisation has authorised the
World Food Programme fo supply 6250 MT
Miik Fowder, 1350 MT edible oils and 200
MT pulses from their emergence Budget for
distribution among the East Bengal refugees,
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) () Milk powder ... 1750 MT (b) if so, the reasons therefor ; and
(i) Edible oils 811 MT (c) the steps taken by Government in the
matter ?
(ii1) Pulses 200 MT

(c) These quantities will meet only a
fraction of our rcquirements for the refugees.
The rest of our requirements arc being met
from indigenous< stocks and assistance received
from foreign Governments and other inter-
national organisations.

Implementation of D.A, linking of workers
of HEC, Ranchi

4303. SHRI B. N. REDDY : Will the
Minister of STEEL AND MINES be pleased
to state :

{2) whether the management of Heavy
Engineering Corporation, Ranchi have not
implemented the D. A. linking of the wotkers,
which they had agreed to implcment in an
agreement in 1968 with the recognised wunion ;
and

(b) if so, the steps taken by Government
to implement the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES (SHRI
SHAH NAWAZ KHAN): (a) Presumably,
this refers to the recent differences between
the managemen* and the recognised union of
Heavy Engineering Corporation, regarding
interpretation of the clause relating to payment
of dearness allowances, in the Agreement
reached in November, 1969. These differences
have since been amicably settled through
direct negotiations.

(b) Does not arise.

Utllization of Township maintenance Fund
by Management of H E C, Rsnchi

4304 SHRI DINEN BHATTACHARY-
YA : Wil the Minister of STEEL AND
MINES be pleased to state :

(a) whether Township maintenance fund
has not been spent by (he management of
Heavy Engineering Corperation, Randhi during
the last three years, on the welfare work of
the employees ;

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES (SHRI
SHAH NAWAZ KHAN) : (a) to (¢). Town-
ship maintenance funds are meant to be used
for maintenance of assets in the township and
cannot be used for welfare work of employees.
Funds are separately allocated, from time to
time, for welfare of employees. Both the
funds have been adequately utilised in the
past three years,

Registered Labour Unions in Tripura

4305. SHRI BIREN DUTTA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government are aware that
Labour Department of Tripura Adminisira-

tion have got very small number of Registered
Unions ;

(b) the number of Registered Unions in
Tripura ; and

(c) the number of workers under these
Unions, category-wise ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (c). According to information
made available by the Tripura Administration
there are 39 registered trade unions in Tripura
with reported membership as follows :

=

Industry No of union members
1. Tea 5,516
2. Electricity 286
3. Transport 2,537
4, Commerce 692
5. Petroleum 224
6. Wood 316
7. Municipality 253
8. Others 1,334

|
i
1
[}
1
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Study of Cost of Production of Sugarcanc
by Rajendra A%rli;:lm University,
r

4307, SHRI N. K. SINHA : Will the
Minister of AGRICULTURE be pleased to
state  whether Government propose 1O
centrust  Rajendra  Agriculture  University,
Bihar 1o assess the cost of pioduction of
sugarcane per acre in Bihar as entrusted 1o
other Universities in the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): The Central Government
have initisted a comprehensive scheme for
studying the cost of cultivation of principal
crops in different States in the countiy. The
implementation of this scheme in Bihar has
becn entrusted 1o the Rajendra Agricultural
University. Under this scheme, studies on
the cost of production of different principal
crops, including sugaicane, would be taken
up in a phased manner.

ag<l aar afeal gra g dF W@
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Plant Breeders to Raise Output of Cereals

4311. SHRT RAM SHEKHAR PRASAD
SINGH :
SHRI Z. M. KAHANDOLE :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Union Government have
urged the plant breeders to raise cereal out-
put ;

(b) if so, whether the material developed
in India, particularly the composition of maize
and hybrid of rorghum and pearl millet, had
been framed 10 do very well in Laun
America ; and

(c) if so, the steps taken to increase its
production so that forcign market is cap-
tured ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The Indian Council
of Agricultural Research has organised plant
breeding programmes on a country-wide basis
to raise the production of cereals. The
research work has been planned in the form
of All-India Coordinated Projects. Plant
breeders employed in these projects, have
been asked to develop high yielding varieties
of various cereal crops.

(b) A number of hybrid and composite
varieties have been developed in maize,
millets and sorghum. Some of these varieties
have done well in Latin American countries
also, They are being tested further,

(c) The success of Indian varieties in
other countries is not linked with the increase
in the production of those varieties in India
for foreign market. The Indian Council of
Agricultural Research takes into consideration
the requirement of foreign markets in organ~
ising its research programme,

i
Amendment of Minlmum Wages Act to
the bencfit of Trade Employees
Association of New Delhi

4312. SHRI G. VENKATSWAMY : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :
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(a) whether the Trar'e Employees Asso-
ciation of New Delhi has approached for
amending the Minimum Wages Act so that
the employees of the Association are benefited ;
and

(b) if so, the reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). The New Delhi Trade
Employees” Association and some other
unions had represented for an upward revision
of the wage fixed under the Minimum Wages
Act for employment in shops and commercial
establishments. The Delhi Administration,
who are concerned, have constituted an
Advisory Committee for reviewing the whole
matter.

Return of Refugees from Meghalaya to
West Bengal

4313. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the attention of the Govern-
ment has been drawn to the report published
on the 11th June, 1971 in Hindus a1 Stardard
of Calcurta in which it has been stated that
6,000 evacuess fiom relief camps in Balat
arca of Meghalaya returned to Sunamganj
sub-division of Bangla Desh due to extremely
hostile behaviour of the local people ; and

(b) if so, Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR): (a) and (b) The Government of
Meghalaya have reported that upto 30th June,
1971, 1,205 evacuees had left Balat area for
East Bengal voluntarily due to epidemic scare
caused by gastro-enteritis. No instance of
persons leaving on account of hostile attitude
of local people has come to the notice of
Government.

Camps set up )r Bangla Desh Refugees In
S ates

4314. SHRI SAMAR GUHA :
SHRI INDRAIJIT GUPTA ;

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) the number of Bangla Desh refuges
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camps set up in West Bengal, Assam, pertaining to the mine are being execuled
Meghalaya and Tripora ; deparimentally. However, because of the
limitations of the existing staff and in order

(b) the pumber of camps constructed to avoid addiional recruitment of staff
outside these States for giving temporary temporarily at the construction stage, which

shelter to the refugees ;

(c) the number of refugees removed to
Mana and other camps in the adjoining
arca ; and

(d) the places where these camps have
been set up and the number of persons
sheltered therein and the number of Govern-
ment employees engaged for the purpose of
administration of these camps ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) At present more than 1100
relief campsfreception centres are functioning
and these are being incieased in accordance
with actual requirements.

(b) to (d). Apart from the new camps
set up in the adjoining areas of Mana,
another Central Camp has been sct up at
Panchanpur, near Gaya, Uplo 4-7-1971, 75,639
persons were moved to the new camp. near
Mana and one train load of rcfugees cairying
1656 persons was moved to Panchanpur from
West Bengal on the 1st July, 1971,

Although staffing pattern for Central
Camps has been approved, full complement
of staff is not yet in position Some are in
the process of being posted.

Assignmoent of Fahrication and Designing Work
to Contractors at Khetri Copper Project

4315, SHRI ESWARA REDDY : Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) whether minor works like fabrication
and designing at Khetri Copper Project have
been given to contractors, though the projoct
has got well-equipped fabrication and designing
departments with competent young engineers ;
and

(b) if s0, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN): (a)and (b) To
the extent Khetr: Copper Project’s Fabrication
and Design Departments are equipped, works

cannol be continued durng he production
stage, some of the works pertaining to the
mine like fabrication and design at the Khetri
Copper Project have becen It out on contract,
keeping in view tie tight time schedule. The

Projecl au'horites are al.o ensuring that
available  departmenial capacity is fully
utibised,

Assignment of Mining Development and Shaft
Sinking Works to Privat~ Contractors at
Khetrl Copyer Prejoct

4316. SHR1 ESWARA RFDDY : Wil
the Minister of STLIIL AND MINFS be
pleased to state :

(a) whetler mining development and
shaft sinking works at Khetri Copper Project
have been given to piivate contractors, while
the departmental mining engincers are quite
competent to do this work : and

(b) if so, the reasons therefor ?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEFEL. AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) and (b)
Mine development work at the Khetri Copper
Project is being donc departmentally. As
regards shatt sinking, 4 shafts are currently
being sunk at Khetri and Kolihan Mines. Out
of these, 3 shafts are being sunk depart-
mentally and available  personnel and
equipments are fully utilised for execution of
this work, Sinking of one of the shafts has
been given on contract because of the tight
time schedule,

Export of Sugac Du ing 1971

4317. SHRI K. C. PANDEY : Will the
Minister of AGRICULTURE be pleased to
state @

(a) thc quantity of sugar exported during
the period from the ist January to 30th June,
1971 and the names of the countries to which
exported

(b) the foreign exchange earned ; and
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{c) how the export of Indian
compares with other exporters and
prospects of future export ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) The information is as
under :

sugar
the

—— mm— - = - -

Countries Quantity exported
from 1-1-1971 lo

30-6-1971 (tonnes)

1. U K.(NP.Q)) 19,912
z2 USA. 56,313
3. Canada 40,601
4. Ceylon 55,354
5. South Vietnam 19,661

1,91,841

(b) The foreign exchange carnings on
the export of the above quantity of 1,91,841
tonnes is estimated at about Rs. 19 crores.

(c) The quality of Indian sugar compares
favourably with sugar of other exporting
countries. As regards quantity, each exporting
member country has to limit its exports each
year to the quantity fixed by International
Sugar Council, under the International Sugar
Agreement, 1968. India's total export-entitle-
ments for 1971 at present come to about 3.50
lakh tonnes and all this quantity is likely 1o
be exported before the close of the year. In
future also we arz likely to retain our existing
export quota,

Holiday Homes for Workers in Public Sector
Undertakings

4318, SHRI K. C. PANDEY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether there is any scheme for
setting up holiday homes for industrial
workers of public sactor undertakings ; and
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(b) if so, when the scheme would be
given a practical shape ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) There is no general scheme
for setting up Holiday Homes for industrial
workers in public sector undertakings.
However, the Ministry of Railways and the
Posts and Telegraphs Department have set up
such Homes as a staff welfare measuie for
their employees, Holiday Homes have alw
been set up under the Coal and lron Ore
Mines Labour Welfare Funds.

(b) Does not arise.
g wrewe & gea ¥ qfy

4319. ¥re meHlATIEY qi¥ : Fa7 i
HAY 77 FArT & w0 F9A F :

(%) 7ar g= & & wenfs IGw
TyTEEhz & el W wrer gfz ge @

() Fraec #Fraar & f§s s
79T % genl ¥ gfg €7 & fram wmwr
w4t w37 ¥ frsemfza gu & ; @R

() afe gf, Y &7 o § §@R
T EEIR AT E 7

wfy sarem ¥ wexr wlt (s @e
fag) : (%) off #f1 agd =9 &,
FTAFH ITE qIT FEDZ &7 [F g0
Fge A § g ¥ fra g g
FEhe §1 Yo7 IR, @ f§ awad,
1971 & g&X wearg ¥ 159.8 971,97, 1971
& frad ywrg § wEHT 152.2 Y war |
/9 Bk & qEat F 1 gord, 1971 ¥
A adr gE g 1

(&) aqr (7) : sor 7 fary
TrEqrR A geary w1 faaw

4320, ¥to FEHTATCIRN GHE © AT OO
Hre wra WY o ¥ W Fer w1 R

(%) =k 197071 % wwedr ¥ v



115  Written Answers
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1

2
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Steps to check Wasteful Fishing

4322, SHRI M. KATHAMUTHU : Will
the Minister of AGRICULTURE be pleased
to Siate :

(a) whether by using wrong kind of nets,
considerable quantities of immature fish are
loaded to the detriment of fishing in coming
seasons ; and

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Varied types of gear,
used both for inland and marine fishing,
capture appreciable quantities of small sized
fish in the process of fishing. Some of the
small sized fish so caught arc juveniles of
specics which would in the normal course
have been available later in adult size.

the steps proposed to check this ?

(b) Regulation of mesh or prohibition
of fishing is resorted to in case of appreliension
of depletion of stocks. Many of the State
Governments and Union Territories have
enacted legislation empowering them to
regulate tnesh of nets and to prohubit fishing
Mesh size of nets permitted to be used is
prescribed in detailed regulations covering
specific areas. Destruclive methods of fishing
for example, fishing with explosives is prohi-
bited. Some States have declared a closed
season for fishing in the rivers and reservoirs
during the breeding season.

Arrangement for despatch of Information
about Fish Shoals, Tempest etc. to Fishing
Vessels out in the Sea

4323. SHRI M. KATHAMUTHU : Wil
the Mimister of AGRICULTURE be pleased
to state :

(a) whether the Government have made
any arrangement to pass on information
about huge fish shoals 1o vessels already out
in the sea to help them reach such shoals in
time ; and

(b) whether Government have any
arrangement to pass on meteorological data,
especially relating to tempests, gales and
typhoons, to fbhing boats out in the Sea 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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SHER SINGH): (a) The Central Deep
Sea Fishing Organisation is making arrange-
ments to relay information to the commercial
fleet regarding grounds where large stocks of
fish arc located by exploratory vessels. A
sysiem of disseminaticn of information from
ship to ship direct and also from ship to
shore is being worked out, The present
arrangement is to circulate information on
the state of fishing grounds through periodical
brochures.

(b) Coastal Radio Stations of A.LR. at
Kandla, Bombay, Ratnagiri on the West
Coast and at Tuticorin, Madras, Vizag and
Calcutta on the East Coast broadcast daily
information on the weather and sea conditions.
Post and Telegraphs Radio Stations broadcast
this information six times every day in un-
certain weather.

Exploitation of Sea-Weeds

4324, SHRI M. KATHAMUTHU : Will
the Mimister of AGRICULTURE be pleased
to state :

(a) the quantum of work, if any, done
o1 being carried on in respect of exploitation
of sea-weeds ;

(b) whether Gowvetnment have made
any detailed survey of thc availability of
useful sea weeds in Indian waters ; and

(c) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY ‘OF AGRICULTURE (SHRI
SHER SINGH) : (a) to {c). Surveys on
availability of certain varicties of economic
sca-weeds have been conducted by the Central
Marine Fisheries Research Institute off the
coasts of Tamil Nadu and Gujarat. The
Government of Orissa have also surveyed
the availability of agar-weed in the Chilka
Lake. The surveys have brought out occucrence
of the agar-weed in appreciable quantities in
the Chilka Lake and off certain parts of
Madras coast and Gujarat. Alginophytes were
alvo located in goods quantities off the
Mandapam area in Madras and Okha in
Gujarat.

Sample surveys made during 1965 and
1966 on the Palk Bay side of the coastline
near Mandapam in & 3.58 sq. km. arca gave
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the following results :
Sea-weed Fresh weight in metric
tons
Agarophytes 1965 1966
Agarophytes 233.15 47.92
Alginophytes 161,83 173.43
Edible aigae 188.84 24591
Other algac 457,87 398.51
Total _1041 .69 865.7 ?_

In the Surveys carried out on the Gujarat
Coast 60 mt tons of fresh Sargassums have
been estimated in 0015 sq, km. area of the
Adatra reef near Okha, The presence of
18,765.5 mt. tons of fresh sea-weeds in the
Gulf of Kuich in an area of 1065sg km.
has been revealed by recent surveys It is
estimated that about 4,000 mt. tons of fresh

Sargassum weed can be harvested annually:

from the Gulf of Kutch.

The Ceutral Marine Fisheries Research
Institute has evolved techniques for manufac-
ture of agar-agar, Alginic acid, and Alginates
of Sodium and Calcium.

Research in sca-weeds is also being carried
out by the Central Salt and Marine
Chemicals Rescarch Institute, Bhavnagar.

The Indian Council of Agricultural
Rescarch has under active consideration a
scheme for a comprehensive survey by the
two Institutes of the sca-weed resources off the
Tamil Nadu Coast. The main objective of
this survey is to estimate the standing crop of
agar and algin yielding sca-weeds and other
sea-weeds of ecomomic importance and for
classifying the productise arcas in relation 1o
the density of the weed.

Some private firms in Gujarat and Tamil
Nadu have taken up commercial manufacture
of agar-agar and alginic acid Small quantities
of agarophytes are also exported.
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Crash Progrumme for Rural Employment in
west Bengal

4325. SHRI JYOTIRMOY BOSU : Will
the Minister of AGRICULTURE be pleased
to state :

whether any special scheme has been
crash programme for the

(a)
prepared under

removal of rural unemployment in West
Bengal ; and
(b) if so, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b). The Govern-
ment of West Bengal have so far forwarded
proposals under the Crash Scheme for Rural
Employment in respcct of eight districts in
the State. The proposals which include work
projects for soil conservation, minor irrigation,
roads, etc, with a cost of Rs. 62.70 lakhs
have been rcmoved by the Central
Government,

The State Government have also formu-
lated a self-employment scheme under which
a mechanic and a fitter are to be employed
in the Tubewells Dhvisions for carrying out
repairs. Expenditure on this staff is proposed
to be met out of the funds for the Crash
Scheme_ for Rural Employment. It is contemp-
lacted that the staff will learn the job as they
worh and by the time the crash programme
comes 1o an end they will have their skills to
fall back upon for earning & living through
self-employment. This scheme 48 under consi-
deration of the Gentral Government,

Nationalisation of Wheat Trade

. 4326. SHRI JYOTIRMOY BOSU : Will
the Minister of AGRICULTURE be pleased

to s'ate :

(a) whether his attentiop has been drawn
10 a recent decision of the Punjab Government
1o go in for completc nationalisation of wheat
tradc in the Siate ;

(b) I so, the details of that decision
and his reaction to the same ;

{c) whether Gévernment are considering
to ask the State Governments- {0 take steps
for nationalisation of the wholesale Trade in

foodgrains ; and
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(d) if not, he reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) The Punjab Govern-

ment have not taken any decision to
completely nationalise wheat trade in the
State,

{b) Does not arise,
(c) No, Sir.

(d) Government are cacrying on a
considerable volume of wholesale trade in
major foodgrains through public agencies.
Complete take over of the wholesale trade of
all foodgrains is not contemplated at present
as the procurement and distribution carried
out through public agencies have helped to
stabilise the prices and regulate trade.
Moreover complete take over of wholesale

JULY 8, 1971

Written Answers 124

Consumption of Sugar Segar Mills in
Nucﬂ‘dnh“‘

4327. SHRI JYOTIRMOY BOSU : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the State-wise number of sugar mills
in the Public Sector and Private Sector ; and

(b) the State-wise consumption of sugar
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Statement 1 giving
the State-wise number of sugar mills in Public
and Private sectors is attached.

(b) Precise information regarding the
State-wise comsumption of sugar is not
available, Attached Statement II gives the
State-wise quantity of sugar that had moved

trade will require an eclaborate organisation directly from sugar factories during the
and huge finances, months of October 1970 to January 1971,
Statement 1
S. No. State Total number of installed sugar factories
Public Sector Private Sector
State-owned/State-managed Joint Stock/Cooperative

1. Uttar Pradesh - n

2, Bihar 1 29

3. Punjab —_ 6

4, Haryana - 3

5. West Bengal _— 2

6. Assam - 1

7. Nagaland —_ —

8. Rajasthan 1 2

9, Madhya Pradesh - 5

10, Orissa -— 2
11. Maharashtra - 2
12, Gujarat - 7
13. Tamil Nadu - 16
14, Mysore 1 10
15. Pondicherry — 1
16. Andhra Pradesh 1 18
17. Kerala - 3
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State Oct. 70 Nov. 70 Dec. 70 Jan. 1
1. Andhra 17 19 18 15
2. Assam/NEFA 9 10 7 -]
3 Bihar 22 18 15 14
4. Gujarat yol 22 25 25
5. Maharashtra 76 62 64 53
6. Kerala 7 9 1 9
7. Madhya Pradesh 14 13 13 13
8. Tamil Nadu 19 20 19 18
9. Mysore 15 16 19 17
10, Orissa 6 7 5 5
11" Punjab 24 20 20 21
12. Haryana 10 9 7 8
13. Rajasthan 14 13 12 9
14. UP. 54 39 33 26
15, West Bengal 29 12 bx] 21
16. J and K. 1 1 3 3
17, Delhi 12 8 ] 9
18, H.P. 2 1 2 1
19. Manipur —_— - N —
20. Tripura 1 N 1
21, Pondicherry N N N
2. Goa, N

Daman and Diu 1 N N
23. Nagaland N N
24, Chandigarh 1 1 1 1
25. Andaman N —_ N N
All India 262 k¥ 301 n
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House rent Allowance for 1.P,F.0, Employees
at Delhi

4328. SHRI R. P. YADAY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased w state ;

(a) whether cmployces of the Employees
Provident Fund Organisation are given House
Rent allowance (@ 20 per cent of their pay at
Delhi, while other autonomous bodies hike the
State Trading Corporation are giving 30 per
cent House Rent allowance to their employees ;
and

(b) if so, whether there is any proposal
to extend the same rate of house rent allow-
ance to the employees ol the Employees Provi-
dent Fund Organisation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K KHADIL-
KAR) : The administration of the Employees’
Provident Fund ts the concern of the Central
Board of Trustees sct up under the Employecs®
Provident Funds and Family Pension Fund
Act, 1952 and not the direct concern of the
Government of India. The Provident Fund
authorities have intimated as under : —

{a) Employees of the Employees® Provident
Fund Organisation arc given house rent
allowance @ 20% of their pay at Delhi,

(b) 1In pursnance of the deciion of the
Central Board of Trustees in whom the Fund
vests, the employces of the Employees' Provi
dent Fund Organisation arc governcd by the
scales of pay, allowance and other concessions
as are applicable to the employees of the ad-
ministrative offices of the Central Goveinment
from time to time. In the circumstances, the
question of comparison with the bodies like
the State Trading Corporation does not arise,
Owing the non-availability of the facility of
Staff quaters at Delhi which facility is aval-
lable by way of provision of general pool
accommodation to the employees of the Cen-
tral Governmeat, the staff of the above Organi-
sation posted at Delhi were granted an additi-
onal House Rent allowance of 59, over and
above the rates of Flouse Rent Allowance
prescribed for corresponding categorics emplo-
yees of the Central Government,

Land v:eﬂlns (Amudment) Act of West Benga
del Law for other States -

4329, SHRI BHOGENDRA JHA @ Will
the Minister of AGRICULTURE be pleased to
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state @

(a) whether the Land Ceiling (Amend-
ment) Act promulgated in West Bengal during
President’s Rule by the Union Government is
being recommended as a model to other States
also ; and

{b) il so, the States reaction thereto ?

TIIE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHFR SINGH) : (a) and (b). No speaific
rzcommendation has bcen made to States to
treat as a model thc West Bengal Land Re-
forms (Amendment) Act, 1971 which provides
for ceiling on agricultural holdings. The West
Bengal Act was amended keeping in view the
policy laid down in the Five Year Plans and
the suggestions made in the Chief Ministers
Conferences of 1967 and 1970 All States have
been advised to biing there laws in line with
the national policy.

Ragi Caltivation

4330, SHRIK. LAKKAPPA : Will the
Minister of AGRICULTURE be pleased to
state ©

(a) whether Govcrament have taken any
step to improve the conditions of Ragi growing
in several States; and

(b) if so, the steps taken in this regard
and the Stales growing Ragi in the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes Sir,

(a) The steps taken include improvement
of Ragi by breeding new varieties suitable to
different argoclimatic conditions and developing
new technology for maximising production per
unit area,

Andhra Pradesh, Bihar, Maharashira,
Mysore, Orissa, Tamil Nadu and Uttar Pradesh
are the major Ragi growing States, .

Coustruction of Office Building snd Staff
Quarters for Office " éf Em-
ployees Provident Fund Orgeni=
sution Pam Vo

433l. SHRI R. P. YADAV: Wil the
Minister'of LABOUR AND  REHABILITA-



129 Wrinen Answers
TION be pleased to state :

(a) whether there is any proposal for
constructivn of office building and residential
quarters for the staff of the Regional Office at
Patna of the Employees” Provident Fund
Organisation ;

(b) whether the above proposal has been
pending for so many years ; and

(c) if so, the sieps being taken to expe-
dite the same and the time it would take to
decide the issue of the purchase of land and
construction thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR): The administration of the Employees Pro-
vident Fund is the concern of the Central Board of
Trustees set up under the Employees’ Provident
Funds and Family Pension Fund Act, 1952 and
18 not the direct concern of the Government
of India. The Provident Fund authorities have
intimated as under :—

(a) to (c). There is a proposal for cons-
tructing an office building and staff quarters for
the office of the Regional Provident Fund
Commissioner, Bihar at Patna ; but no appreci-
able progress has been made due to non-avai
lability of suitable plots of land at reasonable
rates. The State Government of Bihar have
already been approached for allotting a
suitable piot of land for the purpose.

Construction of buildings for Regional and
Central Offices of ll:‘?j‘.r.o. at Delhi

4332, SHRI R. P, YADAV : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether land has been allotted by the
Delhi Development Authority for construction
of buildings for offices of the Central Provi-
dent Fund Commissioner and the Regional
Provident Fund Commissioner at Delhi ;

(b) if so, the time required for this com-
pletion and the progress made in the matter
so far; and

(c) the details of the building arca, floor,
storcy and tiie estitnated cost 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR) : The administration of the Employees’
Provident Fund is the concern of the Central
Board of Trustees set up under the Employees’
Provident Funds and Family Pension Fund
Act, 1952 and it is not the direct concern of
the Government of India. The Provident
Fund authorities have reported as under :—

(a) to (c). The Central Government have
allotted a plot of land to the Employees’ Prosi-
dent Fund Organisation for construction of
an office building in New Delhi. Possession
has already been taken and an idea as to the
time required for completion cannot be given
at this stage when even the preliminaries re-
garding preparation of the building plan and
its approval by the New Delhi Municipal
Commitiee have not been completed. The
Organisation, however, are themselves anxious
to have the building completed as early as
possible.

Survey of Minerals in Gujarat

4333, SHRIJADEJA : Will the Minis-
ter of STEEL AND MINES be pleased to
state :

(a) whether there is any scheme for sur-
veying area of Gujarat for minerals ;

(b)

and

if so, when it is likely to be taken;

(c) the main features of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) to (c). The
Geological and mineral surveys of Gujarat by
thié Geological Survey of India has been con-
tinuing since several decades and a genmeral
survey of the State has almost been completed.
Geological mapping on modern maps and
mineral investigations are in progiess as per
the Ten-Year Plan (1969-79) of the Geological
Survey of India.

The Ten-Year Plan (1969-79) of Geological
Survey of India for Gujarat envisages systema-
tic geological mapping and preliminary mineral
assessment of an aréa of 8,500 sq. km. and
regional mineral assesstment which will include
23,000 mettes of drilling, besides pitting, tren-
ching, sampling etc. M the first phase
(1969-74).
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Tractor Trainlag Ceatre In Statcs
1 ‘ i
4334. SHRI BHUVARAHAN : Will the:
Minister of AGRICULTURE be pleased to
state :

(a) whether there is any propasal to start
Tiactor Training Centres in all the States ;

(b) if so, the States where these Centres
will be started ; and
(c) the cost of these Centres, State-wise ?
THE MINISTER OF STATE IN THE
RY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to {c). In addition to
the existing Tractor Training Centres at Budni
(near Bhopa! in Madhya Pradesh) and at
Hissar (Haryana), a third Training Centre is
being set up in Mysore for which a provision
of Rs, 35 lakhs has been made in the Fourth
Plan,

Iron ore deposits In Tamil Nadu

4335. SHRI BHUYABRAHAN : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether according to recent Survey,
iron ore deposits have been found in the far-
surrounding arcas of Kanchimalai hills in Salem,
Tamil Nadu ;

(b) if so, the places where these iron ore
deposits have been found ; and

(¢) the sction taken on the survey re-
port ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (8) and (b). As a
result of recent sorveys a number of iron ore
deposits have been located in the area arownd
Kanjamalai Hills, Salem district as also the
adjoining districts of Tamil Nadu, Prominent
among these deposits are 35 crore tonnes in
Tirthamalat Hil ; 19 lakh tonnes in Tirtha-
malai North Bxiension ; 37 lakh tpanes in
Vadavattur ; 6-2 crare tonnes in  Godumalai,
Salem Disirict : 3,8 ¢rore tonnes in  Trichura-
palli dustrict ; I8 crore ignnes in Kavwiioaiai
Vendappan Malsl, Uchohimalal, Chengas snd
Tirepattur, srca west of Pudur eapnd Kelur in
North Arcot district. Most of the deposits'
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are of magnetite—quarizite type with iron
content varying from 35 to 40%.

() A deilniled 'project report has been
prepared by M/s Dastur and Co, on the
Kanchimalai Mining Plant for the Tamil Nadu
Industrial Development Corporation, The
Hindustan Steel Construction Ltd. have taken
up soil investigation work and have sent sam-
ples of iron ore to the National Metallurgical
Laboratory, Jamshedpur for test, results of
which are awaited.

Deposits of Gold and other rich minerals in
Tamil Nadu

4336, SHRI BHUYARAHAN : Will the
Minijster of STFEL AND MINES be pleased
to state :

{(a) whether according to a recent survey
there are rich deposits of gold and other rich
minerals in Tamil Nadu ; and

(b) if so, the main findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN): (&) aod (b). No
rich deposits of gold or other rich minerals
have recently been located in Tamil Nadu.
Investigations conducted by the Geological
Survey of India, during 1964-67 in the Wynad
goldfield, generally revealed occurrences of poor
gold valucs and pockety nature of roinerali-
sation. A few precions/semi-precious mine-
rals like Amethyst, Aquamaring, Chrysoberyl,
Emerald in Coimbatore district ; Garnet in the
Nilgiris, Pamanathapuram, Salem and Tira-
chirapalll districts ; rock crystal (Vellum Stone)
in Tanjore ; Ruby in Salem and Tiruchirapalli
districts and Zsrcon in Kanyakumari have been
reported,

Besides, occurrences of Molybdemite In
Madurai district, Moulding sands in Chingle-
put and South Arcot districts ; Bauxite in
Salem district and vermiculite in North Arcot
district of Tamil Nadu have also been located
during recent surveys The investigations are
still in progress.

Canadian Aid for Dry Land Research in States

4337. ‘SHRI BHUVARAHAN : Will the
Minister of AGRICULTURE be pleased to
atete

(2) whether thees is any programme for
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dry Iand sescarch agd denelopment with Cue-
dian add 3;

/b) the amount of aid to be given by the
Canadian Government for this purpose , and

(c) the centres selected for this programme
w each Stute > '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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agreement has been kigood wivch provides
Canadian assistance for dry land research.

(b) 15lakh Canadian dollars re. Rs
113 crores.

{¢) The ICAR AN India Coordinated
Research Project for Dryland Agriculture in
support of which Canadian assistance hat been
agreed to, has 24 centres as indicated 1n the

SHER SINGH) (a) An Indo-Canadian attached statemént
Statement -
— — - e e —— _ - — = = i
S.No Name of State Centre
1 Andhra Pradesh 1 (i Ibrahimpatnam
yderabad)
2. (m) tpur
2. Bihar 3 Ranch)
3 Guyarat 4 (0] Anand
5. () Rajkot
4, Haryans, 6. Higsar
5 Jammu Witd Kashmir 1. Jammu
6 Madhys Pradesh 8. (4)] Indore
9. (1) Rewa
7 Maharashtra 10 0] Akola
11, (u) Sholapur
8. Myjore 12, o Hebbal
13 (n) Bellary
14 (1) Byapur
9 Punjab 15. Ludhiana
10. Rajasthan 16. ()] Jodhpur
17. m) Udalpar
11, Tamil Nadu 18, Kovilpatti
#
12, U . 9. Thansi
b Rradeh 0. (W Varanas|
21, (if) Agra
22, (iv) Dehradon
13, ¢ Qgzinsn 28, Bhubaneshwar
[ I
g ,, ity 2., 1ARI, New Do,

—
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Extcusion of Green Revolution to Live-stock

4338. SHRI RAJDEO SINGH : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether without the full development
of agricultural sector engaging 72 per cent of
country’s population the country as a whole
cannot develop ;

(b) if so, whether new technology termed
as Green Revolution 15 beng fully exploited
or not ; and

(c) whether 1t is in the programme-
schedule to extend it to hive-stock and allied
fields ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (8) Yes, Sir.

(b) It 18 being exploited to the extent
possible.

(c) Intensive programmes have.been taken
up for the development of livestock, poultry,
piggery, fisheries etc,

Payment Structures in Salt and Ceramic
Industries In States

4339, SHRI P, M. MEHTA : Will the
Mimster of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether there are different pay struc-
tures in various States in Salt and Ceramic
industries ;

(b) if so, the reasons therefor ;

(c) whether Government have received
representations and memoranda from the
Workers and Uhions of the sald industries as
well as from the former Gujarat Government
to appoint a “‘Pay Commussion’ to go inta the
details for Common Pay Scales throughout
the country ; and

(d) if so, the reaction of Government and
the steps proposed to be taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR): (a) and (b), Yes. There is no uni-
formity because the wages are fixed by
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different agencies at different points of time
and conditions differ from place to place.

{c) No.
(d) Does not arise. .

Recommendations of All India Rural Credit
Review Committee on Projects for
Small Farmers

430, SHRI H. N. MAHARAJA
NARENDRA SINGH : Will the Minister
of AGRICULTURE be pleased to state :

(a) the recommendations of All India
Rural Credit Review Committee regarding
setting up of specific projects for the benefit
of small farmers ; and

(b) the recommendations which were not
accepted by the Government and the reasons
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (8) A copy of
the Report of the All India Rural Credit
Review Committee which contains its recom-
mendations has already been placed in the
library of the Lok Sabha.

(b) The recommendations of this Com-
mittee relating to the setting up of the Small
Farmers Development Agencies have been
accepted by Government with the following
modifications. Instead of Rs. 2 crores per
project as suggested by the Committee, about
Rs. 1.5 crores per agency has been earmarked
but the number of agencies bas been increased
to 46 as against 30 recommended.

Fresh Assessment of Influx of Refugees
From Bangla Desh

4341. SHRI B. S. MURTHY :

SHRI BIBHUTI MISHRA .

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether any fresh assessment Fas
been made as to the maximum number cf
evacuees expected from Bangla Desh ;

(b) the total gumber of camps to be
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(c) the amount in cash and kind India
has to spend ; and

(d) the extent to which Fourth Plan
would be effected because of this unexpected
heavy expenditure and the proposed re-
adjustments to be made ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Judging from the existing trend
the influx of refugees from East Bengal may
soon reach the figure of 8 million or even
more.

(b) At present more than 1100 relief
camps/Reception Centres are functioning and
these are being increased in accordance with
actual requirements,

(c) The total cost of relief operation for
6 months is estimated at Rs. 300 crores on
the basis of 6 million refugees in camps

(d) As the resources are limited, the
expenditure on Plan items will necessarily
have to be curtailed and the inrer se prio-
rities of Plan schemes refixed according to
urgency and needs,

FRTAYT IwT 9iw ¥ A ot g
4342 oft geeew & : wan gl Rl
qg qATT FY K97 7

(%) wreeha @ fam & 1 g, 1971
aw feaar dvo za A g fear ok frw
TT ¢ wge fear mar ar;

(=) 197 1471 a% sgrone faar &
fear ¥ ag@ feur mar it ag fiee @
7T age fFar marar; ik

(7) sgreAgR foe & v@Aw Avdr &

ageht o W EgE 1 g, 1971 TF
foramm g wowr w1y g omar @ ?

wfc wwen & wva d (st W
fag) : (¥) wrafhts wme frae & s @t
wew & aget 9@, 1971 a% 9, 68, 573
We 27 W wfawrr foar ar wowcH
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W oo AP W) SrawT, AP A ol et
¥ gfgmfy  gew Fwifea feg § o o
THIT § 1 —

ofag stwa e 76 %o wfy fadew

saq 4T § A 5 . 0w
Fﬁﬁﬂiti’r?ﬂﬁ‘ 4 . . "

wat afewt ¥ smmies awl gR &
ar ‘gilg Gz ¥ AR Y A ey ET
fafefee ¥ sra e & wf o) fomsr =
72 7% sfa frree Fraffa’ fear 1o 0
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“Payment of Bonus to Employees of Publie
o Undertakings

4343, SHRI B, NARAYANAN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state.: :

_ (8) whether there is a proposal ‘to  bring
forward a Bill providing for payment of bonus
1o workers of all public sector undertakings ;

(b) if so, how Government propose to
ensure payment of bonus when the public
sector unfts have faced a sharp decline of 42

. per. cent in.the net profits during the year
1969-70 ; and

i ] ",;'."t._} JUL? .. 2911_1’ 3
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i.:(c) whether all.,the public - sector nnits
wonid be in a position to pay bonus to.theis
workers ?

THE M{NISTB!. OF LABOUR AND
REHABII..ITA‘PION (SHRI R. K.  KHADIL-~
KAR) : (a) to (c). The public scctor tnder-
takings are already required to pay Bonus
under the Payment of Bonus Act, 1968, uniess
they - are: exempted under Section 32 ‘er
Section 20, Thbe establishments exempted
ander Section 20, however, are already paying
ex-gralia bonus ; the proposal is to make the
Act applicable to such establishments also.

- Implementation of Recommendations of

Wage Board on Iron Ore Mines, Goa
4344. SHRI ERASMO DE SEQUEIRA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state the number
of iron ore mines in Goa which have fully
implemented the recommendations of the
Central Wage Board for Iron Ore Mining
Industry and its percentage to total number of

working mines ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KA!) Out of 94 working mines in Goa, 67
mities accounting for about 75%  employment,
arc reported to have implemented the recom-
mendations of the Wage Board.

Allocation for Paddy Cultivation in Kerala
) ‘during Fourth Plan -

4345. SHRIMATI BHARGAVI THAN-
KAPPAN :  Will the Minister of AGRICUL-
TURE be pleased to state :

. {a) whether cultivation : of ‘paddy - hds
given top priority in the State. of . Kesala
during the Fourth Five Years Plan period ;
and )

* (b). if so, thetotal diocnton?mder s
head, and i nof, the cossemt; 4 glog:? s

© THE MINISTER mmm
MIN!STRY OF AGRI
saan smam (a’) Yei!

oL REe

5
(b) aupu 342° clbﬂi
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Loans given by Land Development Bunks
in Kerala

4346, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the total amount of loans advanced
by the Land Development Banks in the State
of Kerala during the last three years indica-
ting the development works for which loans
were given, year-wise ;

{b) the total numher of persons in Kerala
who have been given loans by the said banks ;
and

(c) how it compares with the loans given
by the Land Development Banks in other
States during the said period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA), (a) and (b). The
long-term loans advanced by the land deve-
lopment banks in Kerala during the last three
years as also the number of persons (members)
who were advanced loans and the purposes
of loans were as under ;—

(‘Ra in Iakhs)

Coo No. of members  Amount of loans
Yuf. who were advanced to

advanced loans individuals
1967.68 2,452 76.37
1968-69 2,902 106,00
1969-70 321 118,00
(Provisional)

The Land Dovelopment Banks in Kerala
provided long-term developmental finance
mainly for the purposes and to the extent
noted below :—

ASADHA 17,1803 (§4KA4)

Purposes Cooperative Years
1967-68 1968-69 1969-70

(1) Land Improve- 94% 999, 23%
ment

(2) Sinking & sepair * 3% -— 0%
of wells

(3) Purchase of farm 2% - 5%
machinery . _

@ Otherpurpops Y% | Y% %
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(c) A siatement showing the position in
other States is laid on the Table of the
House. [Placed in Library. See No, LT~
628/704
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Agreement with USSR on Scientific and
Technical Cooperation in Agriculture

4348. SHRI M. KALYANASUNDA-
RAM : Will the Minister of AGRICULTURE
be pleased to state the details of the protocol
signed between India and USSR on the 18th
June, 1971 in Moscow on scientific and
technical cooperation for a period of five
years in the field of Agricullure ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): A copy of the agres-
ment is laid on the Table of the House.
[Placed in Library. See No LT 428A[71).

Deposits of Bauxite and Lignite in Kutch

4349, DR. MAHIPATRAY MEHTA :
Will the Mmister of STEEL AND MINES

be pleased to state :

(a) whether bauxite and lignite deposits
have been found in huge quantity in Kutch
District of Gujarat ;

(b) if so, whether Government purpose
to set up a plant to manufacture alumina and
aluminium from bauxite ; and

(c) the location of the proposed plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINFS
(SHR] SHAH NAWAZ KHAN): (a) As a
result of investigations carried out by the
Geological Survey of India about 1.4 crore
tonnes of proved reserve of bauxite and 19.5
crore tomnnes of Dignite have been estimated
in the Kutch district of Gujarat, Ouwt of 14
crore tonpes of bauxite about 80 lakh tonnes
is of high grade and 60 lakh tonnes is of low
grade. The workable reserves of lignile are
of the order of 13 3 crore tonnes.

JULY 8, 1911

Written Answers 144

(b) and (c). The National Industrial
Development Corporation Ltd. submitted a
feasibility study on the Gujarat bauxite depo-
sits. Based on this study, Central Government
1n consultation with Government of Gujarat, is
considering a proposal to set up an export
oriented Alumina plant in Gujarat. Decision
regarding *he exact location of the proposed
plant 1s also under consideration of the
Government,

Relicf Work for Scarcity Tribal Belts of
Tripura

4350. SHRI DASARATHA DEB: Wil
the Minister of AGRICULTURE be pleased
10 state :

(a) whether any relief work has been
started in the scarcity-ridden Tribal belts of
Tnpura ;

(b) il so, the names of “maugas” where
such works have been started ; and

(c) the nature of relief works undertaken
by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER S'NGH) : (a) No area in Tripura has
been declared as scarcity affected,

(b) and (c). Do not arise,

Location of Head Office of Food Corporation
of India

4351. SHRI N S. BISHT : Will the
Minsster of AGRICULTURE be pleased to
slate

(a) the reasons for which the Head Office
of the Food Corporation of India has been
located at Madras, which is & deficit State in
foodgrains production ;

(b) the difficulties experienced by the
Corporation in controlling its activitics in the
surplus foodgrains producing State ; and

(c) whether Government purpose to shift
the Head Office of the Corporation to some
surplus foodgrains producing State as fo
facilitate its activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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SHER SINGH): (a) No, Sir. The head
office of the Food Corporation of India is
now jocated at Delhi.

(b) and (c). Do not arise,

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MALPRACTICES AND IRRE-
GULARITIES BY SHIPPING COMPANIES
IN IMPORT OF NYWSPRINT

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I call the attention of the
Minuster of Shipping and Transport to the
following matter of urgent public importance
and request that he may make a statement
thercon :

The reported malpractices and irregulari-
ties by certain shipping companies in the
import of newsprint through the State
Trading Corporation resulting in loss of
crores of rupees of foreign exchange to
the country.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
The hon, Member is presumably referring to
the newspaper reports on the subject that have
becn appearing in the press recently

1 do not think it is correct to say that
there has been malpractice and irregularirics
depriving Indian Shipping Companies of
foreign exchange in crores of rupees in the
import of-newsprint through 1he State Trading
Corporatidn resulting in loss of crores of
rupees of foreign exchange to the country.
If the memb:r will let me know specific
instances, I shall have the matter investi-

gated,
PROF. MADHU DANDAVATE: On
the 2nd of July, that is, this month, the

President of the All India Port and Dock
Workers Federation, Shri 8. R. Ku'kami,
addressed a press conference in which he
had referred to the malpractices and irregu-
larities to which I have referred here. If
the Government had responded and given its
reaction and issued the necessary clarifications,
I would not have come forward in the House
and drawn the attention of the Minister con-
cerned to these irregularities, Simze he him-
self in his statement has slmost provoked me
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to give further details which he would like to
investigate, I would like to place before him
for his information and necessary action
claborate details with all the documentary
evidence that is at my disposal. Sir, as far
back as four to five years, I would like to
draw your attention to the fact that the
shipping companies which are members of the
Karmahom Conference Lines had given a
very important concession to the governments
of developing countries. The concession is
that if some companics want to export
materials which are to be wused for the pro-
prictory purposes by Government cither
Central or State Governments or by autono-
mous bodies or local bodics in that case on
the freight charges there would be 25%, rebate,
It is made cxplicitly clear that this rebate
would not be admissible in case the goods arc
to be sent for being utilised for commercial
purposes and, therefore, this particular rebate
is not to be made available if at all the goods
exported are meant for commercial purposes.

Now, Sir, here I want to point out that
thete are a number of cascs in which certain
companies have exported newsprint giving
wrong declaration that those newsprints are
not meant for commercial purpme but they
are to be utilised by the Government either
at the Siawe level or Central level or by some
autonomous body. Here, for instance, I
would like to point out that certain unscru-
pulous shippers made wrong slatements that
newsprint that is being despatched by them
through a particular ship is meant for govera-
mental purpose and 259% rebate should be
available. Letters were addressed. For
instance, last year the State Trading Corpo-
ration entered into an agreement with a
Canadian firm, M/s. Export Sales Co. Ltd.,
Vancouver, Canada for the supply of news-
print. As far as the clause regarding rebate
is concerned it is to be made available if the
newsprint is to be used for government pur-
poses. A categorical declaration was made
by the representative of this Organisation that
it is meant for governmental agencles and
allied agencics and after making this statement
the amount of 1ebate to the tune of 500 U. S.
dollars was obtained and to (his extent we
had lost the foreign exchange Here again the
matter was pointed out by certain officers of
the Scindia Steam Navigation Company.
They detected the irregularity. They found
this rebate is not permissible at all. Trey
had actually written a letter in which this
irregularity and malpractice hag been pointed



147  Malpractices by

[Shri Madhu Dandavate]

out, Sir, I seek your permission to *table all
those photostat copies of the documents
available with me and in case, Mr. Speaker,
Sir, you do not permit me to table these
documents [ am prepared to hand-over these
documents to you and when you scrutinise
these documents and feel 1t would be worth-
while to pass on these documents, I would like
you to pass on those photostat copies to the
Minister because in his investigation those will
be useful, The estimated loss of foreign
exchange is to the tune of Rs 7.5 croies

Tlere in this connection I would like to
pose ccriain  questions--pointed  questions —
and I am sure if the Minister fries to
investigate the matter these questions will be
of great use :

1. The main purpose of allowing the
State Trading Corporation of India
to control the import of newsprint
was to eliminate the middiemen who
were exploiling the users of news-
print. The State Trading Corpora-
tion was also required to purchase
the material at the source. Why
did the STC enter into contract with
M/s. Export Sales Co. Ltd., Canada,
who were not at all the manufac-
turers of newsprint ?

2. The financial viability of M/s. Export
Sales Co., Lid., Canada, was not
known and four leading Banks in
Canada could not give the financial
status of this company. It is under-
stood that this company was floated
by three monopolistic paper manu-
facturers in Canada and has mno
capital as such. Further, the agree~
ment entered into with this company
by the State Trading Corporation
does not provide for Performance
Guarantee and Penalty Clauses,
Why these Clauses which are in-
cluded in normal agreements were
not included in the agreement which
was entered into by the Sta‘e Trading
Corporation ?

3. It was understood that M/s, Export
Sales Co. Ltd.,, Canada, have M/s.
D. S. S. . Industries Ltd., Greater
Kailash, New Delhi, as their agents
in India The pariners of this
Company are Major Vinod Khbanna
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and Mr. Vipin Khanna, These

partners, it is said, were involved in
the famous sulphur scandal which
occurred a few years back and our
country had lost nearly Rs. 50 crores
in the deal How these persons were
allowed to operate under a different
title and to conduct business with the
State Trading Corporation of India
on behalf of their principals ?

4. The Bill of Lading of any consign-
ment is prepaied by the Shipping

Company or their Agents How the
Agents of M/s. Scandia Steam
Navigation Co. Lid, in Canada

admitted the declaration made by
M/s. Export Sales Co Ltd 7 What
sort of werification they conducted
befoic admitting the declaiation by
the Shippers ?

5, It is understood that in accordance
with the Agreement between the State
Trading Corporation and M/s,
Export Sales Co. Ltd,, Canada, the
total CIF wvalue of paper was 170
US. dollars per M. Ton, The
same quality of paper was available
at a cheaper rate than gquoted by
M/s. Export Sales Co. Ltd. Why
did the State Trading Corporation
purchase the newsprint from M/s,
Export Sales Co. Ltd. when the
other manufacturers were prepared
to sell the newsprint at a lower rate ?
The total value of the newsprint
imported to India during the last
year was about Rs. 20 crores out of
which the freight charge element was
about Rs, 6} crores. On this basis,
the Shipping Companies have been
cheated in the freight rate to the tune
of Rs. 1} crores in the last year only.

I may just make a passing reference for a
proper investigation to another shady deal
which has come to light and that pertains to
the rice export by the State Trading Corpo-
ration to the Middle East countries. As per
the terms of contract, the importers of rice
in the Middle East have to pay the F. O B.
value whereas it is understood that the freight
charges are being paid to the Indian Shipping
Company in Indian currency. It is suspec-
ted that the country is also losing foreign
exchange in this deal.

*The Speaker not having subsequently accorded the necessary permission, the documents

were not treated as laid on the Table.
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Having posed ail these questions, [ would
like to repeat the suggestions already made by
the President of the All India Port and Dock
Workers® Federation, Here is a question of
sharpening the image of the public sector, As
a socialist primary concern is of sharpening
the image of the public sector. 1 have a
commitment to the public sector and, there-
fore, as an interested party, I would request
the hon. Minister, if the image of the public
sector is to be improved, sharpened and
brightened, it is quite necessary that a proper
investigation should be undertaken and that
the matter should be properly gone into
through a Parliamentary Committee. There-
fore, 1 would like to know from the hon.
Minister whether the Government will be
willing to undertake a probe through a
Parliamentary Committee so that the people
will be convinced that there is an effort on
the part of the Government not to bring the
public sector into disrcpute and that, if there
are any cases of corruption, nepotism, high-
handedness, irregularities and malpractices,
they are going to get rid of those things so
that the image of the public sector is im-
proved.

In conclusion, with your permission, Sir,
I would like to seek a clarification from you
in connection with Calling Attention Notices.
On some other occasion, during the Calling
Attention Motion, it was pointed out by the
External Affairs Minister that no Member in
this House should table a Calling Attention
Notice on the basis of press reports. Yester-
day, I went through all the reports and I
found that 99 per cent of the Calling Atten-
tion Notices for the last several years were
given on the basis of press reports. We have
no governmental agency through which we
can get informa‘ion. Of course, those people
who have links with foreign countries and
foreign Embassics can get a different infor-
mation. But we have 1o rely on press
reports,

Here, I may point out that the wvery fact
of the first Chinese aggression on India was
brought to light by the press reports and only
on relying the press reporis some alert
Members of this House had brought the fact
of Chinese aggression through Questions and
Call Attention motions before this House.
Even the fact of aggression had to be extracted
from an adamant government and the Deflencs
Ministry on the basis of the reports that have
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appeared in the Press, Therefore, 1 would

like to know from you—as a new Member, I
would like to know—whether it is against the
best traditions and convention of this House
to depend upon the reports appearing in the
Press while tabling a call attention motion ?
If in the discussion of the call attention, it
turns out that the press report is wrong, we
are very happy and if the press report turns
out to be correct, then the country stands to
benefit. Therefore, I think it will be quite
right for us to base our call atlention motions
on press reports. 1 am only seeking clari-
fication fiom you, Mr. Speaker, Sir. These
are the questions that I have posed and I
hope the Minister will not evade the issue.

MR. SPEAKER : When I choose any
call attention motion, it does not mat er from
what source it comes, But, if 1 am convinced
that some substance is there in it, I do admit
it. But don't make me commit myself for
the future, I myelf read the news in the Press
and 1 know the Press in this country is quite
responsible.,

SHRI RAJ BAHADUR : 1 have very
carefully gone through the press report. The
Press report, for the sake of clarification if
I may be permitted to quote, reads as
follows :

“The false declaration by a Canadian
firm selling mnewspirint to India has
deprived Indian ship-owners of foreign
exchange worth Rs. 7.5 crores.”

The allegation is that Indian ship-owners
have been deprived of Rs. 7.5 crores in
foreign exchange. May I say, Sir that it was
due to the efforts of our Department that
some time ago rathr some years ago, that a
special concession was secured from the
American Lines operating from the East Coast
of USA which was also followed later on by
shipping companies operating from the West
Coast of Canada coming to our country. It
was for our cargoes coming from those
countries that, a freight concession was given,
to the extent of 25%;,. The shipping compa-
nies because of the nature of our developing
economy have allowed us this particular
facility of concession that the freight charges
have been reduced.

So, it was a sert of an agreement between
the Shipping Lines and between ourselves .and
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naturally, the STC has got a large share in
our trade. So, I would say that so far as we
are concerned, there 1s no question of our
country losing foreign exchange. Much of
the cargo comes in foreign vessels also.
There are some Indian Shipping companies
also in the trade. Therefore, [ asked as to
which of the Indian Shipping companies have
suffered a loss so that we may make an
inquiry.

Now, only one instance has come 1o our
notice. Since 1t has come to our notice not
with all the facts and figures, therefore, I said
that if facts arc given to me, I will have it
investigated The hon. Member has given
certain facts and figures. We are always
prepared to investigaic these. We shall try
to do whatever we can. The only case that
has come to our notice 1s that of a shipment
that came afier December, 1970, 1 must also
clarify this thing too. This concession of
25% obtained upto December 1970 for all
cargoes. Afler December 1970 the Shipping
Companies raised the point, that all cargoes
are not essentially development cargoes or are
not meant for development projects, thercfore,
this concession will be available only for such
cargoes as are used or utilised for devclop-
mental projects. Therefore, they excluded the
private cargoes from this concession, This
rule came into operation from Ist January
1971. A particular consignment, after this
change, perbaps because of lack of knowledge
or otherwise, was, of course, shipped through
M/s Exports & Sales Co. Lid, Vancouver on
CIF basis per S 8 Jalgopal in April last
It appears that notwithstanding the change in
the regulations that 25% will not be allowed
for newsprint imported for resale by the STC
~—STC brings newsprint and sells it to govern-
mental agencies as well as non-governmental
agencies —the Amernican agents of M/s, Scindia
Steam Navigation Co appaiently allowed the
discount of 25% on this cargo amouanting to
9067 dollars equal to Rs, 66,567 only.
However, no concession on this basis could be
allowed. They took up the point with us
when they came to kmow of 1it. Our
reply could only be one and it was that
thwe was a contract on CIF terms between the
ghippers in Canada, namely, the Exports
Sales Company and the Scindias, and the
Government of India did not come into the
picture. If they had a claim they will have
to vindicale that claim agamnst Export Sales
Company Limited,
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The rest of the questions put by the
member do not arise. He referred to certain
specific points and I may only say a few
words about them. He asked : why are the
Export Sales Company Limited used for the
purpose of import of newsprint. This question
essentially goes to the jurisdichon of the
Foreign Trade Ministry,~they may have some
reasons,—and I would really not like to say
anything which I do not know, on behalf of
that Ministry. He asked about the capital
assets of the company and I may say I have
no information about this too. In regard to
the penalty clause, | may say that such a
clause which could have been included in the
contract between the shippers and the shipping
company. The Government does not come
mto the picture. The question why there
was no penalty clause, is one which should be
settled between the shipping company and the
shippers. About Major Khanna and others,
I don’t know how far 1t 1s correct, but [ may
say, any company may appoint anybody here.
If a company 1s black listed the Government
do not deal with jt. But this 1s again a
matter relating to Foieign Trade Ministry.

SHRI D. N. TIWARY (Gopalganj) :
There 1s the report of the Public Undertakings
Committee about the sulphur deal.

SHRI RAJ BAHADUR: I am not
saying anything about that. He asked about
a foreign company and so I said that the ques-
tion has to be addressed to another Minisiry.
Another point that he raised was about the
value of the newsprint. If Rs 20 crores is
the total value of the newsprint Rs. 7.5 crores
could not have been the loss on freight.
Then he said about middie-east, about which
I have no information. He said about im-
proving the image of the public sector. I
certainly join hands with him i doing that.
Then he asked for a Parliamentary Commis-
sion to go Into it I think there was hardly
any case made out for that and 1 could hold
out no assuiance on that. About press
reports, Sir, you have dealt with that question,
but I would add that what matters is the
correctness of & report.  If they are truthful,
they could be acted upon

PROF. MADHU DANDAVATE: He
said if the newsprint comes through foreign
vessel the question of our suffermg foreign
exchange loss does not arise. Scindia
Navigation Co. has a vessel “Jalgopal' and if
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newsprint comes through that there will be loss
of foreign exchange.

SHRI RAJ BAHADUR :
said about this.

1 have already

Re. LAW AND ORDER SITUATION IN

WEST BENGAL
SHRI DINEN BHATTACHARYYA
(Serampore) : Since the proclamation of

President’s rule, so many incidents of murders
and killings are reported from Calcutta. On
the 2nd of this month Sri Mahadev Banerjee,
a CPI (M) leader, got down at Kalna station
platform atll at night several assailants-known
Goondas jumped upon him with deadly wea-
pons. Sri Banerjee rushed into the Asstt.
Station Master’s room. The Goondas chased
him there and hkilled him most heniously.
Every day you will find that so many peisons
are being killed and especially the CPI(M)
workers and leaders are the targeis and no
step is taken from the Government quater.
The Prime Minister said that she has mnol
sent Shri Siddhartha Shankar Ray with any
special mission : but this gentleman is accupy-
ing a room in the Writers' building and doing
all things as if he is the ruler of West Bengal. I
want that the Home Mimnister must make a
statement here and now. Further by order
of Sri Ray military is being sent everywhere.
Indiscriminately, they are firing and killing
persons. People are asking for protection,
but nothibg is being done. There is no Assem-
bly there. Weare the clected representatives
of the people herc, and we want to draw the
attention of the House as to how serious
and horrible situation is prevailing in West
Bengal. What right has Shrimati Indira Gandhi
to employ the military indiscriminately in the
districts and use the military and the CRP to
kill persons like cats and dogs ? This kind of
thing must be stopped, and the hon Minister
must make a statement thereon.

SI-iRI MANORANJAN HAZRA (Aram-
bagh) : The hon. Mnister must make & state-
ment.

b ——

12.26 hrs,

RE. SUPPLY OF DEFECTIVE BREAD
IN DELHI
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MR. SPEAKER : May I make a request
to all hon. Members 7 These matiers nor-
mally concern the local government or the
NDMC or the Metropolitan Council, and
should be raised there. But this is a national
Parliament in which only the question of that
bread which goes into the stomachs of MPs
can be raised. But I may tell the hon. Mem-
ber that 1 was also mysell surprised over it.
But this is not the proper forum for raising
this matter. I would advise the hon. Member
to send it to the hon. Minister so that he may
sce it and take some action on it.

SHRI ATAL BIHAR] VAJPAYEE (Gwa-
lior) : Do you approve of such displays in
the House ? May I know whether you approve
or disapprove of such displays in the House ?

MR. SPEAKER : I have already said that
this is not the proper forum for that display.
He may send it to the hon. Minister...

SHRI ATAL BIHARI VYAJPAYEE : To-
morrow, 1 might bring rasagullas...

SHRI S. M. BANERJEE (Kanpur) :
Rasagullas are not available because there is
no milk available and there is a ban on milk
products till the 15th of this month.

oft wew figrd arwddht : faeeht & s
& wgeet aarn wAr & AfeT ceer
FREAAY ¥ fav @ 1 o
gy & oY & @ o fRar g

SHRI 8. M. BANERJEE : Let him lay it
on the Table and circulate it.
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): We are
grateful 10 you, Sir that you have asked Shri
Atal Bihant Vajpayee to send rasagullas to
us.

AW "REa : TE ¥ g A AT 9
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12.294 brs.
PAPERS LAID ON THE TABLE

ANNUAL RIPORT OF PYRITIS, PHOSPHA-
TiS AND CHEMICALS LTD

THE MINISTER OF STATL IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : On behalf of Shn
S. Mohan Kumaramangalam, 1 beg to lay on
the Table a copy each of the following papers
(Hindi and English versions) under sub-section
(1) of section 619A of the Companies Act,
1956 :—

(1) Review by the Government on the
working of the Pyrites, Phosphates
and Chemicals Limited, for the year
1969-70

Annual Report of the Pyrites, Phos-
phates and Chemicals Limited, for
the year 1969-70 along with the Audi-
ted Accounts and the comments of
the Comptroller and Auditor General
thereon. [Placed in Library. See
No LT—626/71]

@
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12.30 brs.
DEMANDS *FOR GRANTS—Contd.

MINISTRY OF INFORMATION AND
BROADCASTING~—cantd.

MR. SPEAKER : The House will now
take up further discussion and v.ting on the
Demands for Grants under the control of the
Ministry of Information and Broadcasting.
The hon Minister may now reply to the
debate.

May | say one thing ? Wc have been
following the allotment of ume given by the
Business advisory Committee But that time
has been extended It has always been the
practice in this House that 1f we decide to ex-
tend the time, then it should go back to the
Committec, because we are now short of so
many hours because of these extensions ; the
result will be that the Demands at the tail end
will go without being discussed. We had ex-
pressed our hope that these Demands would
be considered, but looking to the rate at which
we have been proceeding, it looks that some
Demands will go undiscussed.

SHRI JAGANATH RAO (Chatrapur) :
May I put a question to the hon, Minister so
that she can reply to it during her speech ?

The Press Commission reported 1n 1954,
17 years have passed sincc  All these years
Government had not considecred the Report.
It is only since the last two years that it seems
to be under the active consideration of Govern-
ment. Shri Satyanarayan Sinha and Shri
Guyral had caid that they were actively consi-
dering the Report  During these 17 years, s0
much water has flowed down the Yamuna.
Whatever observations, remarks and recommen-
dation they have made, are not valid today.
Even in respect of PTI, the only reason given
was that because of financial difficulties they
would persuade the shareholders to convert it
into a corporation. Itis up to the PTI to
say that they are oot in foancial dificulties:
Since the country has been undergoing a socia
transformation and since it is our policy t©
curb monopolistic tendencies in the newspaper
and other industries, and since nothing has
been done in that regard, will Government
consider the need to appoint a Second Press

e
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*Moved with the recommendation of the President,
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Commission to go into the entire gamut of the
newspaper industry including news agencies ?

SHRI M. SATYANARAYAN RAO

(Karimnagar) : My party was not given time
during this debate. So let me put a question
in a minute.

MR. SPEAKER
had written to me.

: Shri Jaganatha Rao

SHRI M. SATYANRAYANA RAO: |
will take not more than a minute,

1 am told by Shri Shashi Bhushan, when
he was making a speech, that the Minister
happens to be a great socialist. 1 may tell
you that the All India Radio has become a
monopoly of only a few members here. When-
ever members ke me participale in the debate,
our speeches are not reported in AIR, |
know there are some limitaiions of time and
they cannot cover everything. But thereis a
Today in Parliament programme in which they
can at least mention the names of all the parti-
cipants if they cannot give coverage to the
speeches of all the participants, The script
prepared by the correspondent is, 1 think, done
according to his whims and fancies. [ have
received dozens of letters from by constituents
asking me why 1 am not participating in the
debates in the House and why I am not doing
anything here. This is the complaint I have
received and I cannot face my people. May 1
request the Ministry to sce to it that if the
AIR cannot give coverage to all the speeches,
at least they should mention by name the
members who participated in  particular
debates ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : To continue from what 1 was
saying last evening, I would like to state once
again how greatful 1 am to hon. members who
participated in the debate yesterday and for
the interest they have shown, the understand-
ing they have shown and the suggestions they
have made about the functioning of this Minis-
try. My colleague, Shri Dharam Bir Sinha,
has reforred to many of the points mentioned
during the debate yesterday and I shall, there-
fore, not go ever them again.

Within the comparatively short time at my
disposgl, T shall, however, try to refer to some
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of the general points which have been made
by hon. members and try to give an account
of the more important activities of this Minis-
try and also give an indication of our problems
and how we propose to tackie them.

Let me first deal with the broadeasting
side including TV. Refercnce was made by
several hon. members 10 the recommendation
of the Chanda Commiltee that the AIR should
be reorganised as a Corporation The state-
ment of the late Prime Minister, Pandit Nehru,
has al<o been quoted in support of  this view.
1 can assure his hon House that we have given
anxious consideration to this matter. We
agree that a large and growing organisation
like the AIR, which must necessarily b dyna-
mic in order 10 keep pace with the developing
society, cinnot be managed by a Government
Dcpartment. It must have considerable ad-
minstrative and managerial autonomy. Simi-
larly, within itsell it must ensure sufficient
decentralisation to enable its far-flung units to
function freely and in the context of thoir local
circumstances, Administrative autonomy of
the organisation and a substantial measure of
decentralisation within, are the two allied sub-
Jjects which Government accept.  Government,
however, do not agrec that the AIR should be
organised as an autonomous corporation, Un-
like the press, whether different views are ex-
pressed by different newspapers, the All India
Radio is necessarify regarded as the voice of
the country. It has an important role,

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior) : Government ?

SHRID. N. TIWARY (Gopalganj)
Government is the country.

SHRI ATAL BIHARI VAJPAYEE: He
has formed a new theory, Next he will say
that the Congress is the country,

SHRIMATI NANDINI SATPATHY : In
a democratic society, it is right and logical
that the elected representatives of the people in
Government, rather than a Board of Directors
however carefully selected but resposible to no
one, should ensure that this role is properly
played by the all India Radio. Government
cannot, therefore, accept the proposal that even
apart from administrative and managerial auto-
nomy, autonomy in matters of policy should
be ensured by making All India Radio an
automomous corporation. While, therefore,
Government cannot accept the proposal made
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by the Chanda Committee, they are consider-
ing proposals to devise a form of organisation
for the Ail India Radio which would provide
both for managerial autonomy and for decen-
tralisation within,

Some Members are not in favour of expan-
sion of TY. Probably they think that TV 1s a
luxury for a country like India, but I should
like to mention here that only those¢ who have
got vision, people who can think ahead by at
Jeast 20 years, can think of the expansion of
TV in this country. [ would like to mention
here that with the expansion of TV, we can
have enough scope for the expansion of edu-
cation ..

ﬂmﬁ‘qfﬁmﬁlﬂ . @Yo Fo AY
Ir=gr §, AfeT Naw aga faua &

ot mfer quw (afeor feeslt) @ wfeR
E ¥ Wy @ g
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faorm & | e & T AT QU A Aga
Ty

SHRIMATI NANDINI SATPATHY : The
criticism made by Mr. Vajpayee is noted OF
course, there is enough scope for improvement
of the TV programme and we will try to im-
prove the programme no doubt, but I would
like to mention here that the expansion of TV
and having community receiving sets in villages
and programmes on agriculture. education
ete., will go a long way m the development of
this country,

Now, in the field of television we have
made only & beginning, and that to a very
slow beginning. There 15 at prescnt only one
television centre, that is 1n Delhi, but in the
course of 1972, however, we hope to have two
other stations, one at Bombay, with an auxili-
ary at Poona, and another at Srinagar, By the
end of the Fourth Plan period, i.e, March,
1974, a station in Calcutta, one in Madcas,
and a third one in Lucknow, with aa auxi-
liary at Kanpur are expected to start function-
ing.

SHR1 Dn N, TIWARY : Not at Patna 7
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SHRIMATI NANDINI SATPATHY : It
will come later on, For a large country like
India, these few stations ate certainly not
enough, but they will not only form the base
but will give us valuable experience especially
in the matter of programme production.

We have also ventured into the field of
satellites, and arrangements have been made
for an experimental satelite being put nto
space with foreign collaboration for a period
of one year On the results of this experi-
ment will depend the lulure of satellite TY and
to the extent to which future TV development
should depend, on satellite or terrestiial siation
or on & mixture of both,

I would like, however, to remove certain
misconception which secem to exist in certain
quarters 1n this connection. A TV programme
with the help of the satellite does not mean
that the entire country will be immediately
covered. Also it does not mean that the TV
programme of other countries will automati-
cally be viewed by the Indian people.

SHRI FRANK ANTHONY (Nominated-
Anglo-Indians) : What a shame ?

SHRIMATI NANDINI SATPATHY : It
is not a shame, By tlus method we cannot
view the forcign TV automatically. The only
advaniage of a satellite is that it becomes un-
necessary to have a chain of terrestrial stations
for a revision arrangement. In s place,
stations for transnutting programmes to the
satellite and reviewing them back from the
satellite have to be arranged. Which of these
two stations will be more economic can only
be decided after this is examined,

A lone Member from Shri Biju Patnaik's
party tn Orissa, Shri Mohanty, has referred
to the broadcasting from Cuttack being res-
tricted to 20 kw transmitter.

SHRI ATAL BIHARI VAJPAYEE: He
is from the Utkal Congress ; not Biju Patnaik’s
party.

SHRIMATI NANDINI SATPATHY :
He does not object ; why do you object 7 So
far as the immediate preseat 15 concerned, this
20 kw station Is now there at Cuttack, [ am
happy to inform this hon. Houie that the
fourth Plan provides for a 100 kw transmitter
for Cuttack, We expect that a 100 kw traas-
mitter will come iato operation during 1972-73.
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There are similar plants for augmenting
and extending the broadcasting from other
stations niso. But in this connection, I would
like to appeal for the fullest co-operation from
all the State Governments, In Orissa I:ﬂf,

unately, the pr t
m&fn held up on account of the

unrupcui‘fve lmtl.lde of _the State Governs
. stanou, the State_Goverpment
hlw

hi us the possession of .the_land
at ac we need for_constructing the
radio sta"on building. The price of this land

as demanded by the State Government was
paid as long back as February this year. But
for one reason or the other, the possession of
the land has not been given tousas yet. [
hope the hon. Member, Shri Mohanty, will
use his considerable influcnce with the State
QGovernment to extend their co-operation <o
that we can serve the State better,

The development of broadcasting, as in-
decd all developmental projects, necd the full-
est co-operation between the States and the
Centre, and 1 hope this co-operation will be
forthcoming from all States including Orissa.

AN HON. MEMBER :
spacify Orissa 7

Why do you

SHRIMATI NANDINI SATPATHY :
Because it was stated that there is discrimina-
tion and Orissa is not getting full consideration.

SHRI P, K. DEO (Kalahandi): The
Minister has been visiting Orissa off and on.
She could use her good offices with Utkal
Congress.

SHRIMATI NANDINI SATPATHY : This
is a statement which the hon. Member has
made carliet also. I do not visit Orissa every
week ; not even every month.

Then a reference has been made by an
hon. Member to what he regards as neglect of
Hindi by the All India Radio, 1 would like
to assure the hon. Members that within the
framework of the policy of the Government
of India in regard to Hindi every effort has
been made to give Hindi its due place in our
system of broadcasting.

SHRI FRANK ANTHONY : Overdue. .
SHRIMATI

NANDINI SATPATHY :
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other programmes in Hindi and other regiomal
languages, arrangements have in fact been
made for the teaching of Hindi and some of
the regional languages through the All India
Radio. This programme of teaching will be
extended further,

DR. RANEN SEN (Barasat) : AH the
languages mentioned in the Bighth Schedule are
national languages ; not regional languages.

SHRIMATI NANDINI SATPATHY :
The programme of teaching will be extended
further to cover languages which have not yet
been covered.

The hon. Member, Shri Basumatari,
referred to the distinctive culture of the tribal
people and the need to reflect and preserve
this culture in All India Radio broadcasts.
I fully agree with him. It is the accepted
policy of the Government to extend the bioad-
casting hours to tribal areas in the country
and this has been one of the main considsra-
tions when the Fourth Plan was formulated.
Many of our existing stations covering tribal
and non-tribal areas broadcast special pro-
grammes for listeners in ftribal arcas. We
are also setting up a number of stations in
the tribal areas in the Fourth Plan. For
instance, stations are being set up at Jagadal-
pur and Ambikapur in Madhya Pradesh,
The station at Visakhapatnam is being streng.
thened to cover the tribal area in coastal
Andhra Pradesh.

SHRI JAGANATH RAO : What about
Jeypore station 7  Originally, it was designed
for 20 KW ; now It is only 20 KW and it is
50 fecble that it could not be heard cven at
district headquarters,

SHRIMATI NANDINI SATPATHY :
Then, stations are being set up at Aijal in
Assam and NEFA arca. This process will
undoubtedly continue in the subsequent plan,
I may assure the hon. Members that it will
be our endeavour to cover all tribal areas ia
the country as speedily as possible.

An hon. Member referred to the Yww
Vani programme of the All India Radio and
expressed the view that much of it was wes=
tern oriented. While we shall certainly take
mote of this criticlsih, T would fike to inform
the hon. House that the Yuv Vani progtamme

Apart from the broadewting of news and from different stations of the All Intla Rallls
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take fully into account not only the local
context but also the difference m outlook and
taste of different sections of the youth i the
same area A varicty of tastes has to be
provided for and, as the hon Mumber himsell
sard, western music 15 only one of the items
eatering to this diversity of tastes

I now turn to the information side of this
Ministry Hon Membets have expressed the
anxicty felt by diffirent sections m our coun-
try about the growth of the monopoly press
Government also share this anxiety and 1t has
now been taking steps to encourage the
growth of small and medium newspdpers
These steps have nlready found expression in
scveral dliections The supply of newsprint,
for instance, has been more liberal to the
small and medium newspipers  Simularly, the
provision of foreign exchange for the import
of printing machinery has favoured small
and medum newspapers  In the matter of
government advertisements also specisl con-
sideration has been given to the small and
medium newspapers

Government are also aware that the pro-
blem created by the large newspapers 1s not
fully solved by measures alrcady taken This
problem can broadiy be analysed into two
aspects One 1s the influence and indeed con
nection which has developed between large
business houses and newspaper groups The
other 18 the fact that large newspapers with
their large resources are in a position to deny
fair competition to the small and medium
newspapers I need hardly assure this House
what has been repeatedly said on behalf of
the Government, namely, that Government
believe 1n complete and full freedom of the
press This freedom to be real, however,
should mean tiot only frecdom from Govein-
ment control but also freedom from the control
of small groups of persons however high and
well-placed It should medn that the small
man should have as much freedom of expres-
sion as persons or a group Of persons with
larger resources It 1s, therefore, to thus end
that Government bent its efforts to make the
freedom of press a reality.

There are a number of measures which
Government are contemplating n this regard,
Ope such measure would be to provade by suit-
able legislation that all newspapers baving circu-
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lation over a specific minimum should be broa-
dly based, that 15, owned by a comparatively
large number of persons This has indeed
been recommended by the Press Commuission
more than 15 years ago It may also be neces-
sary to provide by legwislation for full disclo-
sure of all financial interests and transactrons
of the larger newspapers The reliance of the
newspapers on advertisement revenue also
needs to be discouraged as 1t not only impinges
on the news valuc of a paper but also tends to
develop monopolies 1n the Piess  Government
advertisement as wull as those of the public
sector can also be canalised further to cncour-
age the small and medium newspapers With
measures like this which are  under contem-
plation Government hope on the one hand to
cnsure freer and fairu compelition amongst
ncwspapers and on the other to remove the
unhealthy 1eliance of some of the larger nows-
papers or big business houses

Another step which Government have 1n
mind 1s the constitution of a newspaper finance
Corporation to assist small and medium news-
papers For thisa provision of Rs 1 crore
has been made in the current budget Govern-
ment hope to introduce a Bill for the consti-
tution of this Body in the course of this year

Before I go to the other point, 1 would like
to refer to the views expressed by the hon'ble
Member, Shrt € € Desat  He referred to
the proposal made by the Press Commission
that the PTI should be turned into a public
corporation as a mere suggestion and not a
recommendation and quoted one of the Mem-
bers of the Press Commission in support of his
view Whatever be the wiew of a specific
Member I quote from the summary of recom-
mendations as contained mn the Report of the
Press Commussion atself, It says .

“We are convinced that it 15 essential espe-
cially m the present international and
national circumstances that the news agen-
cles should work at the maximum efficiency
and mtegrity and for fhis purpose we
recommend the setting up of the public
corporation to take over the runaming of
m H‘I ”

SHRI C C. DESAI (Ssbar Kantha)
Recommendation 1s intended Ffor the sitare-
holders of the company. )
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SHRIMATI NANDINI SATPATHY : It is
uidoubledly a recommendation which the Press
Commission expected would be voluntarily acce-
pled by the PTI. The Press Commission, owever,
further suggested that a loan of Rs. 10 lakhs
should be advanced to the PTI and that a
pre-condition of this loan should be acceptance
by the PTI that it should be a proposal to con-
vert it to a Corporation, That interest free
joan of Rs. 10 lakhs has not been advanced yet.
But even a larger loan of Rs. 55lakhs has been
given to the PTI for the construction of their
multi-storeyed building. And yet the PTI have
not responsed to the recommendation made by
the Press Commission.

SHRI C. C. DESAI : That condition was
not incorporated in the Agreement,

SHRIMATI NANDINI SATPATHY : 1
did not say that it was a condition made in
the Agreement. It is, therefore, for the
Government to consider now how this recom-
mendation should be implemented.

SHRI MURASOLI MARAN (Madras
South) : What about “‘price-page schedule ?"
Youcan amend the Constitution and bring
that Bill also.

SHRIMATI NANDINI SATPATHY :
These points were made yesterday and certain
suggestions were made. The hon. Members
know that when we are going to do something,
probably, we will have to amend the Constitu-
tion and take up certain measures,

The hon. Members of this House have
from time to time expressed their anxiety
about the international news agencies being
the sole purveyor of foreign news in the
country. We also share this anxiely and it
is the policy of the Government to
encourage the development of an Indian
international news agency. We are in broad
agreement with the suggestion mads by the
bon. Member, Shri S. M. Banerjee, that one
of the existing news agencies or a consortium
of these news agencies should bo developed in
to an international news agency, instead of
starting a fresh news agency for the purpose.
‘Before this is done, however, it is necessary
to easure that our mews agencies are constitu-
ted on a broad basiz so that they cease to be
under the coatrol of small groups of
persons. ‘
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One hon. Member mentioned about Urdu
newspapers and their editorial policy. I am
glad to inform the House that 8 vast majority
of Urdu newspapers, barring a few excoptions,
are supporting the national policy with regard
to Bangla Desh that was woiced in the
unanimous resolution adopted by this House.
At the recent seminar held in New Delhi,
practically, all the 65 editors of Urdu news-
papers who participated fully endorsed the
national policy with regard to Bangla Desh.
A few of the Urdu newspapers have, however,
been following an anti-national policy in the
matter...(/nterruptions) 1 hope the bon.
Members will have a little patience and allow
me to complete my sentence. A few of the
Urdu newspapers have, howcver, been following
an anti-national policy in the matter and the
Government are keeping a close watch over
them and appropriate action will be taken
against them in accordance with the law
unless they change their policy.

I would now turn to another important
medium of communication, that is, the film,
1 am fully conscious of the fact that India
has one of the largest film production industries
in the world. I also appreciate that the
potentialities of this country are great and,
if properly developed, the film industry can
be a pgreat force for public good within the
country and also project the image of India
effectively abroad. There are certain ills
which this industry suffers from and uniess
these ills are tackied, the film industry will
not fulfil its expectations.

13. hrs,

The high and almost the usarious rate of
interest prevalent in the industry, the star
system and the unconscionably high fess
charged openly and sometimes under cover,
the control exercised by a small group of
distributors and exhibitors in the context of &
general shortage of cinema houses i the
country have led to unhealthy practicss of a
commercial nature in an industcy which shoutd
not only provide good and healthy entertainment
but be a source of education and motivation
to the public It has naturally led to 4 tendency
which is apparent, even if i 13 not widesppend
at present that films cater to the baser
instiocts of the people. I do not wish t0 aame
any particuler picture in this .conncction, Put
the Board of Film Coasors has boen asked to
keep a more vigilant sye on the flms.
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A step which the Government contemplate
is to provide a substantially larger capital to
the Film Finance Corporation in order to
enable the Corporation to advance loans to
deserving pictures and in a much larger num-
ber. We also visualise that the Films Finance
Corporation will construct or lease cinema
houses and enter directly in the business of
exhibition and distribution. I would in this
connection seek the co-operation of all State
Governments within whose jurisdiction the exhi-
bitors* function falls that they should exercise
a healhthy control on the exhibitors. 1 would
also request the State Governments to consider
what steps can be taken to substantially increase
the number of cinema houses so that the produ-
cers do not have to depend on the exhibitors
helplessly.

My friend from Calcutta, Shri Priva
Ranjan Das Munsi, complained about the
film processing facilities in Calcutta not
being sufficiently utilised and also the docu-
mentry film producers of West Bengal not
being assigned a reasonsbly proportionate
number of documentary films of the Films
Division, I have noted this complaint and we
recognise the fact that the Films Division
being centralised at Bombay gives an advantage
to Bombay over other centres like Madras
and Calcutta.

SHRI ATAL BIHARI VAJPAYEE :
What about the Film Council ? Has the
proposal been dropped ?

SHRIMATI NANDINI SATPATHY : 1
am coming to some of the measures that we
propose to take to remove the ills afflicting
the film industry. The Government have
decided to decentralise the Films Division and
have units of this Division at Calcutia and
Madras. A unit of the Films Division
is in fact already functioning in Delhi
and it is our intention to have the units each
at Calcutta and Madras start functioning
within the Fourth Plan period. With thuose
decentralised units, the imbalances which Mr.
Mounsl referred to, will, I hope, be rectified,

There have aleo beett complaitits that the
newsreels rejeased by the Fliims Division do
not adequately cover regional news We have
deided in view of this complaint to have a
regiobal component of the weekly newsreel sepa-
rately from what may be called as news of
national and international importance. It has
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been decided to provide separately regional news
coverage. In fact, a beginning has already
been made and we hope to make this a
more regular feature in future.

Two other media functioning in this
Ministry are the Directorate of Field Publicity
and the Song and Drama Division. Field Publi-
city Units are located in different parts of the
country including outlying areas like the Mizo
Hills, Andaman and Nicobar islands, NEFA,
Nagaland, Ladakh, etc. There are at present
177 Field Publicity Units functioning under
this Directorate and it is proposed to add ten
more units every year during the Fourth Plan
period.

One of the functions of this Directorate
is to arrange Bharat Darshan tours, especially,
for people m outlying areas. Several such
tours have been conducted. These tours are
intended not only to help the people to under-
stand the country better and to krow about it
more but also to bring people of one part
closer to another. The Song and Drama
Division has also been functioning in different
parts of this countiy and its outstanding success
has been the newmedsum it has developed in the
shape of Son-et-lumie with live action on a
natural stage and it 1s proposed to extend it to
some other arcas We are aware of some of
the deficrencies and complaints which have
been voiced against the Division and this matter
is receiving the attention of the Government.

Before coming to the end, I hope, the
House will permit me to express my gratifica-
tion at some of the observations made,
particularly by Shri Samar Guha, regarding
the campaign which has been conducted by
the various media of this Ministry, parti-
cularly by the AN India Radio Station in
Calcutta regarding Bangla Desh. We are aware
of the onerous responsibility which the problem
of Bangla Desh has placed on us. We shall
certainly try with all means at our disposal to
support the heroic struggle of the people of
Bangla Desh until they achieve their objective
and until the large number of refugees who
have sought iz India shelter find their way back
home with dignity and honour.

I may be permitted to join with the
Members of this House in expressing my
appreciation of the work done by the All India
Radio in Calcutta and 1 would assure hoa.
Members that other stations of the AIR
broadcasting 1n other languages such a8
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English and Urdu as also the External Services
of the AIR are not lagging behind.

I think I have replied to the main points
raised...

AN HON. MEMBER :
curbing monopoly ?

What about

SHRIMATI NANDINI SATPATHY : 1
have already said about that. I said about
the measures contemplated by the Govern-
ment to have legislation in this matter
regarding newsprint regarding  advertise-
ments and so on and so forth.

SHRI MURASOLI MARAN Mr.
Gujral, when he was Minister of this Ministry,
assured that Government were thinking about
the matter of appointment of another com-
mission, the second Press Commission. What
is the present position in this regard ? Are
you still considering that ? What is the
reaction to that ? What is the reaction to
the censorship laws in the light of the stric-
tures passed by the Supreme Court 7 What
about the Khosla Committee report ? You
have not said anything about all these
matters.

SHRIMATI NANDINI SATPATHY :
Regarding Second Press Commission, I replied
when a question was raised by an hon.
Member. I said, it is pot necessary to appoint
another Press Commission at this moment.

Another hon, Member said that names
are not mentioned in the A.LR. news, ALR.
tries to give as much as possible, the names
of the Members of Parliament. [ do not
intend to show any disrespect to the Members,
but, I would appeal to hon Members to
realise that it is not always possible for All-
India Radio to give the names of all the
Members who participated,

SHRI M. SATYANARYAN RAO :
Names may be mentioned ; it takes just a
few seconds. You cannot cover the speeches
of all ; I know it.

SHRI1 JAGANATH RAO : Last night's
news bubietin did not mention the name of
any M.P. It said: The Minister of State
had just begun, she will continue tomorrow ;
the Deputy Minister made a briel interven-
tion and roplied to the points rmised by
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Members. No names of Members were
mentioned.

SHRIMATI NANDINI SATPATHY :
Some Members asked, are we following
socialism, when names of Members are not
given. I think that these are abolutely irrele-
vant. In taking names, the question of
socialism does not arise.

SHRI M. SATYANARAYAN RAO :
Since we are against monopolies, there should
not be any monopoly about this also. At
present, in A.1R. news we find a monopoly
of a few Members only on this side or that
side. I do not understand why only a few
Members should monopolise it. That should
not be s0. After all, we are also answerable
to the people.

SHRIMATI NANDINI SATPATHY :
Shri Shashi Bhushan mentioned about an
inquiry against the alleged misappropriation
of funds by the P.T.I. management. Earlier
on some other occasion I had said that it had
been referred to the Department of Company
Affairs and they were looking into it...

SHRI ATAL BIHARI YAJPAYEE : How
does the Department of Company Affairs
come into the picture ?

SHRIMATI NANDINI SATPATHY :
They have to look into it.

st mfer waw : o fro arfe ¥ Fiw
FLEATEY |
SHRIMATI NANDINI SATPATHY

If they find it necessary to send it to the
C.B.I, they will do it.

SHRI SHASHI BHUSHAN : 1 also
want a C.B.I1. inquiry.
SHRIMATI NANDINI SATPATHY :

It is for the Department of Company Affairs
to decide to whom they should send it.

SHRI ATAL BIHARI VAJPAYEE : The
malter can be referred to the Comptroller
and Auditor-General. He will be the proper
person to look into it.

oft wfin yew : ay anfeex ovew ot
e §te @Yo Arfe ¥ wATH AWK
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[ wfer wqeor] weaw ANW : AW AF 5, T EHAR
Rz avar & 99 ¥ qrg wdar Ay NE< AT ard A e mr wgd

Y T g SHRI MURASOLI MARAN : When

SHRIMATI NANDINI SATPATHY : 1
hope we shall get something from the Depait-
ment of Company Affaiis shortly

ot ofey W @ G FefAe & ant d
A A AN FP oFE | A 9§ S
frgmmm & art ¥ &g 9r)

SHRI R. V. SWAMINATHAN
(Madurai) : Let the Minister say something
about a broadcasting station at Madurai.
Please say at least that you will consider

ot Wi warg avey  (wfegme) A%
feedt & ar® & oY g7 971 fr 0w TR
T gt X frgw w0 fgelr A
sfedde gfe &are & o & g w@TOr
¥ fgelt Y oY gt wfemy W &
A’ 7 AT 7 FB T FE

oo AW : &Y A9 W qAA AR
fear | warg #9719 @ F F fwr AN

T A €1

ot aew fagrdt adad : sy, Feew
sRfas Fa T8 g ..

WUR WRAT ;. AT FT AT G
Eefifaar & g1 gagea feard 2@ g fA
ardy giwar Tad )

o} oz fagrd aoda - Y 7% FgT
femrar 7 &1

SHRI MURASOLI MARAN :
Just ask one question ?...

May 1

MR. SPEAKER : The hon. Member had
been ashing a number of questions during the
hon Minuster’s speech...

SHRI ATAL BIHARI VAJPAYEE: 1If
you permit him, you may kindly allow me
also lo ask a question, AP AT  HY
Y T A

Mr., Abbas chalienged the wvery basis of
the censorship law, the Supreme Court passed
certain structures on it. At that time, the
Attorney-General, on hehalf of the Govern-
ment of India, gave an assurance that Govern-
ment would bring forward suitable legislation
incorporating the judgment and also the
Government's decision on the Khosla Com-
mittee's report, 1 want to know the rcaction
of Government. When are they going to
bring forward such legislation to change or to
reorient the censoiship laws,

st sEs fagrd awdEt : stemer o,
% frew wrefwe aam &1 gama 47|
WHFAR T g T smargw Oy faav
T 9T I® GETE 7w ogar ! o
R ¥ feen srefae vm w1 fEmw
ar fear & ?

SHRIMATI NANDINI SATPATHY : It
is not a question of dropping the idea. We
are still considering in what form we can
do it, It is under consideration.

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : There are some countries
where the entire proceedings of their Parlia-
ments are broadcast to the nation. So the
indignation of members that enough publicity
is not given to parliamentary procesdings
i this country is justified. Will Government
consider extending the time of Today in
Parliament so as 10 give more and adequate
coverage for parliamentary proceedings ?

Shri Maran mentioned yesterday that
there was an ugly film depicting the Prime
Minister ina bad light. What has been
done about that portion ? Has the censor
been asked to excise Lthat portion ?

SHRIMATI NANDINI SATPATRY :
Yesterday, the hon member mentionsd
something like that, I tried to find whether
there is any such film, but to my knowledge,
there 1s no such fllm. If he could kindly
indicate to me which iz the film and which
is the scene considered objectionable, l'ﬂﬂ
definitely look into it.
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SHRI MURASOLI
about censorship law ?

MARAN : What

SOME HON. MEMBERS rose—

MR. SPEAKER: I am not goingto
allow any further questions. As far the Jan
Sangh, their leader has already asked a
question,

SHRI S. A. SHAMIM (Srinagar) : 1am
the leader of my Party.

MR. SPEAKER :
himself,

Hc is a party by

SHRI S A. SHAMIM :
Independent Party.

I belong to the

st gA. o metg : > e em
qfeedt &Y i qRfer A Y & A
grEet ArpATeT 7 # A akdr 8, i
gt smaw vy Y o fawraa & f 3w
AT I AT gHE F A v Fav weAy
o o= et By 90 @ s & feg
TR v FON aifis saTar & samEr
S I @I B T A5 7

sit waw faw wgwe (Fgfar) : &%
qer o1 fF fagre & ov arafew @ 97
wfya’ freeor § 9w & IR # fagreae
¥ 1961 # qF am¥aw oF AAT A1 {F 99
F1 topew foe & foqr oy &fea 1961 7
TF qaET @ s v R oggw dpw
fee #& femr s wfFr 1961 ¥
e o 7w A wraerd Al g€ R
T AT qA7 TFAr § F w A { w9
waTd g o <@ @1 9 fagre woeR
¥ Ry wx fear § o aig w1 Qg7 v H
T g?

MR. SPEAKER: I am not going 10

allow any further questions. Kindly do not
make everything into a debating hour.

SHRIMATI NANDINI SATPATHY :
One hon, member mentioned about the
language of Hindi news bullstins. I can say
this taeh that the Janguage of the Hindi
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news bulletins is constantly under review
and we are trying to make the language as
far as possible understandable to the people.

An hon. member asked about a paper
from Bihar, It is not possible for me to give
a replay off hand about any particular paper
here.

Tro Wwnra (arad afiqwr): ‘waw gdar
Mt ¥ w wifewmdiz’ 7 @Y s
UF ST AWIA AT § | A FT HST ;ST
AT fFa &7 o= =T a1
Y amy ¥ faay wor AY A1 g 9T owE
g1

o} AT waTe gy : AX wEr oW9r
fr feelt #1 @ afre aand & fog ow
rfaTs sadwe g fFar smroak
39 ¥ A fedy e frgwm fran
WTq 4T AT W FN AW & g ) oag
fedy @ €y a9 1 59 @1¢ W @vwre #4T &%

W

st afdt  wmdt - TElweR sk
DT TR AT § $F AN AR
H ot ¢, qg AN g ¥ A aw@T)
fet #t faaft arrar ¥ wmifzn

Under the circumstances we are giving it. I do
not think it will add if we appoint a special
Additional Director.

MR. SPEAKER :
motions to the House,

1 wil put the cut

All the cut motions were put and
negatived,

MR. SPEAKER : The question is :

“That the respective sums not exceeding
the amounts shown in the fourth column
of the order paper be granted to the
President ro complete the sums necessary
to defray the charges that will came in
course of payment during the year énding
the 31st day of March, 1972 in respect
of the heads of demands entered n
socond column thereof against Demands
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[Mr. Speaker]

Nos 57, 58, 59 and 129 relating to the
Minstry of Information and
Broadcasting”

The Monion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok-Sabla,
are reproduced below—Ed ]

DiMaND No 57-MinNisiry or
INFORMATION AND BROADCASTING

“That a sum not exceeding Rs 21,57,000
be granted to the President to complete
the sum necessary to detray the charges
which will come 1n course of payment
during the year ending 3lst the day of
March, 1972, mn respet of ‘Ministry of
Information and Broadcasting’ "'

DeMAND NO 58—BROADCASTING

That a sum not exceeding Rs
10,96,61,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1972, n respect of
‘Broadcasting’ ™'

DrMaNp No 59 ~OTHi R REVENUE
EXPrNDITURE OF THE MINISTRY
OF INFORMATION AND
BROADCASTING

‘““That a4 sum not exceeding Rs.
6,74,14,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of Maich, 1972, m respect of

‘Other Revenue Expenditure of the
Mmstry  of Information and
Broadcasting” "

DEMAND No. 129- CapiTAL Ourt-
LAY OF THE MINISTRY OF
INFORMATION AND
BROADCASTING

“That a sum not exceeding Rs  8,13,64,000
be granted to the President fo complete
the sum necessary to defray the charges
which will come n course of payment
during the year ending the 3ist duy of
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March, 1972, 0 respect of ‘Capital Out-
lay of the Minstry of Information and
Broadcasting’ **

13.21 hrs.
MINISTRY OF DEFENCE

MR SPEAKER : The House will now
take up dmscussion and voting on Demand
Mos 1toS, 111 and 112 relating to the
Mmustry of Defence for which 7 hours have
been allotted

Hon Members present in the House who
are demirous of mowving their cut motions
may send shps to the Table within 15
minutes 1ndicating the serial numbers of the
cut mot.ons they would like to move

DcMAND No  1—MINISTRY OF
DEFENCI

MR SPEAKER . Motion moved
“That a sum not exceeding Rs 81,19,000/-
be granted to the President 10 complete
the sum npecessary to defray the charges
which will come in course of payment
during the year ending the 3Ist day of
March, 1972, m respect of ‘Muimstry of
Defence’,™

DEeMAND NO. 2—DIFENCE SERVICFS,
EFFECTIVE—ARMY

MR SPEAKER : Motion moved :
“That a sum mnot exceeding Ra,
5,42,50,67,000'- be granted to the
President 1o complete the sum necessary
to defray the charges which will come
in course of payment during the yesr
ending the 3ist day of March, 1972, in
respect of ‘Defence Services, Effective—
Aw!.u

DEMAND NoO. 3—DEFENCE SERVICES,
EFFecTIVE—~NAVY

MR SPEAKER : Motion moved :
“That a sum not exceeding Na.

39,52,67,0007- be gravied to the Prosidiat
to comiplete the sum necessary o Softny
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the charges which will come in course
of payment during the year ending the
31st day of March, 1972, in respect of
‘Defence Services, Effective—Navy'."”

DEMAND No. 4—DEFENCE SBRVICES,
EFFECTIVE—AIR FORCE
MR. SPEAKER : Motion moved :
“That a sum not exceeding Rs.
1,63,30,00,000/- be granted to the President
{o complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1972, in respect of
‘Defence Services, Effective—Air Force'.”

DEMAND NO. 5—DEFFNCE SERVICES,
NON-EFFECTIVE

MR. SPEAKER : Motion moved :
“That a sum not exceeding Rs.
31,53,33,000/- be granted to the President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1972, in
respect  of ‘Defence Services, Non-
Effective’,”

DemMAND No. 111—DEFENCE CAPITAL
QOuTLAY

“That a sum not exceeding Rs,
1,08,85,33,000/- be granted to the President
10 complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1972, in respect of
“Defence Capital Outlay'.”

Demanp No, 112~ OrHer out-
LAY OF THE MINISTRY OF
DEFENCE

MR. SPEAKER : Motion moved :

“That a sum mot exoceding Rs,
3,06,67,000/- be granted to the President
%0 complete the sum necessary to defray
the charges whith will come in course of
payment during the year ending the
3ist day of Maoh, 1972, in respect of
‘Other Capital Outlay of the Ministry of
Defenoe”.”
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SHR1 SAMAR MUKHERIEE (Howrah) :
The time at my disposal is not enough to
deal with the various aspects of the defence
set-up such as the planning of strategy, equip-
ment and armaments of the three services.
Mainly I will deal with some of the basic aspe-
cts of the defence set-up.

The present defcnce sct-up is  inhcrited by
the Government of India from the British on
the buasis of compromise, and after 24 years
of Congress regime, if we analyse the policy
in regard to defence, we sce that there has
been gradual mounting of expenditure year
after year. But there is no basic changs in
the policy on the decfence set up. The
Bri'ish developed this set-up 1o keep India
under slavery, to suppress the national move-
ment ; so, the entire set-up was engaged in
the suppresion of people’s freedom struggle,
And you know British imperialism was a big
colonial power and the wefence forces were used
to maintain its colonies. So, the entire set-up
was reactionary from top to bottom. As the
inheritors of that reactionary set-up, even
today we see that this defence set-up is being
used even under the Congress regime io
suppress the people's democratic movement.

1t is true that the expenditure has increa-
sed Even from the published figures, it is
found that in 1968-69, the amount spent was
Rs. 1,051 crores; 1969-70 Rs. 1,110 crores ;
1970-71, Rs, 1,150 crores ; 1971-72, Rs. 1,241 66
crores. On the average, Rs. 50 crores
has been the incresse each year, When the
country is faced with a serious economic crisis,
when unemployment is spreading throughout
the country, when factorics are being closed,
when agriculture is suffering from want of
sufficient irrigation facilities, when the Minis-
ter has said hero that for paucity of funds
rural electrification is not extended to the
extent necessary, the defence expenditure is
increasing. When this heavy burden is placed
on the economy of the country in the name of
strengthening the defence set-up, when tha
people are suffering from hunger, starvation,
unemployment, price inflation, etc, our entire
defence set*up, as it is today, still remains as
a machinery to defend the state of exploitation
and the vested interests and  to suppress
the democratic forces of the country.

I we look at the other aspects regarding
the products, cven after 24 years, our defeace
production has made India self-sufficient oaly
in the case of small arms, guns and ammuni-
tions. As regards heswy arms, H is still
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dependent on foreign imperialism and foreign
aid The defence five year plan 1s not based
on making India independent 1n heavy indus-
tries, in heavy equipmznt. All our electronic
instruments for modern warfare, almost all
our aircralt and heavy warships are American
products The Americans have downed on us
their obsolete war equipment which in terms
of money has cost us Rs 7,000 millon What
is the purpose of the American aid ? There
was a recent article by Mr Chester Bowles
which has appeared in The Statesman where
he has stated.

“Since World War II our military assis-
tance outside Europe 1 felt had been given
on the alleged puipose of defence but in
fact as a bribe to persuade the recipient
governments to support US foreign
policy."

In the case of economy India Government
is depending on American aid. Similarly, in
the case of defence this dependence on Ameri-
can imperialism means that India Govern-
ment is not completely free to pursue its for-
eign and home policy in an independent
way.

13.30 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Not only are we depending on imperialists
and their aid for [our defence but collabora-
tion sgreements have been entered into with
foreign countries in the case of Praga Tools,
Hindustan Aeronautics, Bharat Electronics,
Goa Docks, Mazagon Docks and s0 many
other projects. Even private companies are
amassing huge profits through large contracts
for production of equipments.

When we see that surplus staff is declared
in defence industry on the one side, at the
same time we see that contractors are getting
orders from the defence departments and they
are making huge profits. The Comptroller
and Auditor-General had stated in his report
for the year 1969-70 that 3,000 workers in the
defence industries had to be retained without any
work with them from June 1969 onwards. The
idie time wages paid to these workers from
June 1969 to February 1970 was Rs. 30 lakhs
So, while on the one side there is idle workers.
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huge profits. Our defence js being used for

making profits for both foreign and Indian
monopolists.

When crores of rupees are being allowed
to the monoplists, th: employess are not
getting adeguate wages Their demands are
not fulfilled and the amenities demanded by
them are not provided to them S5 many
demands have been raised by the workers,
employees and even the trainecs like interim
relief to casua! workers in MES, the
canteen employees should be treated as govern-
ment servants (which status 1s denied to them),
construction of quarters for civilian employees
in defence, improved pay and allowances for
army men, abolition of contract syetem in
MES, conversion of army workshops into
production units, removal of discrimination
between industrial and non-industrial workers,
reinstatement of workers, absorpuion of trade
apprentices and so on. These are long-stan-
ding demands which are not being fulfilled
whereas monopoly profiteers are being allowed
to amass huge profits from the defence
department. So, the dependence on both
foreign and Indian monopoly is still there on
a big scale.

Then, the policy inherited from the
British to use the army against the people is
heavily telling not only on the sconomy but
also on the morale and the strength of our
defence forces Sir, how a small country like
Vietnam is fighting the American Imperialism
is a clear example before us. That is the new
policy which only can defend independence,
democracy and the basic rights of the people.
k can safeguard the security and sovereignity
and territorial integrity of the country. That
requires the basic change in the policy. Ins-
tead of relying on the people, getting the
masses agsociated in case of national defence
and for the freedom of the country the
Government {s pursuing the old policy of
keeping the defence forces completely isolated
from the masses and deploying them to
suppress the democratic movements. You
know the example of Korea. It isa small
country but it defeated Awmerican imperialism
in 1950 and 1953, Why was it possible ?
Because the entire people took part in the
defence of the country. 1 had the privilege
of visiting that country and there I have seen
that not only every worker but the students—
both boys and girls—are being given tralning,

on the other side we sco contractors amassing  military training, and peoples’ militix have



181 D, G (Min. of

been developed apart from the standing army.
In those countries armies are called pevples’
armies. Only two years back an American
warship, Pueblo, was scized by Korean for-
ces. These are the glorious examples which
we must follow, So, if the Indian people are
relied and given training and peoples’ militia
are formed then Indian defence forces will be
tremendously strengthened. But why st
not taking place ? Because the government is
fearful of people being in arms. They are
defending cxploitation, helping monopoly
capital to grow in India and factories are
being closed and a large number of people
have become unemployed, That is why dis-
content is growing and the entire State
machinery is being used to suppress the
movement of common man. The policy is to
deprive the common people of arms whillof the
big money lenders and capitalists have licen-
ces of arms to be used against the poor
peasantry and common masses. This was
the policy pursued by British imperialism and
you are s'ill carrying forward the heritage of
that policy.

Sir, our national tasks and national
responsibilitiecs can, be Ffulfilied if the entire
defence services are imbued with the outlook
of patriotism and imbued with the spirit of
democracy but the defence forces are always
prevented to have political literature for their
study, What does it mean ? It was the old
British policy that army men should be
absolutely free from politics .....

SHRI K. N. TIWARY (Bettiah) : I will
repuest you not to cast any aspersion on the
troops. They have got a very brilliant record
during the Chinese and Pakistani aggression.

SHRI SAMAR MUKHERIJEE :1I am
simply criticising the policy of the Govern-
ment. We want that our entire country's
defence forces should be tremendously streng-
thened, That is why I am citing examples of
Vietnam and Korea. They are brilliant

SHRI K. N. TIWARY : There are bri-
Hiant examples here also as to how our jawans
fought with Chinese and Pakistanis,

SHRI SAMAR MUKHERJEE : The
hangover is there and you are pursuing an
old policy. That is our main attack against
the Government.
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SHRI A, K. M. ISHAQUE (Basirhat) :

Can you cven now name the Chinese as an

aggressor at this late stage 7 (Interruption)

SHRI SAMAR MUKHERJEE : The
basic difference is that you are calling Ameri-
can imperialists as your friend whereas the
people of South Vicinam are fighting against
the biggest encmy, that is American imperia-
lists. This is, the difference in approach. The
American imperialists are your friend whereas
they are the bitterest enemy to South Vietnam
people.,

SHRI K. N. TIWARY : U. S.S. R. is
not an imperialist country.

SHRI SAMAR MUKHERIJEE : That is
a socialist country. But your dependence is
more on American imperialists. U. S. 5. R.
calls American imperialists as enemy No. 1
of the world. You don't call them so. You
call American imperialists as your friend.

SHRI A. K. M, ISHAQUE
describe what China is ?

: Can you

SHRI SAMAR MUKHERIJEE : Regarding
China, China is our neighbour...

SHRI A. K. M, ISHAQUE : That is all ?
And then what ?

SHRI SAMAR MUKHERIJEE : The
Government should be aware of it ; even they
have accepted that some signs in the changs
of attitude of China have been observed. You
sce all other countries are cager to extend
their trade relations with China. There iz a
conflict between USSR and USA. But you
see they are having their trade agreements and
they are trying to extend the relationship with
China and improve the relations. You see,
in today’s papers, even Japan Government are
extending their hand of trade relations with
China. Yugoslavia have entered into a trade
agreement with China. Even Canada have
got agreements with China. But our country
takes no initiative because of the anti-Chinese
prejudice and it is fostered by American
imperialism because you arc heavily depeadent
on America. That is why, to satisfy Amerioa,
your stand on China has not changed.

SHRI A. K M, ISHAQUE : Why don't
you mention China as a "supporter of Yahya
Khan ? #
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SHRI SAMAR MUKHERJEE : In our
State policy, we must try to develop better
relations with neighbours and India Govern-
ment must take the initiative.

There is a big disparity in the <cales of
pay in the Defence Departments. [ may cite
some examples here The officers are highly
paid where the lower ranks are comparatively
very low paid. The salary paid per annum to
army [officers amounts to Rs420 crores and
odd and the total salary annually disbursed to
about 8} lakh soldiers is about Rs. 290 crores.
There is a great disparity. In the Navy, the offi-
cers get Rs. 4 crores and 62 lakhs while all the
naval cadets put together get only Rs. 9
crores and 96 lakhs, that is, 50 per cent of
officers’ salary.

Regarding the Navy, the salaries paid to
the officers is 15 times that of the Class 1V
employees, A Second Lt. in the Combatant
Corps starts with a salary of Rs, 400/-as basic
salary, He, compulsorily, through a process
of time promotion rules, reaches a grade of
Rs. 1400 as basic pay minus DA. If selected
for higher promotion, he would reach a grade
of Rs, 3000/-as basic pay. On the other hand,
the ranks of Grade A start at Rs. 109 and
reached a grade of Rs. 127/ belore retirement.
This is how the disparity is theie, The Grade
E rank starts with a salary of Rs. 50/- and
reaches the grade of Rs. 70 Then the DA of
the JCO is only 80% and not even full asin
the case of civilian government servants. Thus
a sepoy geis a salary much Jess than a Police
Constable in Dethi, which is less than a
chapprassi in a commercial firm or a class [V
employee in the scrvice of the Central Govern-
ment. This 1s the disparity and if it is allowed
to continue, discontent is bound to grow and
the moraie of thc entire Defence Foices is
bound to be affected. That 1s why my point
is that Army should not be employed to
suppress the democratic movements and inside
the Army there is no democracy. There is
the bureaucratic discipline There is the court
martial and field punishment. Even the Army
men do not get the protection of the court . ..
(Interruptions) This 1s against the Fundamen-
tal Rights. This is entirely diffeient from
other democratic countries like Vietnam,
Korea eic. where the entire people take part in
the massive struggle. That is the outlook.
We are totally against this. Here, inside our
Armed Forces when there is no democracy,
how can they defend the democratic character
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of the country ? That is why my suggestion
that a radical change in the defence policy
must be introduced. Improve our relations
with our neighbours. Prune the defence budgst
by improving our relations’with our neighbours.
Remove the foreign monopoly in the defence
industries and formulate a policy of mot
using the armed forces for suppressing the
people and involve the young people in the
defence of the country by training and arming
them and by promoting a new outlook in the
Armed Forces and by changing the composi-
tion of the various units which are to-day
based on religion or caste, Sir, still there are
units in our country based on caste and reli-
gion. This is the heritage of the British.
Improve the living conditions of the
defence personnel, It is only through these
measures that we can increase the defence
potential of the country and not by increasing
the defence budget every year.

SHR1 NIMBALKAR (Kolhapur) : I
propose that the Demands for Grants of the
Defence Ministry should be sanctioned by the
House. Some of the suggestions I have to
make in my speech could have been formula-
ted as token cut motions by others, but, I
have desisted from doing so myself because
in effect it would amount to dropping a paltry
penny in a beggar’s bowl and asking him to
return th- change as punishment for not
looking after himself too well.

Sir, if we compare our budgetary outlay for
defence with that of not so-well-meaning oppo-
sing neighbours on our borders, you will see
that our provision is a very small flash in the
pan. China spent over 80 billion dollars on
defence and Pakistan has allocated this year
more than half of its budgetary outlay for
defence. Thus to want to deduct even a
single token rupee from the Defence budget
on any pretext whatsoever is surely an
exercise in cruelty. In effect, we are asking
our Defence Minister to cure our evils without
using expensive medicines and we are not
prepared to pay for the protracted treatment
either,

This does aot mean we should not make
suggestions—if they are valuable opes, of
cousse,

I am for instance dissatisfied with the
contention made by the Minister for Defence
Production that we are self-sufficlent in small
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arms. It is very difficult to say in & defence
matter what we are self-sufficient, uniess we
know definitely what we have got to face.
Even & matter of small arms becomes & very
important aspect if for instance a nation
like ours is suddenly faced with the entire
world. Are we self-sufficient in facing Pakis-
tan? Are we self-sufficient in facing China
and Pakistan together 7 Are our small arms
sufficient for the purpose ? So, 1 think, when
we talk of self-sufficiency the Defence Minister
should be little more careful, not only because,
it does not really mean anything, but also it
tends to make the nation a little lax in its
attitude towards defence and we don’t want
that.

This matter of self-sufficiency for defence
hascome about ever since the war with China,
or a little before that. Self-snfficiency for
defence has meant for the Defence people that
they want to produce their arms themselves
with the aid of the auxiliary factorics. Suppose
an enemy wants to crush our defence effort.
There are 8 points on the map of India, If
these points would be destroyed, then our
defence would come to a standstill. This is
what we are producing. Our defence equip-
ments mainly ate in the public sector—mostly,
I may say. They are not, I think, involving
the private sector sufficiently. Of course, we
are a socialist country and we stand for
socialism. But the point is this. When we
accept a mixed economy, it is important that
we train in defence production not only our
public sector but also our private sector. In
the event of a war, the entire nation has to
develop and has to fight that war, If we do
not train private sector which is a part of our
economy, the result wiil be, when a war is on
us, the privale sector will not be able to help
us at all. That is like wanting to fight when
both your hands are tied to your back. The
idea of defence is to involve as many in the
country as possible in defence production.
This is also good in peace-time, because, it
would ensure, as far as the industries are con-
carnod, guality, because, we know that defence
production items and ordnance items have
to be precision instruments. If you take it
from the private sector or small scale ssctor,
their quality should be such as to come up to
the standards of defence. That is the peint.
In this way you help those industries not only
for defence supply, but also for supply of
quality goods ta other sectors also.

g - v
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There have been complaints coming from
outside that some of the items which we
export to foreign countries are below standard,
Therefore, Defence may try to help the indus-
try in raising their standards.

I think Mr. Mukerjee dealt with this
point. In times of war, we should get the
entire nation to help in defence matters and
if that is to be so, we must take certain steps
to 1each the pcople, o bring it to them that
defence is a very important part of our
country's structure. In fact, the Prime
Minister of Czechoslovakia during his wisit
to China himself said that defcnce today
docs not mean the forces, it means every
individual in the country, it means the entire
industry of the country and in the event of
of a war, one must be able to mobilise the
entire indus ry and the entirc nation.

SHRI INDRAJIT GUPTA (Alipore) : But
he is talking about a country where there is no
private sector.

SHRI NIMBALKAR : That is why I
have said that the private sector should also
be included.

SHRI INDRAJIT GUPTA : Let him not
quote him in defence of his argument.

SHRI NIMBALKAR : As long as the
private sector exists and is there, we must
mabilise it.

One of the cut motions that have been
tabled is in rogard to the pay scales of our
jawans. I think that it is very important
that the Defence Minister should be kind
enough to go into this matter and revise the
pay scales of the jawans. [ think that our
jawans are the lowest paid jawans in the
whole world, and I think that our officers
also...

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : How does he say that
they are the lowest paid in the whole world ?

SHRI BRIJ RAJ SINGH-KOTAH
(Jhalawar) : They get less than the police
constable.

SHRI NIMBALKAR : [ have got the
figures here with me for other countries, and
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1 have made the comparison and then I have
said this. My contention after such com-
parison is that our jawans are very low paid ;
even our officers are very low paid. But in
actual fact, they are facing a bigger task than
many soldiers anywheie else in the world,
because our soldiers have to be trained not
only to fight in the icy heights of the Himala-
yas but also in the deserts and they have to
be much more an all round sort of force than
any other force perhaps anywhere else in the
world. As such, they are doing a splendid
job for us, and it is only our duty that we
should go into this matter. I would request
the kind hon. Minister to look into this
matter, If he proves me to bc wrong, I do
not mind, but I have looked into the figures
and I have comparcd the figures, and I have
a feeling that the soldiers in others countries
are better paid than our jawans. In fact,
with the budget that we have here, I cannot
imagine that our jawans could be paid more.
I would suggest that our budget should be
much more than what it is now. We should
give much more money for our jawans than
we are giving at present. This is where I do
not agree with the hon. Member who spoke
before me. He says that every year we have
been raising the budget spending by Rs. 50
crores. At the same time, he says that the
entire country should be drilled for war. How
are we going to drill the entire country for
defence with this amount ? And yet he com-
plains that we are raising the defence allot-
ment by Rs. 50 crores, We have to spend at
least a hundred times more than what we are
deing today if we are going to drill the whole
country for defence. It is hardly possible
to do so with the present allotment. But with
the means that we have at our command, I
think that our jawans are making a good job
of it. I would, however, suggest that our
jawans should be paid more. I also suggest
that a commission should be set up, and that
commission should go into the pay scales of

SHRI JAGJIVAN RAM: A pay com-
mission is looking into the matter.

SHRI NIMBALKAR : They should be
asked to give their report early emough, I
would also say that the Finance Minister
should make provision for the jawans and
officers of our Defence Forces so that they
could be paid more, because, as 1 have said
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before, they have a bigger task before them
and they have to do bigger jobs for our
country. So, even if we were to pay them a
hittle more than for others, I could understand
it, because they are doing a better job.

Apart from this commission, there should
also be a commission to look into the living
conditions of our jawans, not omly on the
plains but aiso in the Himalayan regions, and
suggest improvements to the Ministry of
Defence.

In conclusion, I would submit that we
are concerned always about what is goin on
for the jawans ; we are concerned with their
welfare and we are proud that they are doing
a splendid job for us,

MR. DEPUTY-SPEAKER : Hon. Members
may now move their cut motions,

SHRI SAROJ MUKHERIJEE (Katwa) :
I beg to move :

“That the Demand under the Head Minis-
try of Defence be reduced by Rs, 100.”

[Undesirability of using military for the
maintenance of internal peace and
security of the country (1)].

“That the Demand under the Head
Ministry of Defence be reduced by Rs 100."

[Undesirability of using military to kill
our own people and to crush demo-
cratic movements (2)].

DR. LAXMINARAIN PANDEY (Mand-
saur) : 1 beg to move :

“That the Demand under the Head
Defence Services, Effective-Army be reduced
by Rs. 100,”

[Failure to accedv to the demand of
the countrymen to manufactuse atomn-
bemb (3)].

“That the Demand wunder the Head
Defence Services, Effective-Army be reduced
by Rs. 100.”

[Delay in equipping the army with
most modern and sophisticated arms
& ammunition & war equipments(4)].



189 D.G.(Min. of

“That the Demand under the Head
Defence Services, Effective-Navy be reduced
by Rs. 100.”

[Failure to equip Indian Navy with
the most modern sophisticated arma-
ments (5)).

“That the Demand under the Head
Defence Services, Effective-Air Force be
reduced by Rs. 100.”

[Failure to strengthen the Air Force
(6)).

“That the Demand under the Head
Defence Capital Outlay be reduced by
Rs, 100.”

[Failure to increase the production
of defencc material (7)].

“That the Demand under the Head
Defence Capital Outlay be reduced by
Rs. 100.”

[Delay in starting the manufacture
of various defcnce equipments (8)).

SHRI N. SREEKANTAN NAIR

(Quilon) : I beg to move :

“That the Demand under the Head
Ministry of Defence be reduced to Re. 1.”

[Double police wverification for
recruits from Kerala (9)].

“That the Demand under the Head
Ministry of Defence be reduced to Re, 1.”"

[Giving contracts to the most
corrupt bidder in general, with
special reference to trucks worth
several crores of rupees rusting for
two years dus to non-finalisation of
contract for body-building (10)].

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Discrimination shown to Kerala
State by not sctting up a single unit
of amimumition or armament factories
in that State (1)),
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“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100.”

[Failure to set up recruitment centres
in the three wings of the Defence
Forces (12)).

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100,

[Corruption and nepotism in the
recruitments (13)].

“That the Demand under the Head

Ministry of Defence be reduced by
Rs. 100,

[Shunting the Explosive Berth to
Cochin when all the other ports
rejected it, thereby endangering the
safety of the harbour, the oil refinery
and the people in that area (14)].

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Poor quality of armaments, medical
and other stores purchased from out-
side (19)].

“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100.”

[Discrimination shown to Jawans in
* the matter of food, Cclothing,
allowances and pay scales (16)).

SHRI 8. M. BANERJEE (Kanpur): I

beg to move

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Non-paymeitt of interim relief to
casual workers in M. E. 8. (17)].

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100"

[Failure t9 treat canteen employees
as Government servants (18)].



191 D.G.(Min. of

[Shri 8§, M. Banerjee]

“That the Demand under the Head
Mmistry of Defence be reduced by
Rs. 100.”

[Noan-utilisation of full manufacturing
capavcity of ordnance factories (19)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need for construction of quarters
for civilan employees in Defence
201,

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need for further improvement in
the pay and allowances of Jawans

(201

*“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100,

[Need for abolition of contract
system in Military Enginecering
Service (22)).

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need for restoration of permancnt
negotiating machinery for civilian
employees (23)].

“That the Demand wunder the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need for conversion of army
worhshops into production units
(24)].

“That the Demand under the Head Minis-
try of Defence be reduced by Rs. 100™

[Failure to remove discrimination in
the service conditions of industrial
and non-industrial workers (25)1.

**That the Demand under the Head Minis-
tryo!'Dd’am’elnnd\lxdb?Rl.lw."
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[Need for re-instatement of workers
after 1960 strike (26))

*That the Demand under the Head Minis-
try of Defence be reduced by Rs. 100"

[Non-absorption of trade apprentices
in ordnance factories after completion
of training (27)1.

“That the Demand under the Head Minis-
try of Defence be reduced by Rs. 100"

[Demal of trade union right to civi-
han defence employees of Jammu
and Kashmur (28)).

‘That the Demand undcr the Head Minis-
try of Defence be reduced by Rs 100,”

[Shortage of work in ordnance facto-
ries (29)].

“That the Demand under the Head Minis-
tee of Defcnce be reduced by Rs. 100

[Non-inclusion of workers' representa-
tive on the Ordnance Production
Board (30)]

PRGF. S. L SAKSENA (Maharajganj) : I
beg to move :

“That the Demand under the Head Minis-
try of Defence be reduced to Re. 1,”

[Failure to arm the forces with nuclear
weapons (31)].

“‘That the Demand under the Head Minis-
try of Defence be reduced to Re. 1.”

[Failure to increase defence expendi-
ture and equipping our forces to keep
them fit for fighting Pakistan and
China together (32)].

“That the Demand under the Head Minis-
try of Defence be reduced to Re. 1.”

[Failure to improve service conditions
of armed forces personnel and clvi-
lians in Defence establishment (33)].

“That the Demand under the Head Minis-
try of Defence be roduced to Re..1.”
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[Failure te make the country self-
sufficient in Defence production (34)].

MR, DEPUTY-SPEAKER : The Cut
motions are also before the House.
14,00 hrs.

SHRI INDRAJIT GUPTA (Alipors) :

This is a vast subject and the time is limited.
1 can only dwell on certain aspects of this very
important part of our national policy. I am
rather sorry that few members seem to be
interested in this at a time likc this.

SHRI G. YISWANATHAN (Wandiwash) :
Including the Minister of Defence Production.

SHRI1 INDRAJIT GUPTA : 1 do not
know where he is: may be he will turn up
after he has had his lunch.

SHR1 JAGJIVAN RAM : He is coming.

SHRI INDRAJIT GUPTA : I was hopiog
that the Minister might take the opportunity
provided by this debate to take this House
into some confidence or allecast throw some
light on the general defence policy Govern-
ment to pursue at this particular juncture when
we are facing an extiemely critical situation
on our borders. But perhaps in the national
interest the Minister will not tell us anything,
However, 1 only want to point out to him that
provocations of various kinds are definitely
going on, perhaps with the aim of stampeding
us into some kind of military action, Just
now I saw the news which has come in the
afternoon that today also, for the third day in
succession, Pakistani artillery has been shelling
the Petrapole area on our side of the border,
This kind of incidents is multiplying and will ;
I feel that behind it there is a calculated move
of provocation by the Pakistani side to try and
embroil or stampede us into some kind of
military action.

I want to say on bebalf of my party that
we are not in favour of military action or
military intervention from our side. Of
course, If we are attacked, that is a different
matter. That does not require any argufment,
If there is aggression against the country, we
must be fully prepared to meet it and we
should not be afraid to meet it also, But
short of that, simply because somebgdy is
trying to provoke us'and behind the provocator
there {s also the hand of imperiatism ; we sec
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it now emeiging more and clearly everyday ;
attempts are being made to create tension in
this whole area—we should not fall a prey to
that provocation. Of course 1 admit some
sort of aggression is already being committed
against our borders, though it is a new type of
aggiession, a novel aggression, aggression mnot
directly by the army but by driving by force
10 million people, an entire natjon, across the
borders of a neighbouring country.

1 do not know what is in the Government's
mind because they are very very recicent about
these things. The country feels we are drifting
towards some situation which may land us in
a bigger crisis—1 do not know. But we feel
very strongly that the cause of Bangla Desh,
which has been unanimously supported by a
resolution of Parliament calls upon us not to
go in for uncalled-for miiitary intervention
on our own, but to give every possible support
and massive support, and much more support
than we are giving today. The Mukti Fouj
of the Bangla Dest fighters is the real liberation
army which will one day—I have no doubt in
my mind about it —march victorious back into
Dacca and Chittagong and liberate that coun-
try. Tt is our responsibility to do so. We
need not play hide and seck about it, because
the Pakistanis also have no business whatso-
ever to try to solve their internal problem, if
it is their internal problem, at our expense on
our territory, which is what they are trying to
do. Therefore, we have to do something, and
the only thing we can do at the moment-—it is
an important thing and a very urgent thing—
is 10 see that the Mukti Fouj is given massive
support of all kinds necessary—1 do not wish
to spell it out here—so that they are able in-
creasingly to wage that liberation war against
Yahya Khan's military hordes. I feel that
enough is not being done, and I must mention
once again that we feel, and many people in
this House fecl even on that side, that an
essential part of that aid to the Mukti Fouj is
the question of recognition of Bangla Desh.
Though it does mot fall strictly within the
defence Ministry, I feel that the two cannot be
artificially separated from each other. And
if the Mukti Fouj is really to be given the
wherewithal to liberate its own country, then
recognition of Bangla Desh is an absolutely
integral political counterpart of that. Some
day or other we will hava to stand before the
world and say whether we choose between the
Banga Bandhy on the one side and the Butcher
of Dacca, Tika Khan, on the other. You
have to decide which authority is ruling in East
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Pakistan. So, I fecl that recognition must
come, and along with recognition, the Mukri
Fauj must be given all possible help 1o perform
its historic role of liberating its own home-
land

But our own armed forces have to be in
state of the utmost readiness because we do
not know what the other side will do. All
provocations and tensions are being created,
and even & stage may come when aggression
is launched agminst us. So, at this moment
certain things are of the topmost importance
if we are to keep in a state of preparedness.

The first one I would like to deal with is
the qustion of the morale of the armed forces.
My hon. friend Shri Samar Mukherjee has
dealt with it from a certain aspect. 1 do not
agree entirely with the way he put it, but
there 1s some truth in what he said. 1 think
there is a slow creeping process going on for
some time in our country, and 1t is being
accelerated, of exposing the armed forces
persennel, physically exposing them, to certain
political influences, which 1 consider to be
undesirable for the morale of the Army. This
is contrary to all our past traditions. I am not
referring to pre-independence traditions, I am
referring to the traditions during the last 24
years, where we were proud of the fact that
our Army is the one organised force in this
country which is not subject to political pulls
and pressures. But what is happening now.
increasingly in the name of aid to the civil
power, is something which is very disturbing.
The Minister may say “What can we do
when in some parts of the country there is
such a situation that the police cannot tackle
it and the local Government says that 1t
wants the help of the army 7 We have to send
the army”. But please see the thing 1 1ts
totality. With its traditional training to fight
a war, the Army 15 being increasingly asked
to play the role of a glorified policeman. It is
playing the role of a giorified policeman, and
is at the same time bound hand and coot by
its own doctrine of “‘mimmum force™. They
have their own rules and regulations. This is
bound to have a demoralizing effect without
achieving the desired ends, because recent
experience shows us that problems of what
are called Jaw and order—1 would of course,
make an exception in the case of communal
tiote—as they are manifesting themselves 1n
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various parts of our country today have
much more deep-rooted political, social and
economic motivations which cannot be solved
simply by a show of force by the Army, They
have to be solved by political and economic
measures, and by making the police adminis-
iration do the job for which it is paid, which
it is not doing in many places. The Army is
not the substitute, the Army is not meant for
this job. The Jawans are not used to this job,
and the Army should not be made to start
thinking that it alone can sustain the civil
power in this country against internal strains
and stresses. It is a veiy dangerous thing We
should learn from the experience of many
neighbouring countries. We do not want the
Army to be put in a position where 1t starts
to think that the civili power cannot be
maintained except with the help of the Army,

Just another aspect of this is the use of
the Territorial Army to break  strikes,
especially of Government employees. There
have been many recent examples mn the posts
and telegraphs, railways, ports and docks and
so on, 1 may say that striclly speaking, this
particular use of the Territorial Army Act
which lays down quite clearly what the
deciared purposes of Terntorial Army are,
and wha: kind of national emergency alone
justifies its use in aid of the civil power. No
such emergency has been declared. But the
Territorial Army 15 being used repeatedly
against normal strikes. I am afraid this will
bring the army more and more into disrepute
in the eyes of the general public. Itis not a
good thing at all.

Then there is a very anomalous situation
into which the soldiec is put who also happens
to be a worker, that is to say, a worker who
has enrolled himself in the Territorial Army.
He is put in a position where he has to
choose between his loyalty to his fellow-
workers and his obedience to the Territorial
Army rules. If he refuses to go and break a
strike, then he is subject to court-martial.
And if he goes and performs the Territorial
Army duty to break a milway strike or a
post and telegraph strike, then how do you
think his fellow-workers who are oot in the
Territorial Army will regard him ? This is
really an indirect form of cocrcion. What I
am concerned with is that it is producing &
demoralising influence both on the army and
among the public who come to regard the
army in a way which is net desirable at afl.
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Then, thirdly, I would just like to mention
one thing. 1 do not want to develop it in
detail. because I do not know what the
Government’s view point was ; they have not
told us anything yet about it. Was it absolutely
essential -1 do not know~— to send our people
again to assist the Government of Ceylon in
crushing an internal insurgency in that
country ? We saw a very curious spectacle in
Ceylon ; we saw a peaceful co-existence of
Indian arms, Pakistan arms, Soviet aims, the
United States arms, and the United Kingdom
arms,—all going there at the call of the Ceylon
Government—

AN HON. MEMBER : Chinese army.

SHRI INDRAJIT GUPTA : The Chinese
were on the other side ; not according to the
Ceylon Government. The Government of
Ceylon had gone out of its way to make a
statement that the Chinese had nothing to do
with all this, and not a single foreign weapon

has been found. Otherwise, there would
have been a lot of hullabaloo about it.
DR. RANEN SEN (Barasat) : The

Chinése have denounced that movement in
Ceylon.

SHRI INDRAJIT GUPTA: Yes; the
Chinese have openly denounced that movement
also. I am not going into that. I do not want
to go into that. The theme that I am deve-
loping is that we should be cautious in
exposing our army, our armed forces, to such
tvpe of political influence, whether inside our
country or outside, which may have a tendency
to demoralise them. This is something which
1s new, Our army was insulated against all
such thiogs in the past. 1 know our army
went abroad several times to buttress the
prestige and the reputation of the United
Nations. We are proud of the fact. Mr. U
Thant should remember it today, that the
prestige and the reputation of the United
Nations was upheld in the Congo, in the Gaza
strip and in North Korea, by the contingents
of the Indian army, and, if they had not been
sent, the United Nations would have been put
in & difficult pesition. But we do not find the
United Nations and its Secretary General
regarding our problems and our crisis today
in a reciprocal light, As far as Ceylon is
concernod, my reports are—I do not know
how far they are nue—that the paoblic of
Ceylon were mot very happy to set Indian
troopé sxtiomed afound the airport in
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Colombo. According to my reports, Indian
airmen who were sent with helicopters and so
on were not very happy also to having to
operate against those half-starved unemployed
ycungmen who were hiding in the jungles
belonging to a different country, We should be
very careful about these things.

Then I come to the service conditions of
the personnel in the defence services Of course,
several speakers have mentioned it. So, 1do
not want to go into the details. A very vital
thing for improving and maintaining the
morale of the army, particularly at this
stage, would be to improve (he service
conditions, especially of pay and allowances,
The Minister will tell us that thc matter is
before the Pay Commission. Well, that may
be the procedure, But I am only curious to
know whether there is anything in the present
law or set up which makes it essential that the
cause of the jawans for better pay and
al owanccs can be argued before the Pay
Commission only by General Manekshaw,
General Manekshaw has come out with a big
statement, or at least that was his memoran-
dum to the Pay Commission which came out
in the press in a summarised form, where the
Army Commander is pleading for better pay
and allowances for all the army ranks from
the jawans right up to the top where he has
suggested certain scales, this, that and so on,
But I would like to know what is the proce-
dure, If the Pay Commission is to be the
final arbiter, then is the cass of the jawans,
or in the case of the navy or the air foroe the
cause of the other ranks allowed to be pleaded
before the Pay Commission only by the
respective commander, namsly, the Chief of
Naval Staff or Chief of Air Staff 7 I am
asking this question because there is a big
gap in the thinking on the subject between
that of the jawan and of the higher officers.
I do oot think this is a satisfactory way of
doing things.

1 now come to the question of defence
production, being inspired by the presence
of the new Minister after his lunch which I
hope he has enjoyed. I can only rapidly go
through a few of the important points. A lot
has been said in this little book about defence
rescarch and development, the importance of
which cannot be denied by anybody. I know
the Research and Development Wing in
defence has done very good work. But out of &
otal bodget of Rs. 1,200 crores the amount
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allotted for rescarch and development m
1971-72 15 less than Rs 19 crores [ think
this 1s not a very good indication of the urge
to move faster towards sclf-rehiance in defence
matters

Seli relinnce 15 the key of our defence 1
want to put the record straight becaus. I
happened t2 menuon heie  the other
day, two days ago, 1n some othcr connection
that our armed forces are largely supplied with
Soviet equipment at the moment &and my
hon friend, Shri Samar Guha, was vely
excited that I was gloating over that fact But
I was only stating a fact T would like to add
here that I would be wury happy if we could
really say that we can stand on our own fect,
we are seif rehant and we need not depend
on any foreign power, whether 1t 1s Sowviet
Russia, America or anybody But 1t research
and development 1n our defence structure s
not expanded considerably strengthened con
siderably, if we provide in our budget only
at this rate of less than Rs 19 crores out of a
total budget of Rs 1,200 crores, 1 think our
progress 1s not gong to be very rapid

Some things which 1find disquieting on
the production front I may just mention, one
after the other 1 am not dewoping them in
detall because of lack of time One question
to which no answers are found 1n this book
18 that sufficient mformation 1s not given on
many aspects of defence This 18 an old
complamt mn this House voiced in this House
for the last ten years but it does not seem to
have had any effect on the government,
unfortunately

The older ordnance tactories—I am not
referring to the newer umts which have been
set up, specialized modern types of factories ,
I am referning to the classical old ordnance
factories—so far as 1 know, they still do
not have any design engineering organmsation
of their own The design engineering for
the production 1n the old ordnance factories
has to be done somewhere else This leads
to delays, bottlenecks, production difficultics
and under-utilisation of capacity IfI may
gi ve you an example—1 do not know whether
this 18 classified infoimation , 1f 1 am wrong
you will please tell me—the Ishapur Sem-
automatc Rifie factory, which by all accounts
13 producing excellent weapons, does not
bave a design orgamsation of its own , the
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designs are prepared m Roorki or some-
where The product 1s designed somewhere
and on the production hine at Ishapur it has
to bc translated and I am told that 2,000
modifications had ‘o be made in the design,
shuttling back and torth between Ishapur
and Roork: before the production difficultics
could be sorted out, and that 1s how the
semt automauc rifles come off the assembly
lme So, 1 request you to look into this
matter If these Ordnance factories at
Cossipore, Ishapur arc (o play such a vital
role in our defince production itis high
time they have then own design facilities

Secondly Ambazat factory to which you
have made some reference mn this Report and
said that it has already gone into production,
1 do not know what does it mean saying that
1t has already gone nto production It is
gomg nto production too late It should
have gone into production many years ago
and you should tell us why this delay took
place How it was sabotaged by the techm
cal know-how that never came from the
United Status which was promised and the
Ambasari factory was standing there, the
buildings, but could not be put into production
for years and years Now, [am glad it
has gone nto production muinus that techni-
cal know how which was  withdrawn
ultimately and not given to us bul even
now I suspect from what is written in this
book that that factory 1s having to produce
such 1tems which may be necessary bot

which are not the items for which the
factory was otiginally intended
Thirdly, the Viyjayanta tank I would like

to know what 15 the present postion of
indigenous manufacture of the components

We were worried about 1t It was asked
several times 1n this House Is the gun
now completely made by us—the gun

of that tank ? And what about the armour
plate 7 For years this was a big bottleneck
Only Rourkela plant was supposed to -put
up a plan to provide us with armour plate
which we would not have to import from
abroad I would like to be re assured
otherwise there is no use talkmg about the
progress in this direction If we are sull
dependant on foreign sources

The snh-tank mussle Sir, my young
friend over there was very anxions that the
private sector should be associated more and
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more with defence production but from what
little knowledge that 1 have the private sector
has let us down very badly on this anti-tank
missile, The armour  piercing corc, T
know, where it was attempted to be made
and uitimately the things became so difficult
that perhaps the Government was forced to
take the decision that we cannot wait any
longer and started a new factory at Hydera-
bad to develop this anti-tank missile. But
now again we have to depend on foreign
collaboration in order to do it,

There is a peculiar statement made here
at page 48 of this Report for which I would
like some clarification, This is about the
first MiG-21. The statcment is made :

“An important cvent during the year was
the delivery by the Nasik Division of
HAL of the first MiG-21 aircraft produced
from raw materials"

That is a very big step. That mecans
produced from sub-assembly, not produced
from imporied components but made
directly from the raw-material in our own
country. Is it a fact ? Because a little lower
down in the paragraph it says the Koraput
Division which is making engines has
also commenced the manufacture of engines
from raw-materials and the testing of the
first engine so made is scheduled to commence
in the beginning of 1971. Obviously, the
first MiG could not be produced without
the engine. The enginc has to be in the
frame. If it was only the first frame
that was produced entirely indigenously
you should say so. The book is so confusing.
It is full of printing mistakes —almost impos-
sible to read.

not

Then, Sir, you have mentioned, as far
as the Air Force is concerned, the primary
necessity is for developing our first strike
aircraft. Of course, the main reason for
this is that we have fallen down flat wlti-
mately on that HF-24 which we tried for
50 many years to develop to supersonic
capacity but were not able to do it for many
reasons. Naturally, we need a strike aircraft.
Ionly want to ask whether the designing
of that aircraft is going to be done only by
Hindustan Aecronautics or whether the
CSIR laboratory situated next to HAL,
that is, Nationa! Aeronautical Laboratory
which 1 have seen and whose cogineers
complain that they .are not given enough
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work, whether the capacity and talent of
that mnational laboratory is going to be
harnessed for the job of designing this first
Indian strike aircraft,

Coming to the Bharat Electronics, it is
a good factory and it has done quite a lot

also. 1 have been there several times.
But I must say one thing which has
struck wus, whenever we have gone
there, their liaison with our indigenous
research in electronics at Pilani, in the
Central Elecironic  Engincering Research

Institute is very poor. There is no liaison at
all. If 1 had thetime, 1 would have told
you of several things developed in Pilani
which are not taken up by the Bharat
Electronics which continues to make the
same things under foreign licence, wunder
foreign collaboration. Why should these
things be permitted to continue ?

Then, about the Leander Class Frigate at
Mazagon Docks, here again, I find at p. 54
of the Report—we are very proud of it - that
the first Indian Leander Class Frigate is
expected to go out for sea tairly in 1971,
When was it launched 7 On 23rd October,
1968. So, between the launching and the
fitting out and commissioning of the Frigate,
if three years are going to be taken, how
many years we are going to take to produce
half & dozen Frigates I cannot understand.
1 want to know what is the bottle-neck. Is
it again the foreign collaborator who is
causing difficulties ? Surely, it is not a huge
batileship. It is only a Frigate. If between
its launching from the Docks and its fitting
out and commissioning more than three years
are going to clapse, for one Frigate, I do not
know at what rate we are advancing in
strengthening our naval forces.

That is all I want to say for the present
about production except that I am not in
favour of giving the private sector a bigger and
bigger share. I think. they have got quite enough
share, They better do a good job of it before
they ask for anything more. We cannot tole-
rate a situation where idle capacity exists in
the ordnance factories and workers sit idle in
the ordnance factories while defence items are
being given out to the private sector to manu-
facture. This anomaly, this contradiction,
must be Overcome.

Finally, 1 would like to say a few words
about wasteful expenditure, 1 do not know
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how much this defince expenditure will ulti-
maiely go up to because if the Pay Commission
and I hope 1t does, agree to increase the pay
and allowances, etc. of our armed forces, there
is going to be a very big increase. Even now,
perhaps, 50 per cent of our total defence ex-
penditure goes o salaries and allowances, as
far as I can see. Now, particularly, in defence
matters, dccause the whole nation's security
depends on it, every single naya paisa which
is spent counts  And it is criminal, 1 will say,
for wasteful expenditure and for avoidable
losses to be incurred and to continue to be
incurred in this sector.

Where are you going to get so much money
from 7 There is & limit to our resources. By
the taxation effort, you cannotgo on increasing
&nd increasing, from Rs 1200 crores to perhaps
Rs, 2500 crores of defence expenditure. If we
do it, we will have to undergo some more
severe privations on other things.

What T mean to say is this. We have to
provide better pay and allowances for the
jawans. Thercfore, you will have less money
left with to do other work. Every single
naya paisa must be properly husbanded and
spent to sce that maximum possible utilisation
is got out of 1t,

Sir, if you go through this Report of the
Comptroller and Auditor General, you will find
so many disquieting things. It is hke reading
the PAC Report about the Hindustan Stecl or
the Heavy Electricals or something ke that.
It should not be like that. This 1s a matter
of defence for which the nation has been asked
since 1963 io gird up its loins and pay the
maximum and sacrifice the most, because the
nation’s security is at stake

But what do you find here ? 1 have not
much time at my disposal. I will just refer
to one or two things. I am not referring to
small matters Here, they talk of machines
lying 1dle for four years or over in Factory
“A" costing Rs. B7 lakhs and in another
factory there are machines lying idle for four
years. The result is that because these machi-
nes could not be put into use, the things
which could have been manufactured by these
machines are being imported from abroad.
The value of imports during that period was
Rs. 179.70 lakhs. Whercas, if these machines
had been put into use, after being instalied, we
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could have saved all this money, This is
also a criminal matter—some new type of food
a ration which has been developed for our
Jawans probably at high altitude, some kind
of thing which is called soft bar. This is
supplied by private sector. I don't know
whether that gentleman has gone who was
championing the private sector. You see here
how many lakhs of rupees woith of this type
of ration have been found to be of a bad qua-
lity, sub-standard and of deteriorating quality,
This is the stuff which our Jawans are supposed
to eat when they are manning our forward
post» at high altitudes and lakhs of rupees
have been lost. Tlus stuff could neither be
used or given back and any compensation
got. This is all Audi or-General's comments,

Then there is the transpor! aircraft which
were modified with the help of foreign experts.
The sanctioned amount by the Government
was £ 454,000 and ultimately we had to pay
them £ 910,000 and for what ? For modifying
some aircraft for vety very important persons’
use—VYVIPs' use. Some transport aircraft have
to be coverted so that they could be used by
Ministers and other very important persons,
For that this expenditure was incurted—double
that of what was sanctioncd was ultimately
paid to these foreigners After conversion
each has 22 scats and a sofa. These aircraft
are meant for journeys by scnior officers apart
fiom the Ministers But a sample study of
the use of these aircralt shows that on the
average cach flight carricd 4 to 5 passengers
only. This is the stuff for which the Defence
Budget had to pay 900,000 pounds lo some
forcigner ? To provide a few aircraft to carry
very important persons with a sofa set when
only 3 or 4 people are travelling in that air-
craft 7 Such kinds of things cannot be allo-
wed to go on.

Similarly, you find so many things here.
1 would also in conclusion say that we do not
want our Army officers also to behave
like officers of Railways or Government
officers. Please look into the question of the
misuse of staff cars which is going on ona
huge scale just like in many other Government
Departments, Military stail cars being used
for private and personal purposes. Then,
military orderlies who are allotted to the officers,
just like Railway Officers, the Army officers
employ therh as worker in their houses to take
the children out and to do the wife's shopping
in the bazaar. Samething is going on wﬂh
the military orderlies attached with
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military officers, not perhaps in every case,
but in 50 many cases. These things are all
inherited from the British days. Sir. We
cannot go on like this when we are facing such
a critical situation, Therefore, I would request
you to go into all these matters because 1 feel
that the Defence Budget has to be cut down
and pruned as far as possible because it is
going to increase from the other end, Pay and
allowances are going to increase. So, we
have to cut our coat according to the cloth.
Please take some energetic steps and also in-
form us kindly at the end of this dcbate as to
what sort of defence policy you are contem-
plating at this moment when this {ype of situa-
tion exists on our borders. I would say even
a threat of aggression or war is before us. The
House wants to be reassured that you are trea-
ting this on a really emergency fooling and
when the need comes and when the time comes,
then our Defence Forces will be able to  play
the part for which we have paid.

SHRI B. V. NAIK (Kanara) : Sir, I rise
to support the demand of the Ministry. In
regard to the poin!'s made by the previous
speakers, I would say that I would not like to
dwell upon them T feel that in spilc of all
that was said till now, as far as the Ministry
of Defence is concerned, thcre cannot be in
existence a defence policy as such, becausc 1
feel that the Ministry of Defenee has to  func-
tion in the capacity of action system or a wea-
pon system. The policies that are framed by
other Ministries will have to be implemented
by this Ministry, It depends upon our coun-
try's external policy. It depends also upon
country home policy, namely the maintenance
of internal peace or law and order and parti-
cularly communal harmony.

While I would not completely subscribe to
certain poiat of view expressed by Mr. Indrajit
Gupla, I would like to point out that so far
as communal outbreaks are concerned, there
should be absolutely no qualms on our cons-
cience that the army is used wherever it is
necessary for the suppression of these commu-
nal riots, In a state of emergency such as the
present time, any outbreak of communal ten-
sion or act of provocation will itself weaken our
country much more than even an external
aggression. We should, therefore, be cautious
about this enemy within ourselves, This enemy
is within our system, within our bedy-politic,
in our political thinking ; we classify peopla
into belonging to this religion or that religion,
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this class or that class, this caste or that caste
and there are a thousand divisions into which
Indian socicty is divided,

The first responsibility of the Government
is to see that this communal viru, is eradi-
cated. It is only thercafter after we can see, that
we are working on safe grounds, in respect of
our national sccurity, in defending the borders
of our country.

A new generation has grown up in this
country. They want to participale in the
national affairs and we have to recognise this
fact For 23 years we have followed more or
less a sort of isolationist policy and in the
coursc of the last 4 or S5 years we have had
comparative political instability, We have
pledged a sociolist transformation of society.
We have pledged ourselves for the upliftment
of the common man, We should now have
an evaluation of our isolationist policy. This
is necessary either in respect of Bangla Desh
or eastern border or northern border or western
border or for saleguarding the national
honour.

I now come to the armed forces, the navy
and the airforce. Their task depends on the
question, “Are we going to follow isclationist
policy 7' This House has to know about it.
The various Ministries connected with Defence
have to provide a positive answer. The ques-
tion is this., What is the flexibility and mobi-~
lity of the armed forces and the three wings of
defence apparatus, in the case of limited war,
medium war, and unlimited war ? [ think that
was the question asked by Mr, Nimbalkar. As
for the limited one, we have been prepared,
and our credibility has been established and
there is a considerable sense of security. But
in regard to the unlimited wars, 1 do not know
because there have becn no antecedents. In
these circumstances, it will be necessary for us
to plan ourselves, because we are a fantastically
large country, second only to our nurth-eastern
neighbour, We shall have to see how we fit
in this global pattern of armament of dis-
sarmament.

You will agree with me, Sir, that approxi-
mately two-thirds of the world’s population of,
let us say, roughly about 300 crores of people
or 3000 million people, about 200 crores of
them, have been adequately covered up by what
we can call as nuclear umbrella or nuclear
deterrent or nuclear weapons system or what-
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ever we may call u, or by the power ol the
atoms. But it is the unfortunate one-third
who need protection I would give account
for this two-thirds. If we take the wholc of the
USA and the USSR, which only accounts for
about 40 crores of population ; if we take the
whole of Western LCurope which has been
covered by the NATO, if we take the various
multilateral agreements between the countrics
and then 1f we take China with its 70 crores of
people we shall find that in the nuclear arese-
nal or nuclear cover for this world, there isa
big gap and a substantial portion of this big
gap is occupied by this country and that about
50 to 355 crores of the world’s population re-
presenting nearly one-sixth hive without any
sort of protection in the form of a deterrent or
a retaliation for their own self-protection, I
am, thercfore, saying, as representing perhaps
the new breed that is trying to step into the
public life of this country that the policies that
we have inherited from our elders and which
were basically pacifist and which have stood
the test of time and which were positive in
their own way may need some re-examination

1 wonder, though I would not stress my point
to the point of exireme, whether the time has
perhaps not come for us to re examine certain
fundamental precepts that have guided our
actions in the course of the last 23 or 25 years,
because besides our idealism, we shall have to
face certain amount of realities and the hard
facts of life.

I would say that the answer to the first
two queéstions, namely whether we are going
to remaln isolationist or we are nOt goingto
remain isolationist, and whether we are pre-
pared for a limited war -1 am sure the answer
to these is ‘Yes'— and whether on the other
hand we are prepared for an unlimited war,
for which there is still a big question-mark,
because, we see the emerging patterns of the
world friction...

SHRIS. A, SHAMIM (Srinagar) : No
war ; all peace.

SHRI B, V. NAIK : I wish we could say
s0, and we could pray for peace, but then
there 13 no guarantee for peace,

When we see the Sino-Russian border, the
Sino-Indian border or the Indo-Pakistan border
or if we see Western Asia. we find that these
are some of the areas of [riction, bul it is no
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use our covering ourselves with blinkers when
we deal with a hard reality of national security
as well as national honour.

On the immediate question, much has been
said, and many wise words have already been
spoken.

I would now come only to the question of
our civilian control of the Army. There has
been recently and very justifiably a considera-
ble amount of argument in favour of the com-
mitted services. [ am all for the committed
services. But | would say this ; If the Indian
Army or our Defence Force people are not
committed, then who else are ? I would not
put them in the same category as civilian ser-
vices. These people in the defence forces
have pledged their lives It is not the same
case with the people working in the civilian
services in this country,

In these circumstances, whether 1t isa
question of the recommendation of the Pay
Commission or whether it is a recommendation
that has been made to the Ministry of Defence
by the Chief of our army, some re-cxamination
does seem to be necessary, for these are people
who have pledged their lives and have com-
mitted themselves to a very great extent for
defending the nation at the cost of their lives.
The so-called old British concept of the superio-
rity of the civililan services over the armed
services was maintained and was necessary
perhaps in the good old days for the mainte-
nance of the supremacy of the babu; the
babw's concept of the Government ; that has
today been taken over by the elected ruler,
namely the Minister of Defence and the Minis-
ter of State for Defence Production.

Under these circumstances, a re-evaluation
will have to be made of this concept and a
square and fair deal for these committed
and valiant sons of our country will have to
be given.

SHRI G. VISWANATHAN (Wandiwash) :
Before sanctioning more than Rs. 1200 crores
to the Defence Ministry for this year, let ms
see how they have spent, or wasted, money
in the past. From the appropriation accounts
of the Defence Services for 1969.70, I find
that the number of audit objections outstand-
ing on 30-9-70 is 1,20,000; the number of
cases of losses awaiting regularisation Tor
more than one year is 304 amounting o
Rs. 454 crores, outstanding dues tw the
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Defence services for stores supplied and
services rendered is Rs, 5,81 crores and out-
standing dues to ordnance factories s
Rs. 3.71 crores. The total amount of losses on
account of cash vouchers, overpayments and
irrecoverable claims due to thefts, fraud and
other things which have been written off come
to Rs. 1.85 crorgs. If this is the result ofa
random sampling audit, we can imagine the
totality of losses in the Ministry, For a loss
of Rs, 23 lakhs, not even the holding of a
court of inquiry is considered esscntial and
no individual was held responsible. These
losses show how reckless and irresponsible the
Ministry is in spending the taxpayers' hard-
carned money.

The Report says that China maintains
about one lakh troops in Tibet and that this
strength can be substantially increased at short
notice by the induction of additional troops,
and about 50 per cent of the total troops are
deploycd on our borders. Referring to the
Chinese nuclear strength, the Report says that
China has been laying considerable emphasis
on the production of ballistic missiles with
nuclear warhcads. According to an estimate,
China is capable of producing 40 nuclear
bombs every year of 20 kiloton capacity. She
may now have a stockpile of about 150
nuclear bombs and a smaller number of
thermonuclear bombs,

No doubt, Government admit that this
poses a threat lo our national security, but
they believe China will not use it for political
blackmail. 1 do not know how the Ministry
states it. The nuclear bombs may not give
China any decisive advantage in its strategic
position, but our Government cannot deay the
fact that it has belped her to secure immunity
from aggression. The power gap between
India and China is widening. What have we
done in this regard 7 Have we any deterrents
which would discourage our enemies from
attacking us and also lesson the possibility of
our involvement in small wars? Certainly
not. Hence I want to rethinking of our
nuclear policy.

The Report mentions about the manu-
facture of missiles by Bharat Dynamics Ltd,,
Hyderabad, but we do not know what kind of
missiles are going to b produced, Our
Minister of Defencg Production may mnot dis-
close the range of those missiles stc. Let us
hope that these missiles would not compete
with {he Thumba rockets !
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The strength of our Army is maintgined
within the celling of 8,28,000. Doubts have
already besn expressed whether we can
afford to stick to this ceiling. We have to
reconsider this issue in the light of the news
that Pakistan is now raising two divisions,
some reports say it is five divisions, with the
belp of the Chinese. If at all there is a war,
it is not going to be in one sector. Peking
and Islamabad will compel us to fight a war
on many fronts. I am glad that the tecth to
tail ratio is being continuously increased
through restructuring within the Army

Pakistan is acquiring military equipments
from ali directions and those countries are
encouraging inditectly Pukistan’s aggressive
policies against India. The recent decision of
the US A. to supply arms to Pakistan is a
stab 1n the back of India.

During the last six or seven weeks at
least three Pakistan ships have sailed- from
New York carrying military supplies even
though the U. S ban on such shipments has
supposedly been in effect since March 25 when
the civil war broke out in Bangla Desh. On
29th June a fourth Pakistani freighter was
loca‘ed in New York harbour to carry arms
and the 1eports say that within the next fve
or six weeks, four more ships may carry
simflar loads to Pakistan.

At first we thought that shipment was
only due to bureaucratic blunder, But thanks
to Scnator Edward Kcnnedy, we found out
that it was a deliberate decision by the Nixon
Admiristration. The Deputy Assistant
Secretary of State, Mr. Christopher Von
Hollen, stated before the :enate Subcom-
mitter on Refugees that the U.S. had not
imposed a formal embargo on either military
supplies or economic aid 10 Pakistan because
that would be an unwarranted intrusion in the
internal afliirs of Pakistan and would hamper
the U.S. ability to carry on productive political
relationship with Pakistan and thus persuade
it to mend its ways.

Despite the unwise and irrespensible
decision of the Government of the U.S.A.,
public opinion, and particularly the opinion
of the Senate, is in favour of India. We have
to thask Senator Kennedy, Mr. Chester
Bowles and some leading newspapers for their
sympathy to Bangla Desh, I hope wisdom
will dawn on the U.S. Administration also.
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Keeping the Indian Ocean as a free zone
has becn proved to be a pious wish, The
Super Powers are there already. Chinese
and Pakistani presence in the Indian Ocean is
jncreasing. Let me remind you that once it
was a Chola lake.

Both Pdkistan and China are building up
their naval strength China has given
priority to its mnavy next only to nuclear
weapons, and she is going to have submarines
with nuclear engines

Our destroyers and frigates arc old and
obsolete. When Mr. P.C Scthi was the
Minister of Defence Production, he madec a
statement that the Government planned to
manufacture a naval submarine in the country.
But 1 do not know what happened to that

SHRI
(Jhalawar) :

BRIJ RAJ SINGH-KOTAH
It has gone under the water.

SHRI G VISWANATHAN: [ do not
find any reference to i1t o the Report. It
must have gone along with Mr. Sethi.

It is time to plan the future of our navy
both for offence and defence. I am glad that
the Southern Naval Area at Coclun has beea
upgraded, I request the Minister to develop
Tuticorin as a naval base which will be of
vital importance to the defence of' the southern
part of our country.

Again, the Defence Ministry should press
for the Sethusamudram Project which will help
our ships to go from the western coast to the
eastern coast and vice versa without entering
foreign or international waters.

I take this opportunity to request the
Defence Ministry not to build any multi-
storeyed buildings in the Island Grounds in
Madras because it is the only ground available
in that city. This request has been made by
the Government of Tamil Nadu and the alite
of the city. I hope the Ministry will shelve
that proposal.

We are told that the trainer version of the
HF-24 aircraft is going to be manufactured.
We know the story of it. Agreements were
gsigned between the Government of India
and France to manufacture SA-315 helicopters
at Bangalore and a modified version of
M1G-21 known as MIG-2IM by HAL., It is
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also being considered to manufacture a
military freighter  version of HP-748,
Compared to the air strength of Pakistan,
ours may seem to be adequale but if the
Chinese Air Force is involved in a war we
shall definitely be in a dcsperate position.
Even now Pakistan after its purchase of
aircraft from the United Stiates and France
has more modern aircraft than ours No
doubt we are taking steps to modernise our
Air Force but that is not suffic'ent

The Nasik division of the HAL has just
produced the first MIG 2I, to which Mr.
Indrajit Gupta referred. We have to speed up
the production in our MIG plant 1f we want
to achieve modernisation

Our strength 15 very poor n maritime
reconnaissance aircraft. If the waters around
our shores are to be kept under constant
watch and surveillance we necd long range
reconnaissance aircraft.

The Defence Ministry's report for 1965-66
stated that a factory would be set up
to manufacture radar and microwave equip-
ment., After five long years, now we are
told that the second factory of BEL at Ghazia-
bad would manufaciure radar and microwave
equipment., It will take another three years.
The country cannot tolerate such delays in a

Ministry which is responsible for the security
of the nation

Let me now turn to the question of Ban-
gla Desh which is inextricably mixed with the
problem of the defence of our country. We
are facing a formidable problem which is
deplorable that the annual report of the De-
fence Ministry keeps mum on the subject. I
do not find anything about Bangla Desh except
one sentence in the report : “With the recent
developments in East Pakistan, hopes that a
democratic Government responsible to the
people and responsive to their wishes would
emerge in Pakistan and that such a Gowvern-
ment would adopt & less aggressive posture
vis-g-via India have receded,”

‘The Pakistani army cracked down on the
freedom fighters under the leadership
of Sheikh Mujibhur Rahman on 25 March.
Since then the world has been witness to the
atrocities of the Pakistanl armed forces, the
genocide that is going on ia Bangla Desh.
More than sixty lakhs of people bave been
driven out to Iodia as refugees and their
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number is swelling day by day. India’s border
is often violated and a number of our border
sccurity forces were cither killed or kidnap-
ped.

Naturally there is complete unanimity of
public opinion regarding the issue of recogni-
tion ; if there is any difference of opinion
it is only in regard to the timing of the
recognition, Surprising I find only one dissen-
ting voicé in this country, that of the former
Chief of Staff General Cariappa. Thank God,
he is only the former Chief of Staff. I have
much regard for the General and his services
to the nation, He has stated in Coimbatore
that ‘it is neither morally nor legally proper to
give recognition to Bangla Desh; giving
recognition is against the policy of Panch
Sheel.” When public opinion in this country
and other countries including Britain, USSR
and even the USA is against the cold blooded
murder by the Pakistani forces, Gen. Cariappa
says that Pakistani forces had to take action
to maintain the nation’s integrity. I never
expected such an unwise statement from the
General.

It is ironical that when Jayaprakash-
parain who has been preaching peace for
decades says that the country, the Govern-
ment and the people are ‘unworthy if they are
not prepared for a war’, General Cariappa
who had war as his carcer puts it philosop-
hically and refers to the utter futility of war
as a solution in human affairs, But in the
pext sentence he justifies the blockade of ships
carrying arms to Pakistan. I do not know
if there is a peaceful blockade, a blockade
which would not result in war.

15, hrs.

1t Is unfortunate that the Government of
India is still labouring under the policy of
indecision regarding the recognition of Bangla
Desh. 1 thought that the Government wouyld
be compelled to give recognition in view of
the unanimity of opinion among all parties,
including the ruling party. But I am surpri-
sed the Congress Parliamentary Party has
changed its position. A fortnight back, there
was a demand by the Congress MPs for
immediate recognition, now they have changed
theit attitude. What has brought about this
change, I do not know. Nothing has bappened
in thess days except a resolution passed by
the Jan Sangh to demomstrate before Parila-
ment House for demanding immediate recog-
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nition of Bangla Desh. If the Congress MPs
have changed their mind as a reaction to the
Jan Sangh, let me request our Jan Sangh
friends to agitate for non-recognition so that
the Congress Party would agitate for recogni-
tion,

The arined forces are there to defend the
country, but are we rcally defending the
interests of national security, when Pakisian
is driving millions of people into India ? Are
we defending the nation when Pakistan is
openly committing a demographic aggression
against India ? The Defence Minister has to
anwer the question,

None of us are here for jumping into a
war, We would like to arrive at a political
settlement on Bangla Desh problem. But is
it possible and piacticable under the present
conditions 7 Sheikh Mujibur Rahman and
other leaders of the Awami League are either
imprisoned, killed or driven out. On top of
this comes the broadcast of President Yahya
Khan on the 28th of June, where he stated
that be will not accept the Awami League as
a political party.

The Government expect that the refugees
will go back in six months, and we are reques-
ting the super-powers and the world com-
munity to bring pressure on the military lea-
ders of Islamabad, 1 do not share the opti-
mism of the Government that the military
junta in Pakistan will agree for a negotiation
with the leaders of Bangla Desh unless we
force them to come to the tahle,

There are some people in this country who
would prefer to absorb the 60 lakhs of refugees
and obtain aid from the world community rather
than resort to any action which would escalate
a war. It is nota question of absorbing the
refugees  But it is also a question of having
a dominant military on our borders. We will
have to choose between these two even though
both of them a unpleasant.

The Director of the Ilastitute for Defence
Studies and Analysis Mr. Subramanian, bas
gone into the implications, consequences
and repercussions of a war in his interesting
and instructive paper on Bangla Desh and
India's national security. According to the
pamphlet published by the Department of
Rehabilitation, we will have to find Ra. 600
crores per annum for six million refugees, The
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1efugees are not definitely going back mn six
months Itisonly a pious wah In that
case, we will have to spend on refugees for
years together Apart from the 1ccurring
expenditure on refugecs, on  aclion no Bangla
Desh will result in increased communal ten
sion 1n Bengal and others parts of the country,
continuous animosity between India and
Pakistan erosion on the credibiily of the
Indian Government, especially in Bangla Desh
and West Bengal, a fuither sharply deteriora-
ted secunily situation in eastern India and the
likehihood of Pakistan cieating troubles 1n
Kashmir border

Those who advocate *no action' offer no
solution to the problem except quoting Mabat-
ma Gandhi and non viclence Let me remind
them 1t 18 the same Mahatma Gandl who
said “1f I have to choose between violence and
cowardice, I will choose wiolence ™ Many of
us are still haunted by the horrors of the
second world war and the present war which
1s going on in Viet Nam According to exp-
erts, India and Pakistan cannot fight a conven-
tional war of unlimited durauion, and the war
will come to an end 1n a short period of not
more than three months unless the super po-
wers intervene  China cannot become a steady
and basic source of supply of arms to Pakis-
tan so long as Pakistan 15 having U equip-
ment China, with 1its more than one lakh
troops m Tibet, or even double that number,
if 1t chooses to iniervene, vould push through
our northern borders But it will be difficult
for the Chinese to stay longer on this side of
the Himalayas In the 1962 war, when there
was only a limited resistance from our side,
it took the Chinese one month to reach the
foothills of Thagla ndge Moreover, it will
be very diffioult for the Chinese to bring heavy
equipment to our side

The report says that the 1965 war cost
Rs, 50 ciores  Now even if it costs ten times
that amount or more, the countiy musl be
prepared to spend it The people must be
prepared to sacrifice and the country must be
ready to face aay eventualty Let me assure
the Government that all of us will sohaly
stand behind them 1n then effort to reach an
honourable and just settlement on Bangla-
desh

Let me conclude with the woids of Shn
Jayaprakash Narayan
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“"The defeat of the people of Bangladesh
will be the defeat of India, Either we
will emerge as a strong nation from the
present crisis or we will disintegrate

SHRI INDER J MALHOTRA (Jammu)
Sir, today we are faced with a very dufficult
situation not only 1n the eastern side due to
the mflux of rcfugees from Bangladesh, but
even on the northern borders of our Jammu
and Kashmir State with Pakistan, we are
faced with a new threat of border violation
from Pakistan Yesterday 1o this House
there was a calling attention motion and the
Home Mimster said that no mfiltration has
taken place there A sumilar assurance was
given 1n 1965 also 1 know we are 1n a better
position today than we were in 1965 There
13 no doubt about 1t, but at the same time,
1 would urge upon the Government to be more
vigilant, As I come from that area, I know
that infiltration has never stopped in Jammu
and Kashmir It has bucn going on conti-
nuously [t 1s a different matier that at
certain times, the number of infiltirators has
decreased and at certain times 1t has increased
1 know the practical difhculties m stopping
infiltration completely It 15 not possible
But 1 would humbly urge upon the Govern-
ment to be more wigilant and make all the
agencics—whether they are security forces or
the CRF or BSP or any other force stationed
all along the border of Jammu and Kashmir—
to be more vigilant

There 1s another very important aspect 1n
safeguarding our borders While 1t 18 neces-
sary for our armed forces to be 1n a high state
of morale and well-equipped, 1t 1s also
important that prioity should be given to
looking after the needs of the civiliam popu-
lation who live all along the border 1 would
mainly talk about the Rajouri-Foonch area,
whih 15 &8 very sensitive area Not only
two wars with Pakistan have been fought
there, but there the actual infiltration took
place from Pakistan in 1965 and for 25 days,
the infiltrators were virtually in physical con-
trol ot that area [Large sections of the
population who live m this area have some-
times crossed over to the Pakistan occupied
area of Jammu and Kashmir, and they have
come back 10 our area and rehabilitated and
settled n our area  Considering the dufficul-
ties that these people are facing today aud
their developmental needs, I would urge upon
the Central Government that the betierment
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of those areas should not be left only to the
State Governments and that the Central
Government should take the initiative for the
development of those arcas. If we have a
satisfied civilian population of high morale,
if we have a civilian population of good
economic conditions living on the border
then it will make our problem easier and we
can function in a better way. Therefore, I
would urge upon the Defence Minister that
in consultation with the State Government
some schemes should be undertaken and
wherever fallow or unoccupied land is avail-
able along the border, ex-army personnel
should be given facilities for rehabilitation so
that both our agricultural production and
defence of the border could be achieved by
the same policy.

My two Communist fiiends spoke about
the morale of the army. I agree with them
that the morale of the army should be high
and good. They also talked about political
influence in the army. 1do not know what
they mean by political influence in the army.
If they are referring to communist ideology I
would say that our army should be kept away
from those influences. At the same time,
in a democratic socialist country like ours,
the people cannot be hept in isolation from
the political, economic and social changes
which are taking place in the country, even if
they happen to be in (he defence
services, There has got to be some kind of
healthy political influence in the army because
those who are serving in the armed forces
to be brought up under Indian conditions
and their thinking has to be in tune with the
changes that are taking place in the country.

Those hon, Members also talked about
the relationship of the army personnel with
the civilians. Here I would again refer to
Rajouri and Poonch in Kashmir State, I know
from personal knowledge that the relations
between the civilian population and the army
personnel in that area are excellent, 1am
aware of the fact that there have been some
incidents where people have some grievances
against the way of functioning of the army
personnel. But these incidents are very small
and insignificant.

Here I would like to congratulate the
Minister and I would request him 1o convey
feelings of this House to the personnel of the
atmed forces about the excellent work that
they have been doing in the defence of our
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borders and in creating healthy public rela-
tions with the civilian population all along
the border. 1 know the difficulties which these
people have to face. I am aware that whenever
such problems have come up the local army
commander saw to it that no time was lost in
going deeply into the matter and settling the
matier. So, I would like the hon. Minister
to convey the feelings of this House and our
congratulations to the local army commander
functioning in that area.

Let me say a few words about the pro-
blem of Bangladesh. Today we are at war
with Pakistan I would say, though it is an
undeclared war. Pakistan has commiited
invasion, though it is & civilian invasion, Sir,
if we had calculated the expenditure we are
incurring daily whether for rehabilitating the
refugess who came from East Bengal area
before 1954 or the refugees who have come
during the last three months—the amount we
are spending for making improvised tents,
for providing them food and shelter— I think,
Sir, if we had been actually at war with
Pakistan our expenditure would have been
less.

Now, Sir, 1 am one who come from the
area and conlinuously seen for the last 24
years that what a war is, its repercussions
and its effect on the people and its effect on
the economic development of the country.
But, Sir, at the same time 1 do not know that
how much time more this Government will
take lo take a decision that what immediate
steps they are going to teke to solve this
problem of Bangla Desh. Sir, it would have
been much better as one of my friend sugges-
ted that right from the very beginning this
country should have been bold enough to
come forward and said that we will give all
kind of help to Mukti Fauj and all kind of
help to freedom fighers, The money we are
spending today on those lakhs of people
which have come inlo our country this very
money could have been provided to them to
fight the war of liberation, to fight for their
liberation right on their soil. I do mot know
whether this kind of situation can again be
created. But as time and again Government
says that the refugees who have come from
East Bengal they will have to go back, if that
is the determined attitude and decision of the
Government, then let us take steps to create
conditions for their going back. The first
steps which the Government can take is to
give them assurance that as long as their war
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of liberation goes on, as long as these freedom
fighters go on fighting for their freedom in
Bangla Desh this country, this Government
and the Indian people would always come
forward to give them any kind of help, what-
ever kind of help they require and ask. Unless,
Sir, Government tries to create such a situation,
such an atmosphere, I am afraid, this will
become such a difficult problem that it will
go out of control from the Government and
then it will be difficult to control these people
who have come into India from East Bengal
and also to control our own people. People
will take this problem into theiwr own hand
and they will solve it,

Reference was also made to the Pay
Commission and the remuncrations of the
Army personnel. I would also like to jon
these fiiends and urge upon the Government
to lose no time to take a decision in this
case.

Sir, in the times of today it is very
necessary and it becomes more necessary in
the Armed Forces that the gap between the
higher salary and the minimum salary should
be as low as it can be made. Now, Sir,
since & new structure is to be evolved regar-
ding the wages and salaries of the Army
personnel 1 would urge upon the Government
that is a good opportunity for them to revise
all the scales of pay in the Armed Forces and
s¢e that the Jower level jawans get higher
percentage than the officers who get already
the higher pay.

In the end, once again, I would like to
copgratulate the hon. Minister and convey the
feelings of the House about the excellent
relations which exist 1n the Iadian Army
between jawans and officers and I would urge
upon the Government to try fo create a better
atmosphere so that these relations can still be
made much better and the Army works as
one united army to defend the country as
they have been doing in the past

SHRI BR1J RAJ SINGH-KOTAH (Jhala-
war) : Mr. Deputy-Speaker, Sir, the Report
of the Ministry of Defence conceals much
more than what it reveals. It was published,
I think, and given to us about a week back.
But there is no mention of some of the pro-
biems like Bangla Desh or the Indian Army's
role in Ceylon,
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I shall only mention about Bangla Desh
as little as possible because alot of people
before me have spoken on it. But this problem
which started off in March has gone out of
all proportions and we are now faced with one
of the most complex problems that India has
cver faced.

I hcar and I am distressed to hear that
there 13 a silent sinster campaign going on in
certain parts of Parliamentary corridors
amongst certain Mimsters and I heard it
myself—that they are now trying to put the
blame of our inaction 1n Bangla Desh or the
heads of the 3ervice Chiefs. 1 think, this is
a very malicious propaganda and this should
stop.

AN HON, MEMBER : Name the Minis-
ters,

SHRI BRIJ) RA) SINGH-KOTAH : 1
shall not do that. But whatever be the cause,
there should be no aspersion cast on the Army
or the armed forces which affects theit morale,
It is obviously the political solution that wulti-
mately will have to be found.

What we are debating today is the nation's
defence, its course to combat the Challenges
of ‘7T0s. Defence and development, to some
extent, not compete with eachother for the
limited national resources. But they are not
completely incompatible. Security is essential
fora climate of development but defence
production also stimulates economic growth.
A careful study and correct assessment of
various threats posed to our national security
in the ever fast changing context of the world
situation and the balance of power is most
elementary and very necessary. Thereafter,
a correct balance in the allocation of priorities
and their fullest use is what is absolutely
needed. Proper vigilance has to be taken to
sec that these resources and proprities which
are fixed are absolutely followed.

This calls for a coordinated policy taking
into account the foreign policy and the
policies of the countries that order us.

What are the threat that face us?1
would prefer to call them as Challetges of
the ‘70s. We are now very happy to say that
our Defence Plan with its rolling concept and
the current percentage of the defence burdent
on the gross natioosl product is going down
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progressively.  But still we arc spending a big
amount and this is to meet, as far as 1 can
see, the convefitional threats posed by Chipa
or Pakistan or both of them, perhaps, in
collusion. If things goon in such a large-
scale armament programme, we have to see
that we continue to maintain parity with these
two neighbours., This is so far simple and
correct, But this cannot by itself be called
the challenges of '70s.

Such developments by themselves will not
tax our ingenuity mnor will they call for
a fresh apprai:al of our postures and most
probably will not also find us lacking, as we
did in 1962, in our capacity and determination
to meet the consequent cnlarged threats to
our national security If such conventional
threats to our national security arc enlarged
by our neighbours, we shall also be forced to
do so. But a completely new situation is
slowly but strongly emerging in the Asian
continent which calls for and demands a fresh
appraisal of our policy as it poses grave
threats to our present concepts, policies and
postures,

Let us look at these new sirategic environs
of Asia and try to visualise, to put the pieces
together of this jig saw puzzle, the outlines of
which are now becoming visible,

The first thing that emerges looming large
on the horizon of Indian security is China
with its vast nuclear potential. It is now in
the area where it cannot be called a super-
power but I think before the decade is out, it
shall be a neai-super-powerand the only
limitation it shall have perhaps that is that it
may not be able to project its military power
too far from its borders.

The second thing that arises is Japan
which is already the third highest economically
advanced country to-day and its defence
postures are undergoing certain but sure
changes. She has the finest technology and
know-how and has produced rockets having
thrust equal to an ICBM and is planning to
establish sateilite also in the near future. She
has developed a marine nuclear power engine
and she may soon start manufacturing nuclear
submarines also. This also has to be taken
into account, The possibility of Japan taking
a more demanding role and changing its policy
qualitatively is not to de forgotten.
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The third thing is Russia, Russia, as we
all know, has a very dominant role and very
crucial role to play in the Asian continent.
Its Asian popnlation will outstrip its European
population soon. Most of the Arab couniries
are receiving great aid from it. It has exten-
ded its presence in the Indian Ocean and we
hear reports of s0 many things cvery day
about a Russian flotilla cruising up and down
thc Indian Occan. She is giving fair assis-
tance to Pakisian in military hardware in an
attempt to keep her not going too close to
China an attcmpt that we watch with growing
scepticism.

Similarly, she has bcen wooing tha uncom-
mitled , nations of South East Asia like
Malaysia, Indonesia and Singapore.

The last thing that comes out of the new
strategic environs that are slowly changing is the
withdrawal of the United States from the Asian
continent., The ping-pong diplomacy and the
position relegated to America from Public
Enemy No. 1 to No. 2 by Mao Tse-tung has to
be viewed with a greater amount of scrutiny.
America is slowly changing from her ‘flexible
response policy’ to something else. What is
not clear is what is ultimately her objective ?
Is it going to leave Asia for Nationalism to
survive or is it going lo leave Asia or the
South East Asian couniries to fall under the
hegemony of either Russia or China ?

Thus, this shows that strategic conditions
they exist now are quite different to those that
have existed so far. By the end of this decade
there will probably be four nuclear powers
dominating the scene. Of these two are entirely
Asians—China and USSR and Japan is the
potential third. The fourth obviously is the
USA. I say, Sir, what about India ?

The last remnant of White colonialism
will disappear after the liquidation of the US
commitment in Vietnam. A new ecra—afier
Yasco-da-Gama this will be the new era-will
dawn after this. What are we going to do
about it ? To-day we are prepared for conven-
tional warfare on a large scale. But will this
be the only threat ? Thus we have to define
our security objectives. Natiopal security, to
my mind does not mean only the defence of
our territorial integrity. But what happens
if neighbouring countries Jike Nepal, Bhutan
and others are uader hostile influence 7 Will
it not have an adverse effect on our soverely-
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aty ? Our entirc effort in the fiflies was to
testrict China’s nfluence north of the Him-
alayas and keep the Asian States away from
western domuinance In other words, keep the
bordering States away and independent of any
external foreign dominance That was how
1t served our sovereignty, 1n the last decade

After 1962 we werc busy with reequipment
and gathering strength for our Armed Forces
and so we took a narrow himited view of our
Security objectives We were too much em-
broiled in reequipping oursclves to prescnt a
better posture of our defence forces  But now
with the decline of US power in these parts
and fresh alignments beginning to take shape,
what will happen ? Anything can happen

India was not powerful tll today and
whatever we said lackul credibility The
world 1n which we are living today 1s a world
of power, that s, nuclear power which 1s
vastly superior to any other power available
carlier as yet It i1s wrong to imagine that
power will mot be used Power has alway.
been used, 1s being used and shall continue to
be us:d Without power nothing goes. We
have to distinguish between actual use of powel
and the exploitation of its petential use  The
latter 1s also called deterrence If world peace
has been kept since 1945, it is largely due to
this fact, call it what you may

Power by us:if 1s neither good nor ewil
1t all depends on for what purpose 1t 18 used
and by whom

India has used its power tor legitimate use,
whatever others may think Again we have
built up a large military force equipped with
fairly soplusticated arms, but ttis wholly a
conventional one, to serve as a deterrcnt and
if it fails thus force or power will be used for
our defence We have thus outlined our needs
for the seventees, But what will be the mm
pact of the nuclear powers, that 1s, USA USSR
and China, on countrics bordering India ? We
don't have togo back wvery far to see how
these very powers the Big-five, became the five
members of the Nuclear Club It was because
they wanted their status and role as great
powers If we continue Bs we are, our role
1n world affairs will be relegated to that of
Indonena or Pakistan  Is this our destiny of
a proud and big country, a great nation of
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550 mullions ? Have we forsaken all that our
illustrrous leaders of yore from Chanakya,
Pratap and Shivay, to the lion down, have
preached us ?

Even now, through it 18 not true, our mili-
tary power 15 pouvh-poohed around the worid
and why ? With 4 nuclear powers dominating the
scene it 18 not difficult to imagine why If our
credibility drops our problems will amount
Meddling 1n our nternal aftairy and sowing
see |s for balkanisation of our land will not be
far off in following This s bornc out by
China's hand in creating turmoil in the land
of Nagas Mizos and with the Naxalites Now
Bangla Desh gives them vast opportumity of
creating untold froubles

Any nation State which does not develop
its national power 1n p oporuon to or commen-
surate with 1ts ©ize and population has never
beun nor 15 likely to be purmuted to continue
that way for long Such are the lessons of
history

Coming to nuclear weapons, [ wish to say
this  Government’s thinking lie. in the be-
lief that they are not usable nor can they be
used for defence The report says that it
does nol se: a credible Chinese nuclear threat
to India It furthe: draws on the conclusion
and I quote —

““The belief that nuclear weapons are an
effective means of polinical blackmail does
not at present appear well founded

What an appreciation

It seems that the Government stll thimk
that the threat from China 1z still a conven-
tonal one  And, they believe that the rockets
the Chinese are experimenting and perfecting,
are the types that we all burst with glee on
Diwali day

I am not advocating the use of nuclear
weapons for a purely military role No one
who has seriously studied 1he role of the nu-
clear weapons and their characteristics will
ever say that These weapons have an epor-
mous political role which has been outlned
previously and they form the best known deter-
rent today in this world We arz faced with
a threat of a nuclear power agawnst & non-
nuclear one  Once the chips are down, who
18 going to pull our chestuuts out of the fire 7
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We can do so only with our own strength,
and if we have that power. That is the lesson
that has to be learnt and learnt well.

In India’s case, the need to Develop nu-
clear power and bwild it to a credible level
does mot arise out of a desire to play a great-
power role. That can wait. What motivates
or should motivate us is the absolute urgent
nsed of a vast and multilingual and pluralistic
State which is under pressure from a far bigger
yet largely homogenous and more powerful
neighbour. While the Big super-powers may be
able to restrain China in the next decade in
her use of nuclear wcapons, their ability to do
so in the long run will lose credibility surcly
and steadily for obvious reasons.

China is already five years ahead of us in
her nuclear programmes, and we have lagged
behind, thanks to our Government's soft-peda-
lling on the whole issue. It will take us ten
years to catch up, if we give the signal togo
now.

However, to retain its utility, it would be
necessary for India to take steps to develop its
nuclear option now so that if she should decide
to exercise it, the time-lag in achieving a
credible deterrent is reduced to the minimum,

The biggest threat that I foresee today to
our security that India faces is of short-term
nature. We have got, as far as the local
conditions go, a very highly productive defence
plan, and we are doing fairly well, and Pakis-
tan knows that it cannot hope to rival us if
this thing continues for long. Relations being
bad as they are over Bangla Desh—and I do
not see them getting any better in the near
future, and they shall get from bad to worse—
the greatest threat that I said we face isof a
short-term duration, of the nature of a pre-
emptive strike of the type that lIsrael had to
do vis-g-vis the Arab countries. It is in that
regard that I say that our country and its
armed forces must remain ever vigilant and
ever alert and ready for instant counter-reac-
tion.

A strong united India s the best guarantee
for kesping peace not only in this region but
in the world balance of powers. The Defence
Ministry unfortunately continues to carrya
weary burden of exaggerated ideas of security
and secrecy. Even the authorised repart of
the Acronsutics Committce Report promised
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two years ago has not been released. I still
wonder that the fate of the Henderson-Brookes
report on NEFA is. It seems that if this
report is ever laid on the Table of the House,
it will be purely of archaic value rather than
of any military or strategic significance.

An intelligent understanding and discussion
of defence and strategic issues is becoming
increasingly necessary both in the interests of
democracy and in the interests of security.

The educative value of the annual report
in this regard unfortunately largely is limited
and remains as clouded as ever.

Now, [ want to take up one or two other
itemns before my time runs out.

MR DEPUTY-SPEAKER :
up already.

The time is

SHRI BR1J] RAJ SINGH-KOTAH : May
I continue for two more minutes ? 1 want to
touch on the question of the pensions of ex-
servicemen, particularly the ex-Indian State
forces men who have retired. I know ofa
captain and a major who are getting a meagre
pension of Rs. 66 per month, which is, I think
less than even what a class [V servant of
Government gets on his retirement.

There are a lot of retired personnel of the
Army, Navy and Air Force whose dearness
and other allowance due to them remain up-
paid. 1 was surprised to see a note from the
Ministry in the case of one such gentleman
advising him not to enter into any further
correspondence on  his dues, I do not know
how long these poor people can wait, Some
have been waiting for four years, five years
and more. I wish the Minister notes down
these two Important points regarding pension
and dues still unpaid to the ex-servicemen even
after a period of four or five years and tell us
what action he is proposing to take to do the
needful in the matter.

Wt v us meRt  (Td)
IEYY ALY, HAY qgH A Y o
Qe gt & fis gat Aw ¥ whrear #
A # wgfe #f § o wdwe dar
§) o g oS b ey er AR,
@ oy H gw #) ag qgEw goy O
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IEWT w1 Wi @A Jnfgg —=g 99
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dar grr 1 & quwar § B o A w g
7 M€ Iqr fawar sramm |

SHRI D D DESAI (Karra) I must ex
press my concern and utter disappointment at
the Budget grant proposal that have been pre-
sented 1o us  Historically speaking we had
lost our civilisation, wealth and even liberty
on account of our shortcomings m Defence
There was a time when the British came and
our foices were well equipped and with that
army the British conquered the Middle-East,
Africa, Burma, China and Southiast Asa
This was the same Indian army which had
conguered country after country and today
what 1s our position ? We arc 1n a sttutition
today wherein we are afraid what will happen
if we do something for Bangla Desh

Sir, we have geen 1n our ancient country
that we have worshipped Shakti Sudarshan
Chakra Dhari, and so on and so forth, and
we bad always thought that thece were the
things which wete repected by Gods and the
people, but today, we feel that the develop-
ment and making of nuclear weapons is
against our culture or probably i1t 1s going to
affect our future and this might end up 1n
some diffi.ulty for ourselves We have today for
missiles and nuclear weapons all the necessary
raw materials We have titamium we have plu-
tonium, we have uranium, and yet we are to
develop these things We have today, a number
of scientists, engineers, electronic «xperts, and
so forth, who practically find difficulty n
getting employment Why should we stop
from developing these things 7 After all,
we have seen tha* the stature of India has
been going down during the last 20 to 25
years Today, we have seen that Chma has
been admutted to the nuclear club, that 15 to
say, Chino has been imvited for discussion
along with the Umited States of America
This means we have been left behind and
today, with the withdrawal of the United
States from the eastern hemusphere,~ almost
1t has been said by some that we are plaged
under the influence of China more or less by
an assumption—we mught say that if we
continue t0 work mm this manner, probably
we will end up as one of the small countmes
in spite of our having one-fifth of the world™s
population

We have to see that there should be some
way out The revenue expendiiore we have
got 18 nearly 1,200 crores of rupees It ks
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moptly  maintenance  expenditure, Nearly
Rs. 170 crores are for developmental and
capital expenditire. This is hardly 15 per cent,
This is quite an inadequate figure. There is
a lot of deflection in our effort and in ou:lay.
It is time that we balanced ourselves in a
manner which would optimise our investment
and bring us the greatest return. We have
the latest expenence of the United States
which reduced the cost of defence under their
Defence Secietary, Mr. Macnamara, and at
the same time, they were able to increase the
cffectiveness of their striking power. This
probably would be the way for financing our
new course of action that may arise.

There arc several items which have not
been referred to in the report that has been
submitted. 1 would qu.ckly 1un through the
list of items which we have not been manu-
facturing and which we should take up, becausc
it will be very clear that unless the army is
well-equipped. the same army which could
conquer China twice could get delcated as it
got defeated in 1962,

Sir, most of the tcchnology has today
passed into journals and textbooks, It is
not difficult today to know how a nuclear
bomb is made or how the other items of
technological and sophisticated weaponary are
made. Among the items which I would request
the Government to take immediate note of
would be nuclear bombs, nuclear warheads for
missiles, and submarines. The Bharat Dynamics
has been stated to go into a manufacturing pro-
gramme for ballistic miseiles, But we do
not know what type of missiles they have
programmed, I presume they must be of
medium range, but we should also consider
at thia time itself something of an interconti-
nental ballistic types of missiles.

Then, we have not developed special fuels,
Unless we have special fuels, we cannot pro-
ceed, We have then no propellants either.
Without propellants, we would not have
missiles or rocketry. For that we must
immediately jnstal a liquid hydrogen plant
within the country. Otherwise, we will find
that we will be putting thc cart before the
horse, We should also have a scparate unit
immediately for gas turbines worked on high
value fuels.

16 brs. ) ,
The report details several industries put
upder defence. When the Ministry of Defence
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has to do such a lot of work, why should it
run a grey iron foundry? Even & small
blacksmith can run it. The Ministry of
Defence should have a titanium manufactur-
ing plant and such sort of units, Machine
tools units like the Praga Machine Tools
should be transferred to HMT or some other
department. The Ministry should be relieved
of all these things including ship yards, to
take care of more sophisticated and useful
units. Similarly, the Ministry is manufac-
turing light trucks, clothing, food, cables, etc.
These are mnot the things which the Defence
Ministry should manufacture. It would have
plenty of other work to do. The ministry
should manufacture special metals like tita-
nium, magnesium, alloys, armament plates
and sheets and s0 on. The ministry should
take up the manufacture, either on its own
or encourage private sector manufacturers to
manufacture, microelectronics, ¢ g., LSI and
MSI, guidance equipment, applied lesers,
electronic programmers, digitals and computeri-
salions, etc. These are not things which we
cannot make immediately or within a short
time in this country, Probably if we prepare
a five year programme and some goals are
laid, it should not be difficult, because there
are thousands of Indian boys who are physi-
cally manufacturing these things, including
memories, in the United States for the defence
forces and for companies like Bocing, Lock-
heed Huges and such units, Then, the
Ministry should manufacture VHF, HF, AM
and AM/FM equipments and generators,
automatic  landing gears, automatic bomb
releasers, sighting and mappings optics and
cameras, telescopic sights, robots, guided
weapons for air-to-air, ground-to-air, air-to-
ground and ground-to-ground operations,
integrated instrumentation systems, controls,
detectors and warning systems. We have
seen that Bharat Electronics has started a
shop in Bangalore for making radars, but they
are of a primitive nature. Time is running
out. Unless we produce more sophisticated
tquipment and that too to be accompanied with
firing systems, we would be left behind. Un-
less the equipment is there, the best of our
Indian Forces would be helpless in the new
set-up of the world.

The ministry should immediately discard
all out-paced, low-firing, high-risk, high-cost
items including surface ships. There is no
point in wasting money over out-dated ships
and so on, becausg those are fiabilities without
air cover. We would Jose human belogs and
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the loss in investment is disproportionate to
the gains we may make. The ministry may
also open a section for world patents regis-
tration and intelligence, because most of good
developments are registered and probably the
ministry will get a lot of ideas from those
patents and with slight modifications, certain
manufacturing could be undertaken within the
country.

The Ministry should also consider
acquiring manufacturing rights for Wankel
Jap engines, which have now been operational
in Japan. This can possibly provide a lighter,
speedier vehicle with less maintenance cost,
less moving parts and less breakdowns. We
should also acquire manufacturing rights for
silent pistols, automatic seatrejectors, etc. Our
country has already got a good industrial
base and it should not be difficult for us to
manufacture these things, partly in the minis-
try, partly in the other establishments. Some
parts could be farmed out within the industiial
base which we have today within the country.
The total contribution, both from the public
sector and the private scctor, should be pooled
for the benefit of our defence requirements.

We have already started manufacturing
supersonic aircraft, particularly MIG-21M.
The production of supersonic aircraft is
understood to be low. We should increase its
production and concentrate on it, instead of
spending more time, energy and resources on
secondary items because this 1s one on which
we have some hope.

Coming to indigenisation of tanks, I
understand that it has gone up from 60 to 70
or 85 per cent. But so long as we have not
reached 100 per cent we have the same
limitation of supply of this item and, thereforse,
the carlier we complete indigenisation the
better for our defence.

In wars we have invariably seen that air
force crew is in short supply. TFor this,
training establishment in a big way should be
there, It does not matter if we have some
surplus crew, They would be quite wuseful
during such times, as we have seen,

Coming to the Gajarat borders, we have
scen that ' they are practically unattended.
During the last conflict we have seen thata
lot of shelling was dons, We have a long sea
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coast, close to Pakistan naval bases and closc
to Pakistan air bases. We have been that a
lot of destruction was there during the Pak
conflicts. Therefore, I would request the
Ministry to have a hydrographic survey and
navigation chart of the Gujarat coast and have
a proper bases established along the border
equipped with radars, interceptors, surface to
air guided missiles, rockets. good transport
and communication.

T understand that a report was submitted
to the Ministry by a Study Group of the ARC
which was headed by Shri Shyamnandan
Mishra. 1 would request the Ministry to take
some action to implement that report.

There is also the question of leakage of
information One example is Maxwell's book,
We do not know what action hat been taken
on this sort of leakage because, after all,
lecakage might end up 1n great Damage to us
because they relate to strategic matters

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : Sir, while supporting the
demands for grants of the Ministry of Defence,
considermg the rapidly worsening sitvation in
Bangladesh I think the Ministry of External
Affairs and the Ministry of dcfence have
become the most important and vital instru-
ments of our country today. We have seen in
the past, in 1962 and 1965, in the India-China
dispute and Indo-Pak conflict that the defence
of the country ultimately comes from the
leadership of the nation, from the policy of
the government and the attitude of the people.
Today in this debate when we discuss the
various aspects of the Minisiry of Defence we
have also to consider the gravity of the
situation in Bangladesh and certainly we shall
have to express something very positive in
this connection.

Very recently I have seen in the
newspapers some speeches and resolutions by
some notable political party in our country.
the Communist Party of India (Murxist).
They support the cause of Bangladesh, they
suppoit the leadership of Mujibur Rehman,
they would hike to give a lead to the people
of Bangladesh, they support the attitude of
the Government of India but, at the same time,
they want us to follow a policy of caution.
The; want India to try to give arms and
weapons to Mukti fauj to liberate their arecas
but at the same time they want us to aot
caution, #

i f
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Here I would like to say that it is up to
the government to decide what policy they
should follow. So, such type of stalements
and deliberations before the people by the
party sometimes misguides the whole nation
and the people at large do not know what the
government Is going to do ultimately if some”
extreme things come. So, I like to remind
that particular political party and also to
convey my feelings to the Members of this
House if the situation is not calm, that our
sovereignty is at stake by the invasion of
Yahya Khan's infiltrators in Kashmir o1 in
the Eastern sector should that particular party
be stick into their resolution to give the idea
of the people that Defence of India should not
intervene and Government should not intervene.
If this is so being continued, 1 think, the time is
fully mature for the Government of India to con-
sider and keep watch on such resolutions and
motives of those political parties in this grave
crisis,

Sir, Mr. Samer Mukherjee, catcgorically
said in the debate today that Army today
have been used to suppress democratic forces
in the country. 1 bcing from the Eastern
region—Mr. Mukherjee is also from that
region—have never seen that Army  at least in
our country being used to suppress the force
of democracy but it is a fact that particularly
in the case of West Bengal the situation is
something extra-ordinary. Iwould like to
remind my hon'ble friend, Mr. Mukherjee, the
situation when Jyoti Bosu was incharge of the
United Front Ministry first time and second
tine as Home Minister firstly called the Army
during the Siliguri incident to take over the
charge for the peace of the people there. Some-
times the situation is calm and the general
Administration can tackle it but sometimes it
goos beyond the capacity of the civil Adminis-
tration and the Army is called for. I no mnot
appreciate this thing but I want to explain
that in the great crisis of the history all the
political parties which criticise the Ministry
and the Government at all levels should also
feel the reality of the situation, there is no
doubt. But there are some parties which behave
before the people or speak before the peopie
as Antony ; behave in the House like Brutus
and {reat the country ultimately as Julius
Caezar that cannot be tolerated.

Mr. Indrajit Gupta of the CPl has rightly
expressed the view that it is not a good gesture
for the Government, to utitise Army for the
civil administration or civil help. I agree
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with him. But, Sir, there is no doubt about
it that today in our democracy the pattern of
the democracy and the teaching of the demo-
cracy is the main thing in which we have to
be equipped. If the leaders of the political
parties and the representative of the people are
still in the practice of defections and horse-
trading and arrangements of conspiracy tc fall
the Ministry or the Government certainly the
people will feel what is the test of democracy
and security of the people. So, let us create
an atmosphere of the perfect democracy with-
out having the norms and attitude of defection
and horse-trading in the style of Administra-
tion and Government.

Now, 1 would like to submit my views on
some particular points of the Defenice Ministry.
I do not like to go into the defence production.
1 appreciate the spirit of the Government and
the Ministry that still today we are developing
our defence productions in various sectors in
the Air Force, in the shipyard building and
also in the Army. | want to confine my
speech today abhsolutely on the basis of the
recruitment in the Army. Most of the people
today who are recruited in the Army are
coming from the youth forces of our country.

Then, Sir, take the question of National
Cadet Corps. You will find that this entire
arrangement which is partly attached to the
Ministry of Defence and partly to the Minis-
try of Education has become almost a line of
frustration. In the N.C.C., actually, the
1deals of a good citizen and the leadership and
the foeling of a glorious history of our coun-
try, are taught in various camps and institu-
tions. But today what we find is that diffe-
rent States in our country, in their own capa-
city, in their own umiversities are giving an
inspiration to the students that there is no use
of the N.C.C, training and that it should not
be compulsory. Some say that the N.C.C.
training should be made compulsory, I
consider that the N.C.C training to the youth
is not merely to show that they are performing
some duly as a good citizen of lndia but it is
an indication of the future of Indian defence
and Indian democracy as to in what pattera
our youth should lead the country.

I would humbly submit to the hon. Minis-
ter of Defence that the entire management of
the N.C.C. should not be tackled and bungled
with the State List and the Union List. It
should be absolutely taken under the Ministry
of Defence and should be kept by the Minis-
try of Defence.
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What a horrible situation that is prevailing
inthe N.C.C.?7 As a responsible cadetm
that orgamisation at the time of the Chincse
aggression during my college life 1 really saw
how beautiful was the training that used to be
given and a indication of the future of the
country. But today what we find is that it
has become really some sort of a training or
games without any objectives. This is what
has been made by some people in the country.

There is another problem also, If a stu-
dent actually wants to be trained in the N,C.C.
for developing his career in the army or in the
various administrations of the country, he
should be given certam incentives If a parti-
cular cadet completes the N C.C, course with
a commitment to the nation, there must be
certain concessions, certain advantages, given
to him for undergoing that traming. They
do not get any concession. ]f a cadet com-
pletes the N.C.C. course and is given a cerii-
ficate of that, 1n the colleges and umiversities,
he should be allowed to get certain advantage
in the examination marks, in the academic
Ine, in other subjects. I would request the
hon. Minister of Defence to talk with the
Education Minister in this regard to provide
certain concessions to those cadets who are
getting training in the N CC, institutions n
the academic line, and in examination marks
in other subjects.

Lastly, about the sitvation in eastern
India, I consider, that the Border Security
Force therc is not enough Of course, the
Border Security Force is also a trained force
which 15 under the Ministry of Home Affairs.
1 consider, §n the mordern training of the
Army and the intelligence of the Army, the
Border Security Force is not able or capable
to tackle the situation in the Mizo Hilis, in
the eastern frontier zones, and the extremist
forces in the country. In those parts of the
couftry, the Army should be ¢ngaged and not
the Border Security Force, It has been found
on many occasions that when the Border
Security Force fails, the Army is deployed
there. So, the Army should be deployed
there.

About the Ishapore Ordnance Factory and
the Cossipore Ordnance Factory, I particular-
ly submit to the Defence Production Minister
that thére are certein political eletnents, cer-
tain political parties, in West Bengal who make
certnin infiltrations in the regular activities
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and programmes of these Ordnance Factories,
They create the trouble inside the Factory and
outside the Faclory also. I would like to
submit and appeal to the hon, Minister that
whoever might be in any capacity, if there is
any political element, he should not be allowed
1o go inside or near the Ishapore Gunshell
Factory and the Cossipore Ordance Factory to
tackle a matter of labour and industrial rela-
tions. Unless we do that, in the eastern part
of the country, I tell you, there is certainly
going to be a serious sabotage in our arrange-
ments of defence security in that part of the
counrry.

With these submissions, I would lke to
conclude by thanking, once again, the Mmnis-
tiy and appeciating the activities of our De-
fence personnel in the country in defending the
borders and the sovereignty of our nation.

SHRI S. A. SHAMIM (Srinagar) : Mr.
Chairman, Sir, the defence of a country essen-
tially, basically and ultimately is the extension
of its external affairs and to that extent they
supplement and complement each other.

At present India is facing the dilemma of
Shakespeare’s Hamlet—To do or not to do, to
g0 to war or not to gn to war, It is an irony
of fate that pacifists like Jaya Prakash Narayan
has started talking and working out the arith-
metics of war. One of my friends just now
sarcastically said that it is an irony that one
of the former Commanders-in-Chief talk about
the futility of war while Jaya Prakash Narayan
the greatest of the pactfists, is talking about
the utility of war. To my mind, only the
reason explains this contradiction. Jaya
Prakash Narayan, that eminent Indian, has
read about war while Cariappa has led a war.
Cariappa knows what it means to go to war
while Jaya Prakash Narayan has seen a war
film and has read about it and heard about it.

Sir, I am not opposed to the general state
of preparedness in the country. Let us prepare
ourselves.

SHRI SAMAR GUHA (Contai): Cariappa
fought for imperialists.

SHRI S. A, SHAMIM : For once listen,
Mr. Samar Guha. Let us be prepared to'the
last, But let us not talk about war becaue
war does not mean more of money or less of
money, War means more of human misery
and not less of it. If anybody could m.ﬁdﬂ

%



241 D G (Min. of
me that war has solved or war can solve any
problem, I shall say that this country should
go to war. Going to war needs courage but
not going to war needs much greater courage.
To that extent, I think, the Prime Minister
was right when she said that one does not
wage war because of financial considerations
and I think that is a word of caution.

Let us not be cowards. Let us accept the
realiti»s. All our sympathies are with the
Bangla Desh people and for their movement.
But, as onc hon. Member put it rightly, it is
the people of East Bengal who have to win
that war and who have to fight Yahya Kbhan.
Qur moral sympathics are with them. But let
us not talk of war.

I must say that in this context Kashmir is
one of our most vulnerable parts as far as our
defences are conccined and when I talk of
vulnerable, I am not talking of the hillypasses,
which are easily accessible to the Pakistan. It
is part of our ideological war. Kashmir is not
a question of territory alone which we want
to retain or secede. It is our idcological plank.
It is our ideological basis. With the Bengla
Desh movement in East Pakistan, Pakistan
lost its ideological basis, But, if same thing
happens in Kashmir, we are likely to lose our
ideological basis. Therefore, the defence of
Kashmir should be given the topmost priority
and in the defence of Kashmir, only the mili-
tary preparedness is not sufficient. May I
take this opportunity to inform the hon. De-
fence Minister that all is not well as far as
Kashmir's defence is concerned. One of my
friends talked about the civilian population
being the greatest bulwark against apy aggres-
sion. The people of Kashmir have shown
not once but thrice that they can resist the
temptation, that they can resist the propa-
ganda machine of Pakistan which has been
invoking the name of religion, Quoran and
Islam, Thatis the Kashmir people’s con-
tribution to the defence preparedaess.

it was suggested yesterday that the head-
man cannot bs trusted, that the people of
Kashmir cannot be trusted. May I remind
you, Sir, that the people of Kashmir, essenti-
ally, basically and initially, have defended
Kashmir against Pakistani aggression ? Who
could have saved Kashmir in 1947 when the
Pakistai marauders were knocking at the
doorstep of Srinagar ? It was the peeple of
Kashmir. Much has to be done for the people
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of Kashmir. We must win their confidence.
We have to enable them to participate in the
democratic life of the country and that will
keep them satisfied. Then they will act more
effectively than the armed forces. But some-
thing strange has happened. We have been
supplying Pakistan with leaders for submission
from Srinagar jail. 1 think this august House
knows that Magbool Butt, a condemned pri-
soner, one fine morning, ran away from the
Srinagar Central Jail How is that thata
criminal who was condemned to death runs
away from the Srinagar Central Jail, not only
runs away but crosses the borders within 24
hours ? This needs high-level probing. Don't
put things under the carpet. The polcy of
the Central Government has been mortgaging
Kashmir to one or the other, It was mort-
gaged to Sheikh Mohammad Abdullah, and
then no voice was heard except Sheikh Ab-
dullab’s. Then it was mortgaged to Bakshi
Ghulam Mohammad, “the greatest of all pa-
triots,”” and no other voice was heard. Now
it has been mortgaged to Ghulm Mohammad
Sadig and no voice will be heard, because we
have mortgaged Kashmir to Ghulam Moham-
mad Sadig. But, if you really want to build
the defence of Kashmir, Kashmir will have to
be mortgaged to the people of Kashmir.

Some very important historical opportuni-
ties have been missed where we could bave
educated the people of Kashmir. The task of
educating the people of Kashmir that India is
a secular democracy is mine, and I must
admit that my task has become difficult by
certain acts of the leaders of the Central
Government and the State Government. De-
mocracy in Kashmir is not meant for Sheikh
Mohammad Abdullah and Mirza Aflzal Baig
alone. 1If they do not *deserve’ the demo-
cratic freedom, howx about the rest of the peo-
ple of Kashmir ? I hope you know that in
this House, Bakshi Ghulam Mohammad com-
plained that his candidates were not permitted
to contest elections. What [ want to say s
this, My emphasis is only this: Win the
confidence of the people of Kashmir.

Sir, who do*s not know that the recent
hijacker of Fokker Friendship was none but an
employee of B.SF, ? The Kashmir Chief
Minister protested that we got this inmformation
of hijecking 3 months before ; we wanted to
interrogate Hassim Qureshi, the hijacker. But
the Central Intelligence did not permit him.
What is wrong 7 A high-level probe should be
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ordered. Even when they have got the infor-
mation 3 months before, and one of the em-
ployecs of BSF was a hijacker, why was it not
possible 1o prevent it ? Is it not possible that
Pakistan has infiltrated into our Border Secu-
rity Force ? As I said earlier, the question of
Kashmir should not be treated as a law and
order question, not even as a defence question
alone. The overall picture should not be
forgotten., The pcople of Kashmir feel, and
genuinely feel, that they are nct part of this
great country, By their instincts, by their
ideological commitment towards the ideal of
secularism and democracy they would like to
feel so and theymust bz madeto think so.

War should be the last resort.
a great country ; India is a country of
Gandhiji. Some people say, Gandhiji would
have permitted war. Please do not invoke
Gandhiji"s name Gandhiji was the last per-
son who talk of war., We would have found
Gandhiji in Bangla Desh today facing Pakistani
bullets rather than talking of war. War does
not mean conquest of territory, War means
committing the whole nation, the whole coun-
try to disaster with unknow results, Some
people suggested that it will take 3 months. I
do not know how they calculated. War is
something which destroys all calculations and
sometimes the calculators, Thercfore, let us
be on guard. While talking about war do
not forget that we did not achieve our freedom,
we did not Aght election, we did not commit
overselves to democracy, only because we
wanted to acquiese some territory We have
some ideals before us. We say, garibi hatao,
We bave not exhausted all our avenues and
Pakistan today stands condemned by the entire
world community. America has given arma-
ments, but the New York Times, which is the
voice of the people of America has wrote
about it. All the 4 Members who visited,
condemned Pakistan. All the Parliamentarians

of the various countries have condemned
Pakistan. -

India is

MR. CHAIRMAN : The Hon. Member
has exceeded the time ; he must conclude.

SHRI S. A. SHAMIM : I am just con-
cluding. :India has achieved already a war
moral victory and if we persist with this offen-
sive, peace offensive I am sure, with our vic-
tory, Bengla Desh will also win. Thank
you. . s
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T QIRAT FIA ¥ F9UG g a1 T e
oy T ¥T I9AIT fRaT s g Ay &
qANAT § ag HEF IEHT TT a9dT F4I70)

SHRI BIRENDER  SINGH RAO
(Mahendragarh) I am very happy to hear
most of the speeches of the Hon Members
and to note the change of attitude amongst
ow poliicians towards our defence services
I remember, 1t was not very long ago before
the Chinese aggression, that in this very
House our politicians talked about cutting
down the expenses of our defence services
tramning Orders were actually passed by the
Government of India that troops would be
used for construction of houses and for culti-
vation of land, and it was felt that 1t was not
necessary in this peaceful country that there
should be toughening up of our defence
services and that proper attention should be
paid to their tramning [ am also happy as an
ex-soldier that it has been realised generally
that we should attend to the welfare of our
ex-servicemen and their families

We are facing a great danger We were
awakened m 1962 and agam m 1965 For-
tunately 1t was only China m 1962 and only
Pakistan m 1965, but next time we are afraid
that it will be a concerted actron against
India by both these neighbouring enemies.
There 15 also talk 1n certain quarters that
there was a defence pact between Pakistan
and China immedstely afier 1965 We would
Itke to know from the hon Minister if he has
any defimte informgtion about this, if he
would throw some light on this, because we
know that China is maintaming a huge army
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in Tibet of more than six divisions and they
can command any number of troops morc at
short notice. They have got missiles and
from Tibet they can hit any target in India
from Kashmir to Kanyakumari. These are
dangerous things. We hear that Pakistan in
the last three months has raised five new
divisions, 1 hope that the Defence Minister
would let us know his own preparations to
meet these dangers.

1 earlier suggested that this amount of
Rs. 1189 crores demanded by the Defence
Ministry is not adequate. 1 have said earlier
and I would again suggest that we should
treat these times as a national emeigency.
We should declare it so. If necessary, we
should cut down all expenditure wherever it
can be saved, 1 suggested that the amount of
Rs. 785 crores which in this year we are going
to give to the States as giant-in-aid should all
be put in the defencc budget.

We should also save this Rs. 75 croies
which we are going to spend on employment
schemes There should be no belter employ-
ment for our young men than in our defence
services. Why should this money not be
diverted to defence and all our young men
given compulrory military training ?

16.42 hrs.
1SHR1I R. D. BHANDARE in the Chair]

There is a difference between India and
other developed countrics, Fortunately I had
the opportunity ol visiting most of the Euro-
pean countrics some ycars back, I attended
some of the meetings of the World Veterans.
I saw tbeir institutions, I came to know
what voice serviceman and ex-servicernen have
got in those countries, and that is why their
defence 13 properly planned. The civilian
population knows about their defence needs
But ynfortunately here in India you will find
hardly ome serviceman or ex-serviceman out
out of 1,000 people. We have not seen war
on our soil.

In other countries, in Europe particularly,
one out of two has taken part in a battle and
knows everything about defence. It might
have been the deep rooted prejudice acquired
during the British regime that in India our
defence services have been an isolated com-
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partment, The civilian administration and
our urban population considered them inferior
and thought that people who did not have
brains went to the army. Today this attitude
seems to be changing but a lot more is necded.
Our soldiers have always proved their
patriotism,

1 should suggest that there should bec a
system of conscription in this country as in
other countries so that everybody, whether big
or small, big businessmen or Minister's son,
sees military scrviee, There should be no
employment in class I, II or III, in the State
services or in the Centre, unless a young « man
has served at least for 3 years in the army,
even though it may be territorial army to
form a reserve force. These prize jobs should
be given only to them. This should be made
applicable to the public undertakings and the
commetcial firms also. A young man should
see army, naval or air force service and then
only he can ask for these civilian jobs.

We are lagging in one thing. Our defence
service personnel are not associated with our
policies, This is a big handicap. Soldiers
are asked to keep away from politics. Even
the representation of Peoples Act lays down
that among the civilians only the gazetted
officer is prevented from convassing in politics.
But in the defence services even a soldier or
an ordinary sepoy cannot do it. Our retired
officers find it difficult to go and woo the
voters. We need their consultation ; we
need their opinion in our deliberations.

In the Rajya Sabha where we have got
12 nominated seats, why cannot we put 3 of
our senior servicemen every time as nominated
Members ? It is provided in our Constitution
that we can nominate artists, scientists,
literateurs, and social service workers—a big
bogus thing Today military science, the
science of war, is one of the most developed
and important sciences.

MR. CHAIRMAN :
are bogus things.

Do not say these

SHRI BIRENDER SINGH RAOQ: 1
hope you are not a social worker alone.
What I mean to say is that no person who
did not deserve a place there should get a
place in the garb of social worker. Real
social workers, I think I am also one of them
if I may say so, are perfectly all right.



251 D.G.(Min. of

[Shri Birender Singh Rao]

It is really shameful that today our
soldiers and ex-soldiers remember the British
days. They say that regime was more con-
siderate to them, If there was a letter from
a commanding officer about the grievance of a
soldeer’s family the Deputy Commissioner ran
to the house of the soldiers’s family. But
now it is absolutely different. Nobody cares.
I think more attention should be paid to these
matters.

The soldier is the lowest paid employee
under the Indian Government today. You
would be shocked to know that he gets only
Rs. 55/- as basic pay and Rs. 45/- as D. A.
How can we give dignity to soldier unless we
pay him well 7 Even a peon mn Delhi, in
your Parliament or Rajya Sabha gels more
than Rs, 200/-. Is this how we raise the
morale and dignity of the soldier ?

There are certain other things which I
waat to mention if you can give me a few
more minutes. There is one invidious distinc-
tion continuing in the army. The Britishers
left the legacy. 1 think they did it as it
suited them. They knew that there were
some martial classes in India They knew
who had fighting quali ies in their blood.
Thoy named certain regiments after communi-
ties and castes like the Rajput Regiment, hke
the Jat Regiment, the Dogra Regiment, the
Sikh Regiment, the Mahar Regiment, etc. I
would suggest that wherever invidiousness
exists people who deserve to be given a name
in 2 regiment, should further be recognised
and the injustice done by the British removed.
Afier all, what do they want? They only
want to die for their country and bring glory
to their blood, their caste, their race and their
community and to the country,

AN HON. MEMBER :
enemy ; not die.

They kill the

SHRI BIRENDER SINGH RAO : Yes ;
that 1s better. But they are first prepared to
die in this noble cause. I would command
this one community, a brave community ;
the Defence Minister would bear me out that
in Ladakh, in 1962, against the Chinese,
there was one battalion of the Ahirs, the
13 Kumaon Regiment. There was one com-
pany pitched against one full division of
Chinese. Out of 125 jawans and officers,
114 laid down their lives, fighting to the last
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drop of their blood and killed 1500 of the
enemy. That was commanded by Major
Shaitan Singh who got the Param Vir Chakra
for his bravery in this company. Out of the
114 who wer: killed, about 15 got gallantry
awards, which is the highest record of any
military action in bravery. And yet, this
Mmistry has not even cared to build a
memorial to these heroes in those snowy
heights. T would suggest that because those
Jawans, this battalion came from onec commu=
nity alone and showed unparaliclled bravery,
their hands should be given to a regiment.
Plenty of them are in the artillery and in
other armed services. If they have one Ahir
Regiment, they would still further be prepared
to join it in large numbers and fight more
enthusiastically. I shall be happy if Mr.
Jagjiwan Ram also raises another regiment
called thc Chamar Regiment. Why not ?
They should also be given a proper place in
the fighting forces.

SHRI JAGJIWAN RAM : On the one
hand, you condemn the castes ; on the other
hand, you demand more castes !

SHR1 BIRENDER SINGH RAO : I
will condemn the upper castes, Make every-
body fight and make everybody equal.

I would also suggest that the welfare of
these soldiers depends upon giving them
employment after retirement or carly release
from the army at a young age. I would
suggest that 50 per cent of all Government
jobs should be reserved for released or retired
servicemen if they are fit for service and are
ablebodied, particularly young men who
retired ecarly after a short service commission
or after a short military service. In some of
the States, 30 per cent of the posts have been
reserved. It should be done all over India on
a uniform basis,

Some hon. Members also suggested that
these soldiers who go the army belong to the
poor families and kisan families but they
have got no land. When they come back,
land should be found for them. I suggest
that the hon. Defence Minister should see to
it that at least tie retired soldiers, if they
have got no land to fall back upon, are treated
on a par with Harijans and lands are distri-
buted to them wherever the lands can be
obtained. This is all that I have to say fer
their resettlement.
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In the end, I suggest that the service
officers should be kept absolutely aloof from
the influence of foreign powers. Only a few
days back, we read in the newspapers that
our Air Chief Marshal went to the United
States and he was awardced the Legion of
Merit there. If our service officers start
looking to foreign powers for commendation.
that is going to undermine the discipline of
our services. Even our Constitution lays
down, under article 18(2) that no citizen of
India shall ge any title from any foreign
power, This is a tile. This is an award.
It is a commenddtion, Why should heart
burning be caused between officers and
officers ? Why should they award these
things to our service officers ? Naturally, when
these foreign powers give them such awards,
these officers would look forward for settling
down with the help of those foreign powers,
in firms that are run with their collaboration
or they might find some other benefits, That
is why they would try to please the foreign
powers. It will have a very unhealthy in-
fluence and it should be stopped. There
should be a policy that no defence service
officer would get any award from any foreign
power in future. Those who have got it
should renounce it.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Sir, for once, 1 would like to see
that the debate on defence is kept free of
politics. 1t should be judged onm a scientific
basis and on the basis of objectivity, and not
on party affiliations. So, in the very begin-
ning, I decry the tendency on the part of a
few of my friends opposite o involve the army
in politics and to criticise the Government for
secking the help of the army when needed in
hours of crisis for purposes of extreme need,
civil or otherwise. 1 was very much shocked
to find that one member opposite criticised
the Government’s decision to »end our forces
to Ceylon. He was teferring to certain news-
paper reports and the attitude of certain
Ceylonese. But may [ say. it was done at
the request of a legitimately and democratically
established government 7 The purpose of the
army is to obey the orders of the civil govern-
ment. The civil government here is the better
judge. But I am not going to dilate on it
any further.

Coming to the report of the Defence
Ministry, I would refer to some of the items
highlighted there. We are told by the
Department of Defence Production that there
is & commendable increase in the protluction

i
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of trucks. The figures are 10,730 three-tonne
Shaktiman trucks, 22,682 one-tonne trucks
and 6904 patrol vehicles. These are impressive
figures. Those who say that the report is
insipid, that progress is not satisfactory, that
the siandard is very low and that the report
is just a bulletin of figures and facts, that it
conceals more than it reveals, etc.,, should
glance these pages of the report and then they
will have a fair and balanced view.

1 am not referring to the Ministry of
Defence Production alone. There are certain
other things of which I am proud. The
Defence Ministry has taken note of the fact
that with the modern science and technology,
the world is going at a very high speed. I find
a very interesting item in this. An Institute
of Work Study bas also been established and
value engineering is coming into its own.
In the army, we have to look to these scienti-
fic disciplines, so that the army personnel are
trained on scientific lines. The Institute of
Work Study will train the defence personnel
in work study and allied managerial
disciplines There are provisions for
higher education to be given to the jawans. I
am told a committee has been set up orit
has already submitted a report, under the
chairmanship of Dr. Mahajani, Vice-Chancel-
lor of Udaipur University, for recommending
upgradation of syllabi at NDA and that for
examination purposes, it will be affiliated to a
university, so that our jawans who enter there
are able to get a degree by studying there.
This is most welcome.

17 hrs.

Another thing is, the Government has
decided to raise a Naga regiment, in deference
and respect to the aspirations of the Naga
people. Some friends have talked of com-
munalism and cas'eism in armed forces
and decried the tendency to name regiments
like that. I for one do not agree there because
the highest of the bravery is rooted in the
native soil. Those who do not subscribe to
this view are living in an ivory tower or in
the sky. Even the famous English poet,
Stopford Brockes, in his famous lines said :
“If ever 1 die and fall on foreign soil, that
should be for ever England”. He wanted to
transplant the sofl of England for the soil
of France if he dies in France. Bravery
springs from our ancestry ; it springs from
our native soil ; it springs from our mother
carth. So, there is po harm if a certain
regiment of the army is known by the name
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of a region. Here 1 would like to commend
the resolution passed by the Assembly of the
Pradesh to which 1 belong, namely, Himachal
Pradesh, for raising the Himachal Pradesh
regiment because that would give to the
district to which I belong, and the tehsil to
which 1 belong glory and enthusiasm for the
sacrifice it has made for the protection of the
motherland. 1 come from a district which
had the largest number of casualty in the
whole of India in the Indo-Pak conflict. I
come from a tehsil which has sent the largest
number of soldiers to the armed forces. So,
1 am proud of the fact that my soldiers, the
soldiers of the Indian army, have fought with
bravery. Iam proud of Lt. Genetal K C.
Katoch and Lt. General Pathania that my place
has given birth to them, I am also proud of the
ordinary soldiers who belong to that place and
who work there. So, 1 would urge that in honour
of the heroes of that area we should raise a
Himachal Pradesh regiment as early as possible.

Similarly, there are some other subjects
which are presented in the report as highlights
of the Defence Ministry’s work for the year.
Here 1 would like to refer to one important
fact in the record of British history writien by
Trevellyn, One member of the opposition
got up and criticised the Prime Minister for
appointing Mr, Goshen as the Munister of
Navigation because, according to that member,
Mr. Goshen had no notion of the motion of
the ocean.

Here 1 would like to say that we have to
keep pace with the advance in science and
technology. The world is changing fast. Only
today 1 was reading an article in Survival
about the erosion of surface naval power. In
that article Paul Cohen, who is a specialist
in under sea welfare, 1efers to the fact that
whereas we are making ships and all that, the
ships have given way to submarines and the
balance of advantage lies 1n making submarines
in preference to ships because the world is
is marching forward, I would like to quote
a few words from his article :

“Large surface ships, naval and mercantife,
have become vulnerable beyond salvage to
the submarine with its new armament and
technology. The effectiveness of merchant
ships in occan transport and of service
paval vessels to protect them or to blockade
them ss the circumstances require was the
foundation on which the Great Powers
built their naval strategy. That founda-
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tion continues to erode under an irresisti-
ble tide of technology, the key expression
of which are the submarine and the missile.”

So, I want to refer to the fact that the world
is fast changing. I was reading in the same
article that a ship takes ten years to be built
from its design to completion. During these
ten years the world marches ahead and unless
we take to latest plannsng we cannot march
ahead. 1 see that there is a cell in the Defence
Ministry, Department of Production, which
takes into account the latest thinking on the
subject. This article further <ays :

“Overall anti-submarine capability is losing
ground to submaininc capability becausc
the latter is benefited to a greater degree
from a variety of expanding technologies.
Among them specifically are navigation,
long range communication, satellite and
under sea surveillance technigue, under
water propulsion system. life support
system and homing weapons,”

When science is marching at such a rapid
rate, would 1t not be proper for the Ministry
to take note of this important development
and switch our planning to that tune? 1 am
very happy to read in the Report that there is
a revision ot annnal plan that every year it is
revised, -enewed and carricd forward to com-
plete the Defence Five Year Plan, So, this
is a very nice point but I wish this kind of
thinking 1s also allowed to be taken into
consideration while we make our plans.

I would now come to one thing which my
friends from all sides of the House have re-
ferred to, that is, rehabilitation of ev-service-
men. It is a very important thing. The
figures given in thc Report are that 50,000
combatant are released every year and out of
them one-third arc released on mercy or
compassionate grounds, that is, on their own
request and two-thirds, that is, 34,000 are
released on completion of their period of
service. ‘These people have to be given service
and there is the Directorate of Settlement
linked with this problem. But, unfortunately,
1 have met many ex-servicemen who find it
difficult to find a job. There is a proposal in
the Report that the Directorate of Settlement
be given sponsoring power. I would request
the Defence Mini-try to give these powers
immediately becausc when a fellow soldier who
comes home on kave sees a feliow-soldier
suffering and idle and unlooked for and wn-
cared for he is also given the injection of
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frustration. 1 would like the army men to
keep up their morals and there was a reference
by Birender Singh Rao that 50 per cent of the
posts be reserved. I think it would be difficult
because according to the Report itself there is
a Supreme Court ruling which refers to the
fact that all reservations whether for scheduled
castes or for other types or backward area or
for Army they are not to go beyond the speci-
fic limit of 509. So, keeping that in  view, I
would request the Ministry to increase the
quota from 10°% to a little higher say 15% or

Now, I would like to refer to an impor-
tant problem and that is we care more for the
dead. That is our traditional attitude. When
a person dies we are all for giving family pen-
sion but are we also going to consider the
conditions in which the families of the serving
soldiers are living, Sir, a telegram which is
sent by a man in active service o his home,
can you be sure, it reached in time, a telegram
reporting the death of a person reaching his
wife or sister or mothcr ten days later. It is
a shame on our system of communication. I
would like Sir, that Defence job is a job that
spills over to other Ministries, I want some-
thing should be done in this respect. There
are soldiers who go on leave and there isa
river which they cannot cross and five days
are taken and there the bus does not ply.
While our youngmen are ready to serve for the
sake of Motherland and are ready to sacrifice the
last drop of their blood for the protection of
the Motherland their wives, daughters and
sisters have to walk for miles to get a drop
of drinking water, Is this just ? It is no jus-
tice at all. We care for the dead and neglect
the living. I think if we are to look forward
for the best among us to go to the Armed
Forces—the best among us and the brave
among us to sacrifice or be ready to sacrifice
the last breath of their life for the sake of the
Motherland - we will have to look to the con-
ditions in which their families live. 1 gather
from the Report it has not been possible for
the Government to provide family quarters to
each and every soldier but it is possible for
Gévernment snd  for our senior man on
the Cabinet to persuade his colleague that
communication system in those areas where
from the soldiers come in the largest number
they dre looked on a priority basis. There
should be some kind of communication system—
telegraph office, telephone office or dak system
should be geared to that end and similarly
trangport Tecilities should be given. There is
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no justice in any kind of statement which does
not take this into consideration. I think this
must be one of our guiding principles that
whereas we care for the soldier when we prod
him to sacrifice his life we do not care for his
sister, mother or daughter or son. We must
also take this view into consideration,

Then, there is the question of defence
preparedness, What is defence preparedness 7
That our machinery should be geared up to
the maximum, I gather from the Report that
the Territorial Army has an authorised strength
of 50,778 as on 31st December, 1970, 1 would
like to ask : How is it that at present the
actual strength is 43,782 ? Why this gap of
about 7,000 ? If it is to be geared up to the
moment that a crisis may arise at any time,
we must have authorised strength. Similarly,
we have to do so many other things.

The largest attack comes not from the
Chinese weapons, China conducted her 11th
nuclear test on the 14th October, 1970 over
Lop Nor in Sinkiang—incidentally, it is men-
tioned in the Report, on the very first page
as “Sinking."” Fortunately there is the Errata,
China bas the capacity eof producing 40
nuclear bombs every year of 20 K. tonne
capacity, This is the power that China has
developed. But the danger does not come
from this power. The danger comes from the
Chinese attitude. I remember having read
the Peking Daily in Chinese language itself.
Everyday, on the first page, there is a gquota-
tion and one of the quotations that is drilled
into the ears of every growing child is : The
power grows out of the barrel of a gun, If this is
the attitude, you have to fight that. You have to
be prepared at all times and at all hours to face
this challenge. And the challenge of Bangla
Desh in which China might have a hand is
the challenge we must face.

17.12 hrs.
[DR. SARADISH ROy in the Chair]

May I remind the House what the Father
of the Nation, Mahatma Gandhi, said once ?

1 may also quote :
wfe A ¥ T T AT
&% gFeT WY T |

These are the worlls of Tagore. Can we
not draw inspiration from these words ?
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Sir, 1 would like to close my speech with
one or two couplets from a poem that[ have
read in Urdu by Dr. Ajmali :

wet ) wrat anfad A, A TqW
aEweq ¥Y 6% ¢ SF-OF I,
FAT YT fomrrdy oY g ¥ q¢ ot
FegTdr wwr TArE A Y AN
gOTIY ®F AT g T wewdt ¢ 4
Foq 141 il qgar aft ¥ arfgs 9%
g w0 Ay e araT 0

PROF. S.L SAKSENA (Maharajganj) :
Mr. Chairman, Sir, we became free on the
15th August, 1947 and China became free a
year and two months after us, that is, on 2nd
October, 1948.

China was poorer than us at that time.
Today what do we find ? Today, China is one
of the great world powers, a member of the
nuclear club, aud it is producing steel about
four times our production, it is producing coal
about four times our production and so also
electricity. These are the things which cons-
titute their great revolution.

This is the position. Today China hasa
standing army of 25 lakhs whereas we have
only an army of 8 lakhs. It has, besides
that, about 2 crore men in the people’s militia
which is probably the world’s largest land
army, What is the reason ?

SHRI S, M BANERJEE (Kanpur) :
Because they have no Parliament.

PROF. S L. SAKSENA : There is Parlia-
ment. You cannot deny that. I have been
there and seen them working. The only one
reason is that they are determined to become
a great power. And we have no determina-
tion and ambition to become a great power
quickly. That s the only reason why they
have progressed so fast. China is only 1}
times as vast as India but at a rate which is
five times quicker. China has advanced. It
has stolen a march over us in every field. Sir,
if we have to exist as a nation, then we will
have to take a leaf out of China's book.
Otherwise, we cannot survive,
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To-day Pakistan dares to send its infil-
trators into our country. We don’t go to the
help of people in Bangla Desh after the grea-
test butchery ever committed anywhere in the
world, We hesitate,  We thought that the
world powers will come to our succour, But,
what happened ? Nobody cared and every
country 1s now helping Pakistan. For one thing,
no world power wants India to become a great
power. They created Pakistan for that purpose.
How can you then exrect them to support
you ? They did not want China to become a
great power. But, in spite of that, it has
become great power by its own efforts. So, if
we want to become a great power, we will
have to stand on our own legs So, I say,
that we must work hard to become a great
power.

To-day we are very very insecure China has
made eleven nuclear explosions at Lop Nor,
It has got a missile which it can send 3000
km from the Tibetan heights, They can hit
our targets very easily. Suppose tomorrow
they attack us and use nuclear weapons, what
shall be our answer ? You have said in your
report.

“While the nuclear capability of China,
no doubt, constitutes an important factor
in the total spectrum of threats to our
security, its credibilty has to be judged by
several criteria such as the political or
military advantages that may be derived
from such an attack, its repercussions
on the world situation, the reaction of
other advanced nations and nuclear pow-
ers etc.”

We have seen the reaction of the world and
the great powers to the butchery in the Ban-
gla Desh, Shall it be anyway different if
China attacks us by nuclear bombs? I am
sure they don't want us to rise and if we go
down, they will only rejoice. If we want to
to defend ourselves, we will have to strengthea
our Army Navy and Air force many
times and to prepare nuclear weapons,
We have to change our policy. You
talk about disarmament in the forums of the
world, We have been trying for it for the
last 23 years. But nobody has givem up
nuclear arms. Everybody is stock-piling them,
You say, ‘We are the only virtuous people in
the world.” We persuade people to give up
arms but that thing has not happened. The
country will not forgive you for refusing to

1]
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manufacture nuclear bomb uplo now. When
Dr. Bhabha said that we can produce atom
bomb in very little time with very little cost,
we did not take advantage of his offer. We
said, ‘No, we will use atomic energy only for
peaceful purposes’. The result is that we are
left far behind. Even now, what I say is:
if you want to live as a nation, you will

have to go in for the nuclear bomb and
you should manufacture it immediately
without any further delay. 1 know we

Can do it. Our scientists are capable of it, They
only want your orders. There is noloss of face in
changing a decision because there is nor fixity
about our decision. Therefore, for our safety
we should go in for nuclear bombs.

Then, Sir, even our conventional forces are
far inferior. Our army, as I told you, is far
inferior to China’s. Our Air Force is much
smaller. Our Navy is also much smaller.
If we want to live with this great neighbour
on our north, we have to spend on our defence
somethmg equal to what China does.

AN HON. MEMBER : Rs. 5000 crores ?

PROF. S. L. SAKSENA : Whatever it be,
you will have to do it. If you want to live as
a nation, you will have to defend yourself. If
you want to live, you must spend as much as
is necessary to b:come at least equal as China
in mliitary power.

I hope the hon. Defence Minister will rea-
liec the urgency of the matter. He must not
leave our country to the mercy of China and
be in the same position as we were in 1962,
We have, of course, advanced in our dofence-
preparedness since 1962 because that athtack

by China awakened us. But we have lost
that momentum. Shastriji gave the slogan-
Jai Jawan Jai Kisan. Now that slogan is

almost forgotten  Nobody remembers it. We
must rekindle tha flame. You must give the
Jawans more honour and importance and
improv etheir conditions of service so that
they my play the same role that they played
at the time of Pakistan war in 1965.

Our army is the finest army in the world.
They have not lost any battle on any battie-
field in the world. QGiven the opportunity.
they can be & match for China, The Army
has to avenge its defeat from China’s sudden
attack in 1962, The Army is itching for it.
Only they have to be given the opportunity
for It.
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There is no other alternative now for us
except to send our troops on a mission of
mercy to Bangla Desh to put an end to this
continuing genocide and butchery and to make
Bangla Desh safe for the refugees to return
back. You have to send your troops ona
mission of mercy and you cannot escape it.
You, Sir, are in charge of our Delence ; it is
your responsibiliity to see that our Army is
the strongest and we can meet the challenge,
both of China and Pakistan put together at
the same time. You should make our coun-
try as great and as powerful as China is.
For that you must do whatever is necessary.

80 lakhs of refirgees are on our borders ;
there is no other alternative but to send our
troops on a mission of mercy to Bangla Desh
to make it safe for the return of the refugees
and to stop this continuing genocide, and
exodus by putting Sheikh Mujibur Rahman in
power there.

We should put Sheikh Mujibur Rehman’s
party in power ; that is the only alternative
if we want refugees to return home. When
the independenceof Bangla Desh becomes a
reality and Sheikh Mujibur Rehman is in
power Pakistan will have died of itself, I
don’t want to destroy Pakistan, but they have
destroyed Pakistan themselves. I hope you are
alive to the situation and will not shirk your
responsibility. I have very high respect for
our Minister of Defence and for his efficieacy
and I hope that he will give usa powerlul
defence, a powerful Army, Navy and Air
Force, and a nuclear stockpile larger than
China’s.

ot qRo Traivars et (fromama)
awrefa oft, & xo awe r wadT w3
T a7y writEw W oft & aw dar
#iifrs ag aga dfade fafrec ) aw
Fark A qF TgFen R ¥mw A ow
o ®r w0 ot ot oF §raw F 100
g X seeww § agrad gl 8, o
ot go & aft g€ &1 22 wr@r =7 @
o e Hgf, st owm S5, 6 ¥o yT A
feg W drat et ete §r 43 wrwaw
Y w1 STEw g ) wafed S ew
gy o I w@T R ITE A
FATL O oTew & gx srw w1 @ &1 ¥w
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[«ft Toriore ]

mavy WA AT ww e My o
fis wrew amex W@ & | sewhar
ghrafed & o gw frae fod n avdiem

¥ foofed ¥ &y A gfafedr v gw
w a9 | sofeu § oA arls s

4

g g fawr @ faw ger g an
@i 1o wefasaw & fraam aw
fege a1 | g Wt § WA § “amag
ferrae odwe” | ¥ 9w s oW w
BT 8 74T § ) AR TN O T AT §)
g § oY guA qW & Ty €Y @y g A
ORT AYIHEAT Y ) SAF sOw aga )
s @A fe g Ramh A @ W[/
pitn fawew 2w &1 Feara SR &
gtfirears Y eftwre fear | & gawr S8
af st @R guiewd b iF am
eI FT T TTATA § W & | /AT
qfsena svReres sWT w1 3,700
geear @@ w1 ThaT qifeeaE & T W
fear gam § o f garr & e &0 g
e & 12,000 gt He g fgen
aqA e ¥ fear g & @ wAr T
Wi grRaa ¥ werwar &
wit N Y gor wrgar ¢ fr qw ey Y
fog aw@ & Tom foar s ? &%
A W BT PR HAT gX 9T 4@
T o 1962 ¥ A Y gATR AT gAWeT
firar T &% wEF STET & = AT AT |
I ST B I A AT & /19 @ fvar
§, afew guR w7q 9EF TR T wAT
§ 1@ Swofer Y o ¥ amw 7
wT S gTRR HAT WY ¥ qre AT W@
WwfmaRA oo, @ § 9w
o wary & fo du ofy w1 FfeT g
wrfge & Fs @< 9@ 1% WY e ¥ g
o woelt avne A sy § faw & fod qew
W g 9w g wwd § ) geR fafeed
& o g § ¥ o A T faaslt
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¥ arfew @) wdwr ¥ B o & weTem
frdt ag fergeart ¥ & w@ a1 & N
1 oy afeer ¥ faers @ o
T gEA Y ag o gy fearfgr &
" 91§ oreft, grovfe aifeer & o
T wey aved S Yrgfen & e
A & g SftEAT 9T ghewe &) T
O & qAAT | AfET @ F ¥ gAY
& &7 gw I AW A I AN gAA
T P ERY ) @N & SYTRT ATITEY gAY
Qrdt § AR I T Fma 9 fywrea
T ¢ 1 90 7w oY gHewe oe ¥ A
gWA sy gifaw #r 8, Sfew & anemdy
® 9 & for fede fafwse &
wET gt § daT fr osEr o wmr §
‘Eternal vigilance 1s the price of Liberty’
ar & fafoda @t ifed ait o aw
g AT qeEw AT ¥ @A gEra wW
AT @AT |

o7 & % A oqy &M F agrg @Ay
F A Ty AEAT | ww arfew iy
g qEm wrar §, w@ver adf qedr § A
fafafeas qigaem s o o & T 39
¥ a9y vt ¢ | ofe o wwma ¥ g
fafeeht & faod sodt 2gd o @@ &)
17, 18 gorT Wz it Fwré qx, wgr &
% oA WA §, Are w7 9% I aw
ot @, T g ¥ g A gl &
1 AYAT FTE 9T qoTe A &1 wwled
ZAH ST TR ATy T ATge g
v wifgd | ANfeqA &7 SgAT 9T The
Army moves on 1ts stomach Y HY¥ F YT
we @y faear wifgd | o ged firr
fafafons digowT et § I Wt oot
frar amft & @vit v fesrh afgd wg
gaw fer gawr 1200 FAqT & qarr oA
firfedt g% 1500 FAq¥ 50 wW woT I,
at ot Y€ qarerer W @A wifgd

ot araw et argy v W ¥ e
gr o 3, fr arac A §1 Y 4y
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@il ferrmar §fe warer ewee o
Xy A owd ) T e g g Y
&1 oY W w7 grwrT a@few 7 g | dTy WY
g g fe gger W & wr wwe §
AR AT, TiW 97 OF & Ig17 § g%
S @y A gk g F ¥ 9w o g
AR x| gRfer o faw qamr qar g
fr ot g% e 7 W aT aF foay audf
qFET FT ATAT S FY At ond, IOy
TIRT F G194 T G | FifF S99 o
g o aga Aadt &

ww guit faurE fgamen &t S T
g¥ @Y § I7 gy ITEY 9T & g1E a8
st =nfgd | wdg w Aier fag |
Fg1 fFam s o & S #r g
¥ ag e Ad s wifgy, andf §
fewd anfagi 1 Afsfces ge@ a
aeg 1T F1Aar TufEq a1 3T gwaT T
aifgd | § N I w@EF ww@r g, o)
T §IW F gH S0T A1HF F S aga
Fo Mare 5T )@ § | wied st fagrd
OEX ¥ IR KT weE A@H
Bawre &OA fgd fora® Svar WA
g A AT | IAF A1 T Ay fgwred
FTar gew A fordard &

grer Wk Ak ¥ & oF ew
FEAT ATEET 1 W agh g B § A
T dar v ¥ fog w et § 1| ofseay
@ # g agt ¥ A frsre w=ch 30
N F@-aF Fway ¥ afeeE w®

ag wfy frard s qedEr 730, @
ilw w1 o1 A, fafaw vo ol 3feq
qrfeena § ST AfeAT gAA ¥ e
s fear 1 om ®F ar TOw T @
war § forpie B aifag %o &1 faae
e &, ag & sy ¥ ArAAT Avgav g ofY
wifle & sy & e are § s wifgd ik
W ¥ TR wn awew S fe
e wolt wifgh |« TR g fr wie

ASADHA 17, 1893 (SAKA)

Defence) 165

Fwy a1 graSw qrey gar & 1 & s
g s afeem oz @t oy gwrw
{fowpeite &7 AHE AFT & TG | 99
§ %ag wwwar g e 1947 Howr Iwd
Tz faad Wy forgsht o § ok arfsears
Fern fawe age frar §, fggeam &
qwr &, I@ AEwr fgmw w6 SmAr
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SHRI SHANKARRAO SAVANT
(Kolaba) : I support the Demands for Grants
of the Defence Ministry.

It was rather distressing to hear member
after member getting up and saying that war
should be avoided at any cost. Some even
went to the length of quoting Gandhiji in
support of that point of view, There were some
who said Bangla Desh should be recognised
but war should be avoided 1 do not under-
stand how war can be avoided if Bangla Desh
is given due recognition. What 1 mean to say is
that war cannot be avoided by fear of war. If
at all war has to be avoided, we should be pre-
pared for it. In order that we should be pre-
pared for war, we have to see that our defence
forces aie in proper order and proper gear.

So far as our defence forces are concerned,
since independence our defence forces
were put to test thrice, in 1947, in
1962 and 1965, In 1947-48, Pakistanis
infiltrated into Kashmir and war was
forced upon us. In 1962, it was China which
invaded and war was forced on India, In 1965,
it was again Pakistan, this time regular troops
of Pakistan, which invaded our country and
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war was thrust upon us. In the 1962 war with
China, we fared very badly, mainly duc to bad
terrain and bad generalship. In the 1947 and
1965 wars with Pakistan, both our army and
air force gave a very good account of themsel-
ves and earned rich laurels Our navy of
course has not still becn put to the test, but 1
am suie when that time comes, it will also
acquit itself very well,

AN HON. MEMBER : God forbid.

SHRI SHANKARRAQO SAVANT : That
is exactly what 1 say. Why should we be
scared of war 7 By being afraid of war, we are
not going to avoid 1. If we want to avoid
war, we should be fully prepared for war.,

Another proposition that was laid down
was that war has not solved any pioblems.
This is also a wrong supposition. There are
some problems which war alone can solve, For
instance, Hitler's problems was solved only by
war, Mussolini’s problem was solved only by
war., Chamberlain tried to solve that problem
without war. He was a total failure. He only
ended by giving Hitler withovt war which he
wanted with war. That was the only effect of
his interference. That is why [ am saying
that by simply fearing war we are not going to
avoid war, We must be prepared for it, and
that 1s the mamn task of our defence forees. All
the three defence services must be in such an
array that in any cvent we will be able to
safeguard our frontiers.

It is heartening to find from the Report of
the Ministry that the Research and Deve-
lopment Department is making its presence
felt in all the three branches of the defence
armada. By yoking the services of the univer-
sities and big industrial houses, they have
broad-based the whole research and given a
national character to the problems of the de-
fence forces. The pace of research and the
implementation of the laboratory inventions,
however, leaves much to be desired and it is
hoped that the Minister will see o it that in
this age of science and spzed we do not lag
behind.

Apart {rom the personal valour and collec-
tive striking power of the defence services, we
have two main responsibilitics to discharge.
The first is that we must provide the forces
with the Jatest and best of weapons, and the
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second is that we must keep them well-discipli-
ned and well contented. It is in respect of
this last requirement, namely the contentment
of the staff and forces that I wish to make
some suggestions.

In the war of 1965, the Air Force made a
significant mark. With the help of inferior and
out-moded planes, our Air Force literally
trounced the superior Air Force of Pakistan
and obtainzd supremacy in the air. The credit
for this naturally goes to the Air Force as a
whole and not to any ome branch. Our
planners however believed that the credit goes
entirely to the General Duty Pilots and not to
the Technical Officers who took part in the
maintenance of the Air Force. The result is
that the G. D. Officers are placed at a vantage
position in the matter of pay, promotions, pro-
spects and privileges as compared to the
technical staff.

Let me recount the story of the discrimina-
tion from the beginning. At the time of
recruitment itself, the educational qualifi-
cations of the G. D. Officers or G. D. Pilots as
they are called is matriculation, while the
educational qualifications of the technical staffis
a degree in engineering or a technical subject
like tele-communications With all that, the
G D. Pilots are started on a salary which is
Rs 75 higher than the technical staff, although
the ranks of both are the same. When the
ranks are the same, the pay ought to be the
same The Flying Officers, Squadron Leaders
etc. are given an intial advantage of Rs, 75
when they are from G, D. O. category. There-
after they are given flying bounty which for-
merly used to be Rs. 150, Now it is Rs. 350.
Shortly it is going to be Rs. 500 per month,
Just as flying bounty is given to the G.D
Pilots, there is no reason why maintenance
bounty should nol be given to the technical
staff who are not only graduates but are also
doing an arduous task, because at the time of
war it is the planes that are on the groumnd
which are the first target of the attack of the
enemy. Therefore, a risk allowance should
be given to these technical staff though it may
not be the same as the bounty given to the
G.D. Pilots. At the time of sending persons for
higher studies to S aff College also the G.D.
pilots are given preference ; the technical staff
rarely gets any chance of going to stafl colleges
for getting higher training.

The reason for all this is that there is no
integration of the technical branches st the top
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as is the case with the army. In the army
there is the engineering staff, the technical staff.
They get the same pay as the other fighting
forces. Therefore there is no quarrel so
far as the engineering staff is concerned.
Here we have made such discrimination
between the DG pilots and the technical stafl
that the technical staff has naturally bccome
disgruntled.

Therefore my request to the Defence Mini-
ster is that he should look into these questions
more carefully and sce that the grievances of
the technical staff arc removed because
ultimately the entire work has to be done by
proper ccordination of the technical staff and
the flying pilots. In this case what we arc
doing is this, So far as the flying squad is
concerned, a pilot officer, the lowest officer gets
a pay which is equal to the Squadron leader's
pay. This means we are givinga G.D pilot
an artificial and additional dignity and status.
So far as status and dignity are concerned, the
pay and economic position matter consi-
derably.......(Interruptions) The Pay Com-
mission may look into it. I do not mind who
looks into it. But I can request only the
Defence Minister here.

My second point is this. The research and
development department should be goaded
further to do research work more quickly and
implement same. This is the age of science
and the more speed we show and the more
sofisticated weapons we produce and hand
them over to the personnel concerned, the
better will be the output of thoss persons. In
the war of 1965 although our weapons were
not 80 nice the staff was disciplined. I would
request the Defence Minister to look into
these aspects ; the discrimination made against
the technical staff should be stopped, and
secondly, the research and development should
be goaded to take further action,

SHRI S, M. BANERIJEE (Kanmpur) : I
was surprised to hear the speech of my hon,
friend who had just spoken and also another
speaker who pleaded for the manufacture of the
atom bomb. We have discussed this matter
several times in this House and we know
nuclear weapons being deterrent, once we start
manufacturing atom bomb there is going to be
an armaments race. With its meagre resour-
ces Indin is a poor cohntry and we shall not
be able to compete in that. Then war psyche
osis will have to be created and every time,
like the United States, we shall have to find

ASADHA 17, 1893 (SAKA)

Defence) 270
some country like Korea or Vietnam where
they can be dumped, 1 condemn such
suggestions which have been made in this
House thoughtlessly. They do not seem to
realise the gravily of the situation, They may
feel that if we have the atom bomb our
country will be like any other country.

AN HON. MEMBER : Soviet Union.

SHRI S. M. BANERJEE: I am dis-
cussing the defence matters of the Indian
Union ; not the Soviet Union. Sir, much has
been said about creating a war psychosis. My
hon friend says that everything was decided
by Mussolini and Hitler and all others by war.
This is true, But the ruination of their
countries also came through war. So, let us
realise—

MR. CHAIRMAN :
two minutes.

Please finish within

SHRI S. M. BANERJEE ; Please make
it at least five minutes. Let somebody else
sacrifice so that I can speak !

The point is, we should not talk about
war. We are not afraid of war. Our army
is not afraid of war, but why should we create
a war psychosis and thus create a favourable
condition for black marketers and vested
interests to rob our country and rob the
common people ? War will affect our eco-
nomy, and it does not help anybody except
the big sharks who are exploiting the working
class and exploiting the nation as a whole,

Then I come to certain points relating to
the question of employees. I hope you, Sir,
as the champion of the employees’ cause, will
kindly give me some time. Much has been
said about defence problems. 1 congratulate
the army, the air force and the navy and the
officers and the juwans for doing a wonderful
job. 1 hope India will do well. I also
congratulate the workers, the ill-fed and ill-
clad workers, who are awaiting the Pay Com-
mission’s award, for the wonderful job they
have done during 1962 and 1965. Even
today, as the President of the All India
Defence Employees Federation, I assure the
bon. Defence Minister that, whether it is in
Ishapore, Cossipore, Kanpur, Khamaris or
Jabalpur, all the ordnance factory employees
will defend their land with ali their might and
they will never lag behind,
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AN HON. MEMBER :
dandas

With  their

SHRI S. M. BANERJEE : Not dandas
nor with atom bombs; with their hard
work.

There are certain problems concerning the
delence employees.  First of all, the Railway
Board has decided to take a representative of
defence employees on the Board. The other
day. The Deputy Minister, Shri Qureshi,
assured us. 1 earnestly request the hon.
Defence Minister, Shri Jagjiwan Ram, who
championed the cause of labour when he was
the Labour Minister, to include a represen-
tative of defence employees on the Ordnance
Production Board. As President of the
Federation, I am prepared to sit with the
INTUC and evolve a common name in this
connection.

Then, there is need for the abolition of
the contract system of labour. It is a hot-
bed of corruption. The distinction belween
industrial and non-industrial employees should
also be done away with. In view of the fact
that the country is said to be moving towards
socialism and if it really feels like hat, the
distinction between industrial and non-
industrial worker should be done away
with.

Then, another request is this, The hon.
Minister agreed in principle that all the
employees should be treated alike. But the
casual employees have not been paid the
interim relief as yet. The can‘een employees
who are working along with the factory
workers, along with the depot workers, and
along with the Inspectorate workers are not
being treated as Government employees.

Last but not the least, I would like to say
that trade union rights should be restored to
those working in the Jammu and Kashmit
arca. Certain concessions have been with-
drawn from the defence employees posted in
the Jammu and Kashmir arca—whether it is
Srinagar, Udampur or Jammu. They have
been declared as peacetime arcas. So, why
have not the trade union rights been restored ?
1 would request the Minister to see that their
trade union rights are restored.

Then there is the question of shortage of
work in the ordinance factories. Whether in
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Bengal, Kanpur or anywhere, there is shortage
of work, The main reason is, the workload
in regard to several items being given to the
private sector. ‘The hon. Minister assured us
in this House that this will not be done any
longer in the case of the ordnance factories.
I would request him to realise that the private
sector which ditched him in 1962 and 1965
will also ditch him now, especially certain big
contractors. The ordnance factory workers
are prepared to work without overtime ; they
will do anything for Bangla Desh. I would
request that this contract system should be
abolished in the ordnance factories.

In conclusion, I would only request the
hon. Minister to restore the permanent
negotiating machinery I know the case is
pending with him. Something should be
donsz, so that the All India Defence
Employees’ Federation also join the JCM

Iam sorry my young friend, Shri Das
Munsi, said that polit.cal parties should not
be allowed to go to Ishapur and Cossipore.
Is that a prohibited arca, where only the
Chatra Parishad or Mr. Sidhartha Shankar
Ray should be allowed to go and not S. M.
Banerjee or anyone else? Political cons-
ciousness means consciousness to defend the
country. For a non-political worker, money
will be the only incentive and national interest
can never be the incentive.

Also, I request that proper representation
should be given to the scheduled castes and
tribes, as decided by the Supreme Court. It
has not yet been implemented. It is shame
on us, With these words, 1 request the
Minister to throw light on all these points,

PROF. S. L. SAKSENA : Sir, 1 have
a request to the Defence Minister. He has
been our greatest Labour Minister, He has
been our greatest Food Minister. who gave us
the green revolution and the highest canme-
price. Now as Defence Minister, he should
give us the most powerful army, armed with
nuclcar weapons,
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SHRI N. SREEKANTAN NAIR
(Quilon) :  Sir, the report of the Ministry of

Defence is brimming over with self-compla-
cency and optimism. I do admit that after
our bitter experience in 1962 much water has
flowed down the Ganges and great transfor-
mation has taken place in our military set up.
But even now the approach of the powers be
and of the Ministry is to belittle the dangers
that confront this country. Our neighbours
certainly are not very f(riendly. Once again
we believe again as in 1962 that an attack
from China is something far-fetched or some-
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thing umrealistic. Let me quote tho report :

“While the nuclear capacity of China no
doubt constitutes an important factor in
the total spectrum of threats to our
security, its credibility has to be judged by
scveral criteria, such as the political or
military advantages that may be derived
from such an attack, its repercussions on
the world situation and the reaction of
advanced countries to nuclear powers.”

This day-dreaming is being done at a time
when 6 million refugees have come to India.
In spite of that, what is the reaction of the
world powers, the real repercussion of that
on the capitalist countries ? Most of them,
headed by America, expanded substantially
the supply of arms and ammunitions to
Pakistan. Even the  ultra-revolutionary
Chinese Maoist government expedited the
supply of arms and ammunition to Pakistan,
No country in the world has come forward
with offer of arms and ammunitions to India,
or even to the Bangladesh government,
Therefore, we cannot depend on world opinion
to be our protectors. If there is going to be
an atomic attack against India, naturally the
world opinion will cry hoarse in righteous
indignation against China but our country
will be lost. Therefore, we have to provide
something against nuclear attack by China.
1 do concede that to have an anti-ballistic
missile umbrella is impossible even for
America and Russia. It is quite impossibie
for India. We know that we have to depend
on some of the friendly countries for the
defence of our country., We know that

to us by Russia,
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There is nothing wrong in approaching that
country and asking for a limited protection—
protection of Delhi and the most vital sectors
of our military force with very sophisticated
galgets and necessary missilzs, I am prepared
to concede the principle that we must meet
all the expenditure. Whatever be the total
expenditure we have to find it. It is our duty
to see that the expenditure is met.

Then, Sir, I come to the question of pay
scales. Apart from the merits of the question,
the satisfaction of our Armed Forces is our
greatest asset. The pay-scales have been
revised, the pension scales have also been
revised but what is the wonderful reward to
the worker ; what is the wonderful remune-
ration to the Army soldier., Sir, the soldier
gets Rs. 60/- and the other menial scrvants
get Rs. 47/- —dearness allowance is Rs. 57/-
and only Rs. 47/- is counted as dearness pay.
Until and unless the jawan gets a promotion as
a Naik he does not get a single rupee as incre-
ment, What do we say about this remuneration.
Is it something to be proud of and something
to be made much of in our Report.

MR. CHAIRMAN: How much more
time, Mr. Nair, you will take ?

SHRI N. SREEKANTAN NAIR: 1
have hardly started.

MR, CHAIRMAN : So you continy
your speech tomorrow.

18 02 hrs.
The Lok Sabha then adjourned -
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